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REPORT OF THE JOINT COMMITTEE ON THE LIFE INSURANCE
CORPORATIONS BILL, 1983 '

I the Chairman of the Joint Committee to which, the Bill* to. pro-
vide, with a view to the more eflective realisation of the objectives of
nationalisation of Life Insurance business, for the dissolution of the Life
Insurance, Corporation of India and for the establishment of a number
of corporations for the more efficient carrying on of the said business
and for matters connected therewith or incidental thereto, was referred,
having been authorised to submit the Report on their behalf, present
their Report with the Bill, as amended by the Committee, annexed
‘thereto.

2. The Bill was introduced in the Lok Sabha on 19 December, 1983,
The motion for reference of the Bill to a Joint Committee of the Houses
was moved in Lok Sabha by Shri Jenardhana Poojary, Deputy Minister
in the Ministry of Finance on 21 . December, 1983 and was adopted
(Appendix I).

3. The Rajya Sabha concurred in the said motion on 22 December,
. 1983 (Appendix II),

4. The message from Rajya Sabha was published in Lok Sabha
Bulletin—Part II on 26 December, 1983.

5. The Committee held 27 sittings in all.

6. The first sitting of the Committee was held on 24 January, 1984.
The Committee considered their future programme of work and decided
to issue a Press Communique inviting memoranda containing comments/
suggestions on the provisions of the Bill by 14 February, 1984 from the
State Governments, Union Territory Administrations, Bar Councils, Bar
Associations, other Organisations, individuals, etc. interested in the
subject matter of the Bill for their consideration,

The Committee further decided to hear oral evidence on the pro-
visions of the Bill from the interested parties.

Accordingly, a Press Ccmmunique inviting memoranda and requests
for oral evidence was issued on 24 January, 1984. The Director General,
All .India Radio and the Director General, Doordarshan, New Delhi
were also requested to broadcast the contents of the Press Communique
from all Stations of All India Radio and telecast it from all Doordarshan
Kendras on three successive days in English, Hindi and regional
languages.

As per decision taken by the Committee, a circular letter inviting
memoranda containing comments/suggestlons on the provisions of the
Bill and requests for oral evidence was also addressed to the Chief Secre-
taries’ and Secretaries (Finance) of all State Governments/Union

*Publiched in the Gaeette of India. Extraordinary, Part IT, Section g, dated 19 Deeember !;’]3
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Territory Administrations, Bar Councils, Bar Associations, Trade
Unions, other Associations/Organisations and individuals, etc.

Simultaneously, as decided by the Committee an advertisement in-
corporating the contents of the Press Communique, in brief, was also
issued on 25 January, 1984 for publication in English Newspapers having
largest clrcuiahon (one each from Dethi, Calcutta, Bombay and Madras)
and also in regichal languages having largest circulation (one each
from each State).

7..AY the sitting held on 8 February, 1984, the Committee felt that
since they had yet to receive the memoranda on the Bill, hear oral
evidence on the provisions of the Bill and had to complete other stages
of the Bill, it would not be possible for them to present their report by
the stipulated date, i.e. last day of the first week of the Budget Session,
1984, i.e. 24 February, 1984. The Committee, therefore, decided to seek
an extension of time for presentation of the Report up to the last day
of the first week of the Monsoon Session, 1984,

At this sitting, the Committee also considered several requests
received from various parts of the country for extension of time for
gubmission of memoranda containing comments/suggestions on the pro-
visions of the Bill. The Committee felt that keeping in view the im-
portance of the proposed legislative measure and the fact that there was
practically no response from the public in general, it was necessary to
extend the time-limit for submission of memoranda on the Bill by the”
interested parties. Accordingly, the Committee decided to extend the
time, subject to exfension heing granteg-by the House, for receipt of
memoranda up to 15 March, 1984.

8. On 24 February, 1984, after the House had granted an extension of
time for presentation of the Report, the extension of time-limit for
submission of memoranda up tn 15 March, 1984 was notified through a
Press Release. The contents of the Press Release were also given wide
_publicity through All India Radio and the Doordarshan Kendras.

9. 732 memoranda containing comments/suggestions on the provisions
of the Bill were received by the Committee from. various State Govern-

'ments, Trade Unions, Public Bodies, other Assodiations/Organisations,
individuals, etc."

10. At their sittings held on 21 and 22 March, 1984 and on 10 and 11
April, 1984 at New Delhi, the Committee heard the evidence of the repre-
sentatives of varlous Associations/Organisations, individuals, etc.

At one of these sittings, the Committee, while considering their future
programme of work. and the requests for evidence received from various
Associations|Organisations, individuals, etc. from different parts of the
country and particularly from those who were not in a position to come
to Delhi, decided to hold their formal sittings at some selected places
outside Delhz, in two rounds for taking evidence.

Accordingly, the Committee held their formal sittings at Gandhrnagar
Bombay, Trivandrum and Madras (from 16 to 25 May, 1984) and at
Hyderabad and Calcutta (from 12 to 16 June, 1984) and heard evidence of
the representatives of various State Governments, Associations|Organi
sation, individyals, ‘etc.
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11. At their sitting held at Calcutta on 16 June, 1984, the Committee

decided that the witnesses invited at Kanpur and Shillong, the places

which they could not visit, should be invited at New Delhi for tendering
evidenee.

Aocordmgly, the Committee held their sittings on 6 and 7 July, 1084
at New Delhi and heard the evidence of the representatives of various
Associations|Organisations and a Member of Parliament.

12. The Committee, on cpnclusion of the evidence of the non-official
witnesses, also heard the evidence of the representatives of the Life Insu-
rance Corporation of India at their sitting held on 16 July, 1984.

13. 59 witnesses representing both officials and non-officials, viz. State
Governments, Life Insurance Corporation of India, Associations/Organi-
sations, Trade Unions, Chambers of Commerce and Industry, Edu-
cational Institutions and Research Centre, experts, viz. Ex-Chair-
men of Life Insurance Corporation of Indla Direct Agents of LIC
and individuals, etc. from various parts of the country appeared before
the Committee for expressing their views on the provisions on the Bill.

14. The Report of the Committee was to be presented to the House
by the last day of the first week of the Budget Session, 1984, i.e. 24 Feb-
ruary, 1984. The Committee were granted two extensions for presenta-
tion of the Report—first on 24 February, 1984 upto the last day of the
first week of the Monsoon Session, 1984, i.e. 27 July, 1084 and second on
25 July, 1884 upto 14 August, 1984 of the Monsoon Session, 1964.

15. At their sitting held on 18 July 1984, the Committee decided that
the record of evidence tendered before them might be printed and laid
on the Tableg of both Houses of Parliament.

" The Committee also decided that two-ssets of memoranda containing
comments|suggestions on the provisions of the Bill, received by the
Commfttec, might be placed in the Parliament Library, after the Report '
had been presented, for reference by the Members of Parliament.

16. The Committee considered the Bill clause-by-clause at their sitting
held on 19 July, 1984.

17. The Committee considered and adopted the Report at their sitting
held on 2 August, 1984,

18. .Before making their recommendations on the amendments to
various clauses of the Bill, the Committce would like to highlight a few
salient features which have emerged arising out of the views expressed
before it both in written memoranda and oral evidence.

19. The Committee have found that the views expressed in the memo-
randa as well as the oral evidence tendered before it have unequivocally
supported the objectives of the Bill as embodied in the STATEMENT OF
OBJECTS AND REASONS which are to ensure more effective spread
of insurance, particularly in rural areas, to impart greater degree of
dynamism into the working of the industry, to improve the quality of
service rendered to the policy-holders and to achieve better operational
efficiency in the working of the industry so theg it is able to meet the
challenges of the future.
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20. By and large, after giving support to the objectives of the Bill,
the written memoranda and oral evidence have been generally either in
favour of the Bill or totally opposed all the clauses of the Bill. Few
suggestions have been received proposing amendment to various clauses
of the Bill-and there was adequate discussion on them during the course
of oral evidence taken by the Committee.

21. The Bill mainly seeks a reorganisation of the Life Insurance In-
dustry. This is intended to be achieved by a change in the work culture
and due emphasis on the primary responsibility of each of the five pro-
posed Corporations for intensive development of the life insurance busi-
‘ness in the assigned Zone. The concept of re-organisation, however,
appears to have been mis-construed as mere decentralisation of functicns
which, though laudable and already in the process of implementation,
is not the only objective of the Bill.

22. The Life Insurance industry is essentially a service organisation
and satisfactory service to the policy-holders during the entire period of
the policy contract is, therefore, essential for building up the confidence
of the community in the industry. However, the Committee noted dur-
ing the oral evidence which was tendered by various witnesses before
it that the present Corporation has not been able to achieve this goal and
its actual performance in this regard has not been up to the expectation.
The Committee, therefore, feel that when the five Corporations as pro-
posed in the Bill are set up, one of their primary concerns should be to
look after the interests of existing and potential policy-holders and ren-
dering satisfactory service to them.

23. In any organisation, efficiency of operations and successful func-
tioning largely depend on the arrangement that is made for effective
and quick decision making, supervision of the working of the lower for-
mations and the lines of communication. At the same time there should
be a mechanism for co-ordination in policy matters. The Committee feel
that the Bill makes a very harmonious compromise between the imple-
mentation of the life insurance programmes through the proposed five
Corporations and the coordination required in specified matters for which
the Life Insurance Board is envisaged. Restructuring of Lifle Insurance
Corporation of India into more manageable units will thus strengthen the
industry’s ability to meet the future challenges and -also provide the
thrust required for spreading the message of insurance into the rural

-and backward areas and to less privileged sections of the community.

24. The main objective of the life insurance industry, i.e. to spread
life insurance much more widely and particularly in the rural area and
to the soclally and economically backward masses, has not been ade-
quately achieved so far, as would be evident from the following extracts
from the study conducted by the National Council of Applied Economic
Research in December, 1979 in their Report entitled “Attitudes Towards
Life Insurance Cover”:—

*“Over T5 per cent of the earners were not aware of the Life insu-
rance cover. The ignorance was relatively less in urban areas,
with over 50 per cent having knowledge of it.

Awareness of insurance varied with the income level of the house-
holds. At the lowest level only 8.3 per cent of the earners had
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knowledge while over 80 per cent in households with income
overn Rs. 30,000 were aware of it.

Only 6.2 per cent of the earners were contacted during the last
two years by LIC agents. Here again variations did exist with
the agents concentrating more on the affluent where every
third earner was contacted. On the other hand, hMardly 1 per
cent of the earners among the poor were contacted.”

It is evident from above that there has been no serious awareness
in the Corporation of its social responsibilities to the rural and under-
developed areas and adequate efforts have not been made to survey the
market strategy and schemes needed to provide insurance protection to
the millions of small farmers, agricultural labour, artisans etc. who need
insurance more, The Committee feel that in a democratic set-up,
the Life Insurance Corporation of India which has the monopoly in the
field should be able to give insurance cover to a far larger number of
households. Insurance cover is not only meant for the affluent class but
also the poorer section of the community,

25. The Committee have carefully examined the implications of
the main objectives of the Bill, namely, splitting the Life Insurance
Corporation into five independent Corporations with reference to the
views expressed by members and opinions received from the public in
general and have had considerable deliberations on all aspects of the
subject. The Committee note that the idea of spreading insurance to
the rural masses and restructuring of the Corporation, as envisaged in
the present Bill, is not a new one but has a historical background. There
has been a consistent thinking in this direction right from 1956 when
the insurance industry was nationalised, as would be evident from the
observations|recommendations made by various authorities, eminent
persons, Committees, etc. mentioned hereunder:—

On 19 March, 1956, while initiating the motion for reference ol the
LIC Bill to a Select Committee, the then Finance Minister had
inter alia stated “So far as day to day business is concerned,
it is our intention........ that insurance becomes more widely
known, more popular and thereby to mobilise even larger
volumes of savings from all sections of the people in order to
attain the principal objective of the measure of nationalisa-
tion.”

While speaking on the floor of the House on the LIC Bill 1956, the
then Finance Minister (Shri C. D. Deshmukh) had, inter alia,
observed “.... In any case, we feel that to start with we should
have only one autonomous Corporation with Zonal organisa-
tions and if we find that it does not work satisfactorily, then
it would be open to us to change over from it to a number of
autonomous Corporations. This process would be easier than
the reverse process, that is to say, to proceed from several
autonomous Corporations to one monopoly corparation.”

On 20 February, 1958, the then Prime Minister (late Pandit
Jawahar Lal Nehru), while speaking on the Chagla Commis-
sion Report, had put it more categorically and stated “some
Members have suggested that it might have been desirable or
it might be desirable in the future for this huge organisation to

1145 LS—2
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‘be split up into three or four. It is a matter which may be
considered. If that is more advantageous, it should be done.
We should not hesitate to do it.”

The Chairman of the Life Insurance Corporation of India stated
before the Estimates Committee (Second Lok Sabha) (1960-61)
which had examined the LIC during that year “that if the new
business of the Corporation in a year exceeded Rs. 1,000 crores,
it might become necessary to split it up into one or more
separate bodies.”

‘I'ne Committee on Public Undertakings (Third Lok Sabha) (1965),
in their Fourth Report, on the LIC, had specifically recom-
mended in very clear terms to the effect that “if the standard
of efficiency in the Corporation is to be improved, with better
service to policy-holders and the corporation is to expand its
business in a massive scale, its present Zone must be consti-
tuted into completely independent corporations.”

Jturing the course of evidence before the above Committee, the
representative of the Ministry of Finance stated before the
Committee that he was inclined to agree with the former
Chairman of the Corporation that after the Corporation had
written business up to a certain limit, it would be advantagenous
to split up the Corporation.

''he Krishna Menon Committee of the Congress Party in Parlia-
ment recommended the splitting up of the corporation and
said “The LIC would in our view function more gainfully and
efficiently if it were not all one unit but consisted of several
which would develop their own character, create healthy
competition in performance and results.”

The Era Sezhiyan Committee (1980), in their Report, observed/
recommended that—*“...... in spite of much growth in its busi-
ness, the LIC has not been able to fulfll some of its primary
objectives satisfactorily. It seems that this is at least partly
due to its present organisational structure.”

“The Committee recommends that the existing Zonal Offices should
be set up as independent, non-competing corporations with their
jurisdiction restricted to their present area.”

26. The Committee, therefore, feel that in the light of the historical
background, the stage has come when this idea of setting up manageable
units hag to be implemented and given practical shape. Decision to re-
structure the Life Insurance Corporation into five independent units with
a co-ordinating body to provide supervision and guidance is a step in
the right direction and timely. The Committee are of the view that the
national issues, particularly the developmental issues like the one under
their consideration, must be viewed and considered without any bias.
The Committee feel very strongly that in a democratic set up the
insurance cover of all the people, particularly for those who are less
fortunate and have insufficient means to fall, back, whenever the neces-
sity arfses, is necessary as a measure of social security.
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27. The observations of the Committee with regard to the principal
shanges proposed in the Bill are detailed in the succeeding paragraphs.

28. Clause 6.—The Committee note that under the provisions of this
clause, only certain conditions have been laid down for appointment of
the members of the Corporation and no qualifications have been speci-
fled. The Committee feel that in order to ensure that members are
appointed from proper categories of persons, it is desirable %o prescribe
the qualifications which persons should possess in order to be eligible for
appointment as members.

Sub-clause (1) of this clause has been amended accordingly.

29. Clause 7.—The Committee note that according to the provisions of
this clause, the term of office of the members and the Chairman of the
proposed corporations is not to be less than three years. The Committee
were informed that a statutory minimum term of service may sometimes
create practical difficulties. In the circumstances, the Committee feel
that the term of office of the Chairman of a corporation and members
thereof and the terms and conditions of their service should be regulated
by rules to be made under the proposed legislation. Since the rules so
made would be required to be laid before both Houses of Parliament, the
Comniittee feel that the Parliament would have adequate opportunities
to exnccise their regulatory control with regard to the matter,

It was also brought to the notice of the Committee that the Com-
mittee on Public Undertakings had observed that one of the deficiencies
in the system of the public undertakings was to have a Chief Executive
on a much shorter term and the Conference of Public Sector Enterprises
had recommended that the term of appointment of such persons should
be between four to five years. This concept, the Committee were further
informed, has been iIntroduced in the entire banking industry. The
Comniittes are of the view that under the circumstances, the term of office
for ajpointment of a member or the Chairman of a corporation need not
be spricified in the Act and the matter may be regulated by the rules to be

made thereunder.
SuM-clause (1) of this clause has been amended accordingly.

380. Clause 8.—The Committee note that under the provisions contained
in sub-clause (3) (a) of this clause there is a provision for termination
of the appointment of the Chairman after giving him three months’
notier in writing but there is no such provision for the termination of
the services of members appointed by the Central Government. The
Committee are of the opinion that the Central Government should have
the same powers to terminate the services of members appointed by them
as they have, under the Bill, in relation to the termination of the services

of the Chairman of a Corporation.
Sub-clause (3) (a) of this clause has been amended accordingly.

31. Clause 13.—During the course of their deliberations, the Committee
were informed that the policy-holders, who are the main beneficiaries of
the corvoration, feel completely neglected. Once a policy is taken, the
policy-holders do not get satisfactory service from the corporation and
practicall> no service from its agents. The Committee fee! that since the
policy-hulders are the persons for whose benefit the corporation has been

CWERL V5. Tiewy
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constituted and since one of the objectives of the proposed Bill is to
‘improve the quality of service to the policy-holders’, the policy-holders
should have some organisation through which their grievances and
suggestions may be brought to the notice of the corporation. The Com-
mittee are, therefore, of the opinion that it should be made obligatory on
the part of each Corporation to constitute in its jurisdiction such number
of Policy-holders Advisory Committees as it might consider necessary.

Accordingly, a new sub-clause, namely, sub-clause (4), has been added
to this clause.

32. Clause 16.—The amendment made in sub-clause (1) of this clause
relating to the terms and conditions of service of members of the Board is
similar to the amendment made in sub-clause (1) of clause 7.

33. Clause 61.—Sub-clause (2) of clause 10 empowers a Corporation to
appoint, in pursuance of an arrangement entered into bv it with any
concern, directors of that concern and provides for the validity of such
appointment,

The Committee were informed that directors of concerns, nominated
by public sector undertakings in pursuance of similar arrangements, have
often been harassed by prosecutions etc. by reason of the non-observance,
by such concerns. of their statutory obligations, such as, payment of
provident fund dues and contributions required to be made under the
Employees’ State Insurance Act, 1948, etc.

The Committee feel that since the nominee directors of any concern
are not responsible for the day to day administration of such concerns,
they should not be held responsible for the non-observance by such
concerns of their statutory obligations. Accordingly, such nominee
directors should be granted protection from harassment. The Committee
note that provisions granting protection to nominee directors exist in
section 38A of the Industrial Finance Corporation Act, 1948. Accordingly,
the Committee feel that similar provisions may also be incorporated in
the Bill. 1

Accordingly, a new sub-clause, namely, sub-clause (2). has been added
to this clause.

34. Clause 1.—The amendment made in this clause is of a formal
nature. {

85. Enacting Formula.—The amendment made in the Enacting Formula
is of a formal nature.

36. The Joint Committee recommend that the Bill, as amended, be
passed.

New DrvLH1; MOOL CHAND DAGA,
‘Ju!v 13, 1984 Chairman,

Sravana 22, 1908 (Saka) Joint Committee.




MINUTES OF DISSENT
I

I regret to state that I am wholly in disagreement with the majority
recommendations of the Joint Committee. Before stating the exact
grounds on which I am opposing the Bill, I wish to make some prelimi-
nary observations. Thus in my firm opinion the whole Joint Committee
is obliged to answer the foremost question as to why the okjectives of
the Bill cannot be achieved without splitting the Corporation. Afterall,
what is contemplated is not merely a change in the administrative set
up of the Corporation. It is not as if the Bill is in the form of an amend-
ment of Life Insurance Corporation of India Act, 1956, considered neces-
sary for achieving the specified objectives. It brings about wholesale
replacement of the existing Act with an altogether new Act for complete
dissolution of the LIC of India and creating in its place five indepcndent
corporations, each corporation competing with the other corporations
with its own life fund, its own investment priorities (subject to the broad
guidelines which the Government may issue from time to time) and its
own actuarial evaluation. The Government has not placed before the
Committee any evidence to show what steps, including administrative
measures or legislative modifications of the existing Act, it hag taken so
far to achieve i{he objectives of the natoinalisation of Life Insurance in
a better way and how such steps have been proved to be thoroughly in-
adequate leaving the Government no other option than taking such an
extra-ordinary step. The onus of proving that the LIC’s split up into
five region-based independent competing corporations is the only unavoid-
able step for achieving the desired objecttves is on those who are pilot-
ing the Bill. It is entirely wrong to put the onus on the people to show
as to why the split is not beneflcial since the case has been built for the
unitary structure and this case has been established for over 28 years.
It is nobody’s contention that LIC is incurring heavy losses or that the
policy holders’ interests are in serious jeopardy or that some unexpected
crisis has developed. The statement of Objetcs and Reasons of the Bill,
in fact, speaks of the LIC’s ‘impressive record’ of extending insurance
services to the community. In view of this reality, I repeat that the
onus of proving the unavoidableness of the LIC’s split-up lies on those
who have brought forward this Bill.

Let me refer in this connection to the provisions of the LIC Act. Sec-
tion 21 of the LIC Act states “in the discharge of its functions under this
Act, the Corporation shall be guided by such directions in the matter of
policy involving public interest as the Central Government may give to it
in writing—and if any question arises whether a direction relates to
matter of policy involving public interest, the decision of the Central Gov-
ernment thereon shall be final.”

The statement of Objects and Reasons of the present Bill conveys “the
Corporation over the years has grown considerably in size and it has,
therefore, been deided- in the interest of operational efficiency and in
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order to strengthen the industry’s ability to meet the challenges of the
future, to restructure the LIC into more manageable units, it is expected
that this will result in more effective spread of insurance into the rural
areas where only limited headway has been made so far. The Bill pro-
vides for the restructuring of the corporation into five indepenednt units
with a co-ordinating body to provide supervision and guidance on matters
of common interest. This reorganisation is also expected to impart a
greater degree of dynamism into the working of the industry and improve
the quality of service to the policy-holders.”

There is no evidence to show that the Government had issued direc-
tions to the Corporation in writting in any of these matters. It was open to
the Government to take such steps as suitably changing the LIC’s invest-
ment pattern for better yield on investments and higher bonus to the
policy-holders in consequence or giving back to the LIC the huge amounts
it collected by way of its share in valuation surplus specifically for sub-
sidising the rural business. Nothing, however, has been done in this
direction.

Section 29 of the LIC Act, 195¢ states “the Central Government shall
cause the report of the auditors under Section 25, the report of the actua-
ries under Section 26 and the report giving an account of the activities of
the corporation under section 27 to be laid before both Houses of Parlia-
ment as soon as may he possible after each such report is received by the
Central Government.” Section 48(I) and 48 (II) (i) of the same Act give
powers to the Central Government tr make rules regarding the form in
which the report giving the account of the activities of the corporation
shall be prepared. It was open to the Government to change the form
of the report of the activities of the Corporation so that its performance
could have been reviewed by the Parliament not in terms of total sum
assured every year. but by applving new standards such as growth in rural
business, cover provided to economically backward sections through sub-
sidised schemes or opening branches in backwarq districts. The truth of
the matter is that the Government prevented the Parliament from re-
viewing the LIC’s performance on such basis.

Section 18(iv) c¢f the Act under reference conveys that the Zonal
Manager can establish as many Divisional Offices and Branch Offices in
his zone as he thinks fit. Section 22(i) of the Act further suggests that
a zonal manager shall perform all such functions of the corporation as

may be delegated to him with respect to the area within the jurisdiction
of the zonal office.

In practice. however, the Zonal managers and for that purpose even
the corporation were never allowed to exercise the powers conferred upon
them under the Act. Although LIC has been deseribed as an “autonomous”®
body, expected to run on business principles, keeping in view at the same
time ite social objectives, it has always been direstly under the control
of the Finance Ministry. Tt {s an indelible fact that the Finance Ministry
never allowed the corporation to expand the branches more rapidly be-
cause they brought in the cost aspect. They wanted the branches to
function on cost basis, i.e., revenue-expenditure ratio, not gning beyond
specified proportion. On the contrary in Banks they did not bather about
the cost in the initial three years. The Zonal Offices were to function as
“executive arms” of the corporation. That was the emphatic policy state-
ment of the late Mr. C. D. Deshmukh, who as Finance Minister moved the
Bill for the nationalisation of the LIC business in 1956. How tragic it is
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that these executive arms of the corporation were amputated by the Gov-
ernment and particularly its Finance Ministry that always wanted to
centralise all powers in its hands.

It is the Government’s contention that it has brought forward this
Bill on the basis of the recommendations of the Era Sezhian Committee.
In the first instance, the Era Sezhiyan Committee’s report is not a gospel
truth and the weighty submissions made by the various committees ap-
pointed earleir huve also to be weighed simultaneously. The specific
warnings against the disastrous consequences of the LIC's split up given
by these committees cannot be ignored.

However, since the Government has adopted the Era Sezhiyan Com-
mittee report as the basis for this Bill, I must point out that what the Era
Sezhiyan Committee suggested was the establishment of non-competing
Corporations with their jurisdiction restricted to the present zones work-
ing on the basis of common premium rates, common policy conditions,
common actuarial valuations, uniform bonus rates and uniform salary
scales and service conditions applicable to staff. The Committee very
specificially opposed the concept of competition, explaining how the com-
peting corporations setting up offices throughout the country might add
to the cost. It explained how different zonal corporations would start
with inherent disparities, and how for improving premium rates and
bonus, the competing corporations would neglect extension of business to
the rural areas and to the weaker sections of the community. The com-
mittee also emphasised that the competition by itself does not help im-
proving performance of customer services. The Bill is gross distortion
of the Era Sezhiyan Committee’s recommendations. Nay, {t completely
destroys its entire edifice.

The Era Sezhiyan Committee was appointed, not exclusively for con-
sidering the organisational structures of the corporation. There were va-
rious other aspects of the LIC’s working which it was expected to ex-
amine, so that the LIC’s working could be geared to meet the changing
requirements of the insuring public and the national economy. .The
committee has made its recommendations in all such connected matters,
one of which relates to LIC’s investment policy. The essence of these
recommendations of the Committee is the need for improvements in the
returns on the LIC’s investments and one of the measures suggested is
that it should not be required to invest more than 40 per cent of its in-
vestible funds in Government and Government approved securities which
yield very low returns and materially affect the overall yield on invest-
ments.

The committee has also made various suggestions for the growth of
rural business and group insurance schemes for the economically weaker
sections of the society which do not warrant any changes in the organisa-
tional structure of the corporation. The Committee has turther suggested
a new life insurance policy for lower income groups which will have
subsantially reduced premium rates but will not offer income-tax relief.
It seems that the Government is wholly unconcerned about providing
higher bonus to the policy-holders for which the overall yield on the
LIC's investments must go up or evolving plans for the economically wea-
ker sections of the society through separate arrangements and subsidies
from Central fund. While a parrot like statement is being repeated that
LIC must reach all economically weaker sections of the society, the crucial
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qﬁtion for providing subsidies in order to bring down the ptemi}xm rates
under specially drawn schemes for them is being carefully avoided.

On the important question of Industrial Relations, the Committge. l.:as
expressed the view that the present system under which responsxbzhty
for negotiations with its staff unions is vested in the LIC while all deci-
sions making authority involving even minor changes in any of the terms
and conditions of service is vested in the Government is inherently un-
sound. The Committee has suggested that the Government should for-
mulate some broad guidelines for wage negotiations and the management
of the institution should be left free to evolve their own personnel poli-
cies and also io conduct negotiations with their staff unions and arrive
at specific decisions within the confines of the guidelines. The com-
mittee has thus sought to suggest in its own way something for streng-
thening the process of negotiations between the management and the

employees’ unions on all matters. The Bill seeks to destroy the whole
process.

The Era Sezhiyan Committee had also recommended some intermediate
steps such a; decentralisation of Internal Audit and Inspection Depart-
ment, Building Department, Mortgage Department and Policy-Holders
Services Department at the central office to the Zonal Offices. Alongwith
it, it suggested that the functions of the Development and Accounts De-
partment at the central office should be reduced by transferring supervi-
sory and contro] functions of these departments to the Zonal Offices. The
committee is not informed whether these interim steps were taken and in

any case it has not been provided with the working results of such an
arrangement,

With these preliminary observations, I now proceed to deal with va-
rious specific objectives of the Bill which in my opinion can be achieved
vzithout splitting the corporation and I have to state further that the
split up will be counterproductive to all these laudable objectives. As about
the LIC’s overall performance we must acknowledge that the LIC has
firmly settled on the path of continuous progress in all spheres of its acti-
vities, falsifying the predictions which the monoply press made in 1956
that the nationalisation of life insurance would involve huge losses. The
LIC's progress measured in terms of spread of life insurance business.
assistance to socially purposive projects, bonus to policy-holders, renewal
expense ratio and settlement of claims has been very encouraging, more
so during the last three years. Much is sought to be made out of the
fact that the LIC has not been able to open its branches in 47 districts
so far. As per the information supplied by the Finance Ministry, the
LIC has branches in 373 out of 420 districts covering in all population of
67.99 crores out of the total population of 68.52 crores. This means that
the LIC has covered districts which together have population which is
99 per cent of the total population. The thirty-seven districts where the
LIC has no branch but has development organisation are situated in
Menipur, Meghalaya, Nagaland, Arunachal Pradesh, Mizoram, Lakshadeep
and a few thinly populated backward districts in Himachal Pradesh,
Jammu & Kashmir, Assam and some Union Territories. The ten districts
‘vhere the LIC has no organisation are Lahul & Spiti, (Himachal Pra-
desh), Kargil (J & K), Mon, Wokha (Nagaland), Sikkim South, Sikkim
West (Sikkim), Nicobar (Andaman & Nicobar) and West Kameng, East
Kameng, East Siang (Arunachal Pradesh). Most of these are in very
remote areas occupied by the Army or the Border Security Force and the
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local tribes. There is no district in Punjab, Haryana, UP., M.P., Bihar,
West Bengal, Orissa, Maharashtra, Gujarat, Karnataka, Andhra Pradesh;
Tamilnadu, Kerala and Rajasthan where LIC hes no branch. The econo-
micallv backward districts of all these States have also been covered.
This \;ery positive achievement of the corporation is sought to be eclips-
ed by presentatior: of distorted facts.

As about LIC's operational efficiency, it may be stated that it does not
depend upon the size of the Corporation. This is because the entire
work relating to procurement of new business, acceptance of proposals,
issuance of policy, servicing of policy, payment of commission bills and
settlement of claims is done with complete independence at the level of
Divisional Office.

Most of these functions have already been transferred to the Branch
Offices and in most cases the policy-holders’ needs are fully met at the
Branch Office. Thus, the policy-holder about whom so much is being
said is in no way concerned with the size of the corporation and for him
what matters is the service at the Branch office which is satisfactory and
can be made still more satisfactory through various administrative mea-
sures. The talk that, showing improvement means ‘close monitoring’
and ‘making surprise visits’ and that the Minister cannot go to all offices
throughout the country and therefore there should be smaller corpora-
tions is so irresponsible that it must be ignored with contempt.

The argument about the size of the corporation is not a new one. It
has been put forward on several occasions when the corporation was
much smaller in size and even when the life insurance business was
nationalised, the time when the entire LIC of India coming into existence
was much smaller as compared to the size which each of the five inde-
pendent corporations sought to be established would have hereafter. The
various Committees including the Administrative Reforms Commission
ani the Commtitee of Enquiry into the expenses of Life Insurance Cor-
poration has squarely dealt with such an argument. The Banking Com-
mission in its report submitted in 1971 has also exposed the falacy of the
argument that the small sized Banks would be able to give betier per-

sonalised service to the small borrowers as compared to the large sized
banks.

Really speaking, there is nothing in the Bill to demonstrate about the
decentralisation which means decentralisation of executive powers to
the lower officers and encouragement to local initiatives. What is sought
to be done is the establishment of five zonal Corporations which means
that nstead of oie central office (body), each of the five corporations
have its own life fund, its own investment policy and its own managerial
prerogatives. There is no question of policy-holder coming into closer
contact with the corporation. The poor policy-holders’ contact will be
limited to the agent who secures business from him and the Branch Office
which issues to him a new policy and does all servicing work up to the
settlement of claims. The stark fact is that it is the powerful lobbies
in diffcrent States which will come in closer contact with the top eche-
lons of the smaller corporations building their influence in the matter of
investments and promotions, appointments, etc. As I have already
pminted out, the existing LIC Act provides enough scope to the Govern-
ment for improving the LIC's operational efficleny and achieving the
other objectives shown in the Bill and therefore fragmentation of the
corporation is unwarranted. However, if the existing provisicns of the
1145 LS—3.
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-.LIC ‘Act. are found to be insufficient for achieving the desired objectives,
-the same Act can be amended to make statutory provisions for the
- establishment of five Zonal Offices with more clearly defined powers and

‘functions as it has been done in the State Bank of India (Amendment)
- Act, 1973.

A great emphasis has been laid by everybody on what is termed as
LIC’s failure to reach the rural areas and it may appear as if this impres-
~ sion"hag taken the shape of this particular Bill proposed by the Govern-
~ment to split the LIC in order to effectively realise the objectives of
nationalisation by reaching into rural areas though, truly speaking, the
“more over-riding considerations that have weighed those who have pilot-
ed the Bill are different as I am going to explain in the subsequent
paragraphs. Now, if so much emphasis was to be placed on rural business
-such an emphasia could have been laid some years ago and the LICs
“-overall performance could have been weighed with distinct importance
“given to the rural business so that we would have been in a better posi-
tion to understand whether the LIC’s size or lack of competition is com-
- ing in the way of growth in rural business. In any case, the LIC’s 26th
<Report and accounts for the year ended 31st March, 1983 shows that the
new business written during the year in rural areas was under 7.38 lakh
. polieles ag against total number of 22.31 lakh policies secured during the
year. This comes to 32.85 per cent of the total business. It has to be
i.noted in this oconnection that 374 million out of about 510 million
people in the rural areas are absolutely poor with extremely
dinsufficient land or no land at all, their monthly income being
- less than Rs. 70|- and have consequently no capacity whatsoever to save
. for future. This at once restricts the scope of extending life insurance
business to less than 20 per cent of the rural population. A survey by
the National Council of Applied Economic Research (1978) has pointed
out that 87.5 per cent of the non-insureds in the rural areas could not
‘afford to pay life insurance premium. If this arithmatics is taken into
-consideration, it will be observed that the rural business is not less as
-4t appears. Since wrong impressions have been carried about the scope
- of ‘growth in rural business, I wish to point out the observations made
in a survey of rural banking in India in 1979. It conveyed ‘“considering
the figures of large number of commercial bank branches opened in
rural areas and because of the fact that these are public banks not opened
with the consideration of running their business for maximising profits,
.one is likely to get the impression that these rural commercial bank
.offices must be meeting to an increasing extent the credit needs of the
.weaker sections of the rural community. A closer examination, however,
reveals their class character. It is observed that their clientale yet con-
sists largely of big businessmen, wholesale traders, bullion merchants,
sugar barons and oil kings in rural areas” (Source: Rural Banking in
India—S. S. M. Desal, June, 1979).

The affluent sections of the society do not find it necessary in the
present capitalist system to buy life insurance policies to cover the ‘dea:t.h
risks or to save for old age or for their children in view of the c.ontmmty
of the ownership of their huge assets. The urban rich buy life insurance
policies for tax rebates and this cannot be an incentive for the rural r.ich
-whose income from agriculture including cash crop, grapeyards, poultries,
ive stocks and agricultural properties is not taxed. The rural rich who
sre showing incressing parasitic tendencies in snatching credits and
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subsidies from increasing number of Government agencies have g clear-
preference to use their surpluses for conspicuous consumption; incressing -:
physical assets and making investments in sugar factories, transpost eomaw..
panies, flour mills, oil mills, briek klins and wherever they can make -
fast buck. If they sometimes place some part of their surpluses in Bank .
deposits, it is on account of two reasons. First, the agricultural-credite:~
given by the Banks create a kind of relationship between the Banks and .
agriculturists. Second, the hank denosits are not locked up for life time..
They can be withdrawn at will. The fixed deposits are also for a period
not exceeding five years and even during this short period the depositer.-
can borrow loans to the extent of 90 per cent of the amount held in de-.
posit. In the case of LIC, the policy-holder’s money is locked up for 25 -
to 30 years and if he wants to withdraw his savings earlier, he stands to
lose heavily since large portion thereof it forfeited. Thus it will be seen
that the potential for Life Insurance business in the rural areas . is
severely restricted and the real question is about creating a new poten-
tlal by attracting the surpluses of rural rich, through new taxation
schemes combined with plans which may suit their needs and above all,..
improving the lot of 80 per cent population living below the poverty:
line so that they may be able to make a small saving for the future, They...
formation-of the smaller corporations is no solution at all to such a comw. -
plex problem. Rather it will be counter productive since smaller - cor-
porations would find it more difficult to bear the burden of rural business
which involves higher costs both in procurement and in servicing and
therefore they would inevitably prefer concentrating on big cities and
towns where the business is available with comparatively lesser efforts
and lower costs. This difficulty will be more particularly felt by Eastern
Zone and Central Zone corporations who would have within their juris-
diction very large backward areas and comparatively less urban popula-
tion from where they can get life insurance business with lesser efforts
and lower costs.

This again takes us to the question of a serious handicap which the
five region-based corporations will be facing as soon as they start their
operation. The LIC’s operational costs greatly vary in the flve different
zones and also in different Divisions within the same zones. Thus it Is
observed that the expense ratio of the Western Zonal Office of the LIC
was 8.35 in 1981-82 whereas it was 13.86 for the Eastern Zonal Office. If"
we look into the figures of expense ratio for different divisions during
the same year, we find that it was 5.67 for Bombay as against 2650 in
Muzafarpur. These operational costs do not depend exclusively on the
eficient working of the Corporation in any one particular region. There
are two-important factors which influence the operational costs. First
Is the average size of the policy which determines the premium income
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in relation to the cost per policy and this average size of the policy de-
pends upon the fncome level in the region. The second factor is about
the cost of procurement of new business which is more in the less deve-
loped reglons and particularly in rural areas. As a consequence of the
LIC split up, the profits of the five independent competing corporations
would greatly differ and the result would be that the policy-holders from
the Central and Eastern Zones comprising of UP, MP, Bihar, Bengal
Orissa, Assam and Eastern States would get lesser bonus, This would be
a new cause of economic discontent in these regions in the already de-
teriorating economic situation in our country, Once five independent cor-
porations with their separate life funds and separate actuarial valuation
come into existence in place of one single LIC of India, the uniform bonus.
rates cannot be maintained, It has been suggested that this difficulty can
be obviated by allowing all the five corporations to complete in all major
citieg in the country. It is not appreciated in this connection that if such
a competilon is allowed to take place and corporation which is strong
and 1s able to declare a higher bonus is allowed to operate in the areas
of the weaker corporations, particularly in metropolitan cities, the result
will be that the cream of business will be taken away by the stronger
corporation. The experts in the field of life insurance have also informed
us that the growth in business does not necessarily lead to lower opera-
tional costs. Ceelt

Now, let me proceed to put forward my views on how the LIC’s split
up will accentuate the regional imbalances already existing. Because of
the existing pressures and pressures likely to develop in future, with
regard to decentralisation of public funds, there will be more room for
fissiparous tendencies to grow. The investment decision of the corpora-
tiong will be subject to pressures of different State Governments. After
the LIC’s split up, the five corporations will not be working on all India
basis as in the case of nationalised Banks and the four subsidiaries of
the General Tnsurance Corporation. At best what can happen is that
they will have some branches in the other areas of operation. Naturally
there will be pressures from the State Governments and the regional
bodies to utilise the funds in their own areas. It is wrong to suggest
that such a problem will not arise as the investments of all the five cor-
porations will be met according to the Government’s directions and the
Government will take care of the economically backward regions. I doubt
whether at all any one particular region-based corporation can be forced
to {riveet its funds in areas outside its region. In any case, once it is
known that the Western Zonal corporation or the North Zonal corporation
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for that matter, is contributing large amounts of the funds collected from
tion, the national perspective will disappear. The regional considera-
Governments and the regional bodies are bound to raise hue and cry over

it' .

With the dissolution of the LIC of India, which is an all India institu-
tion, the national perspective will disappear. The regional considera-
tions will predominate and even within Zone, the investments cannot
be expected to be made with due regard to the needs of the backward
regions. Unhealthy pressures from the different Chief Ministers and
regional as also business interests for more share in investment will grow
leading to continuous tensions and conflicts. In this connection I may
refer to the report of the Administrative Reforms Commission (October,
1968) which has warned “once the process of fragmentation starts, there
may be no stopping it. It may eventually lead to each State having its
own corporation with all its entanglements. All the fissiparous tendencies
handicapping our national life would creep into various corporations.
Tendencies towards employment of only local staff and investments,
irrespective of need and profitability will become dominating. The idea
of regional corporations seems to us to run contrary to the efforts towards
integration of India.” It is queer indeed that with the loud concern ex-
pressed over the threat to national unity caused by regional parochialism
and divisive forces, the Government is taking a step to strengthen the
very same dangerous forces.

If at all the real purpose of the Bill which has been brought forward
is to achieve the objectives specified therein, it is difficult to understand
as to why it seeks to completely destroy the employees’ political, demo-
cratic and trade union rights. For this Bill, Government has taken pains
to incorporate several clauses to turn the employees into bonded labour.
Section 68 of the Bill clarifies “a provision of this act and rules made
thereunder shall have effect, notwithstanding anything centained in the
{ndustrial Disputes Act, 1947 or anv other enactment (other than this
Act) for the time being in force, or any judgment, decrees or order of
any court, tribunal or other authority or any agreement, settlement,
award or other instruments in force.”

The service mattars tribunal envisaged in the Bill cannot be called at
all as machinery for the settlement of industrial disputes. Se~tion 32 of
the Bill defines “Service Matter” as matter arising out of terms and con-
ditions of service and “grievance with respect to service matter” as
grievance of an employee to the effect that he has not been dealt with in
regard to that service matter in conformity with the terms and conditions
of his service. Thus the scope of service matters tribunal is restricted to
adjudication of disnutes whether an employee is not dealt with in con-
formity with the terms and conditions of service. It cannot adiudicate
on industrial disputes arising out of the employees’ demsnds for changes
in terms and conditions of service or their dissatisfaction with the
changes in their service conditions if any. brought about by the corpora-
tion,
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Section 64 completely negates the employees’ fundamental. right to
take part in any political movement or activities. As if, as an act of
grace the employees’ right to vote has not been taken away but he has
been warned that he shall give no indication of the manner in which he
proposes to vote or has voted.

Thus the Bill destroys the process of negotiations between the manage-
ment of the institution and employees’ unions in matters relating to the
‘employees’ service conditions and collective rights and benefits, denies
to them machinery for the settlement of industrial disputes, ordinarily
available to other public sector employees under the Industrial Disputes
Act and completely takes away their fundamental political, democratic
and trade union rights. This itself raises serious doubts about the inten-
tion of the Government behind bringing forward this Bill,

In the absence of machinery for negotiations and settlements of in-
dustria] disputes, the only inevitable consequence will be continuous, ac-
cetuating tensions and serious conflicts in the most sensitive fleld of in-:
dustrial relations with all its adverse effect on the functioning of the
Corporation.

In sum, no vailid reasons whatsoever have been advanced for taking.
such an extreme step of destabilising the biggest public -sector financial
Institution in our country, firmly settled on the path:of continuous pro-
gress. Not even an attempt has been made. to show how administrative
controls and legislative measures for more decentralised set up with in-
ftlatives at the local level will not be sufficient to achieve the objectives
specified in the Bill. An honest desire for bringing about growth in rural
business cobined with lack of appreciation of the real issues connected
with the rural Lusiness, semifudal approach towards the question of In-
dustrial re-loans and subjective prejudicies towards the LIC employees
are some of the most over-riding factors that seem to have influenced
those who are piloting this Bill. But this is not all. I must add here
that that interested classes are together and separately exercis-
ing continuous pressures on the state agencies and public sector
financial institutions to get for themselves more and more funds
to additional channels instead of contributing to capital forma-
tion in any significant manner. Tt is they who are building up
pressures for the establishment of five region-based independent com-
peting corporations so that their powerful labbies whose sphere of in-
fluence is confined to States and regions can develop closer contacts with
the policy making bodies and the administrators of the regional corpora-
tions. The hig business also feels that the small region-based corporations
can be more susceptible to their pressures, It.will be tragic indeed, if the
Government succumbs to these unhealthy pressures remaining complet-
ely oblivious to the disastrous effects of such a mo;asur'e'from' the point
of policy-holders’ interests, the considerations of balanced -economic de-
velopment and the most crucial question of building up India as one -
strong nation defeating all communal, divisive forces and regional

parochialism.

I do not find it necessary to deal with various other clauses in the
Bill since I am totally opposed to the idea of LIC's split up which in my
firm conviction, will be against our national interests, I strongly plead
that this Bill should be scrapped altogather and instead, the powers
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~wested in the Government under the LIC Act as it stands today should
-be fully utilised with the positive initiatives and dynamism for achieving
- the objectives specified in the Bill.

K. A. RAJAN

New DELHI;
- August 6, 1984
~ Sravana 15, 1006 (5)
I

We are constrained to submit this Note of Dissent to the majority
report of the Joint Commitiee of Parliament to which the Life Insurance
Corporations Bill, 1883 (No. 109 of 1983) was referred. We disagree with
the majority report. We must state that the majority report does not
reflect the enormousg burden of the overwhelming majority of the 782
memoranda, listed by the Committee out of hundreds more received, and
the oral evidence tendered on behalf of the interested organisations and
individuals.

The majority report in paras 19, 20 and 21 has derived satisfaction
from the fact that “the views expressed in the memoranda as well as the
oral evidence tendered before it have unequivocally supported the objec-

- tives of the Bill as embodied in the Statement of Objects and Reasons.”
1t is so because the objectives are laudable and unexceptionable, But the
" scheme of the Bill with dismemberment of the LIC and creation of $ cor-
porations asg its focal point carries no reflection whatsoever of intention
- to. carry out in practice any of the objectives; there is not a single pro-
vision in the Bill that concerns itself with the attendant problems of
spreading Life Insurance to rural areas; there is not one clause that seeks
to relieve the LIC of the constraints as to expenses, that are bound to
be heavier, in the promotion of business in the rural areas; not one pro-
- vigion is to be found ag would generate any degree of dynamism and any
one scanning the Bill can hardly come across g single clause that concerns
itself either with the “quality of service rendered” or “better operational
efficiency.” Instead, one stumbles over a plethora of clauses, buttressed
by numerous sub-clauses, that run in the contrary direction. The clauses
of the Bill are such as would further fortify bureaucratic stranglehold,
-add a fresh fillip to Governmental interference, push up expenses, in-
crease top heaviness, encourage unethical practices, forse attention from
rural areas to the over saturated urban areas, denude the employees of
whatever little rights are left still with them and stoke the fire of reac-
tionary regionalism. Little surprise tha; though there is universal wel-
.come for the objectives, there is scorn and frown for the clauses. The
two simply do not agree. They are not complementary. If anything,
. these are utterly contradictory. It looks as though the laudable objec-
tives are a camouflage for retrograde clauses. Para 21 of the majority
report states that the Bill seeks a reorganisation of the ‘Life Insurance
Industry” and commen's that this has been “misconstrued as mere de-

centralisation of functions.”

In the numerous memoranda and in the oral evidence it has been re-
peatedly and very effectively argued that the objectives of the Bill can
very well be realised within the frame wark of the present LIC Act, 1956
if properly planned and phased decentralisation of powers and functions
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is carried out. No material evidence has been brought before the Com-
mittee that can even remotely suggest that decentralisation would not
bring about the results sought to be achieved by the Bill, It has, rather,
been very correctly emphasised that what lies at the heart problem of
further improving the operational efficiency and functional effectiveness
with regard to both development of business and better servicing to
policy-holders is in decentralisation. The majority report fails to take
cognizance of the thrust of the submissions on decentralisation which is
that the objectives of the Bill can and should be realised by decentralisa-
tion. The objective has to be to ensure servicing at the: policy-holders’
doorstep—personalised servicing.

The expression ‘work culture’ in para 2] is misleading. Nowhere in
the Bill this expression appears, What ig sought to be done under the
spacious expression “reorganisation” is to change the entire scenario of
nationalised Life Insurance from A to Z without leaving any contour
untouched. It goes far beyond any known definition of reorganisation,

The majority report in para 22 goes entirely against the massive heap
of facts. On the question of servicing to policy-holders, it is not true to
say that the “present Corporation has not been able to achieve this goal
and its actual performance in this regard has not been up to the expec-
tation,” On the contrary, the burden of evidence is that the LIC has
achieved high levels of performance in the sphere of servicing to policy-
holders. It has been brought on record that the claim settlement per-
formance of LIC—a sure guide in a Life Insurance organisation—is about
the best in the world, Shri M. M, Ahuja, a very senior wholetime Agent
is Delhi, who has insured 4000 persons and whose commission earning is
Rs. 1,80,000, has, in his evidence, acknowledged steady improvements in
servicing. Prof, Ishwar Dayal, internationally known managemeat con-
sultant and now working as a cosultant to LIC has submitted in his evi-
dence that “...... as it is, it functiong effectively.” Given the level of
insurance—awareness literacy and various other social factors, the level
of servicing of LIC is one of the best amongst the public undertakings.
The inference drawn by the majority that confidence of the community
in the ability of LIC to render satisfactory servicing needs to be built up
is not at all correct. The vast and steady improvements in servicing and
the phenomenal growth in business are unmistakable testimonies to the
tremendous confidence 'that the LIC has come to enjoy over the years.
However, as in any human organisation, scope for improvements shall
always be there, Greater excellence is always desirable. The reply to
the problems of weaknesses, wherever these might exist, cannot be found
by splitting the LIC. The majority has erred in that it has conceived
improvements in servicing to policy-holders as being dependent upon dis-
memberment of LIC. The remedy prescribed is more dreadful than the

unidentified ailment,

Para 23 seeks to underscore the coordinating role of the proposed Life
Insurance Board. The majority report has misread the true functions of
the Board, The Board is envisaged more as a research body than a body
with the legal authority to enforce its decision in the matter of coordi-
nation. As it looks, any of the proposed five Corporations, theoratically
at least, would be free to ignore the advice tendered by the Board. With-
out the statutory power to enforce its decision, the views of the Board
would be of advisory nature. The real reigns of power to make the five
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Corporations fall in line would remain with the Government. Such a
Board can hardly be expected to effect any substantive coordination, far
less harmonizing the operations of five Corporations.

The majority report has also erred in conceiving the present LIC as
unmanagable. The burden of the memoranda and of the evidence of the
witnesses is totally against such a perception. In a country, as vast as
India, any organisation operating on a national sale is bound to be large.
LIC cannot be an exception. If the proposed five Corporations, at a later
stage by virtue of clause 11(2) of .he Bill, are allowed to compete with
each other and allowed to function throughout the country, the same
“problem” of largeness— unmanageability—would arise with five-fold
vengeance. The LIC has not become unmanageable,

In the same para, .he majority report has preferred to record facile
comments on ‘“‘spreading the message of Insurance into the rural and
backward areas and to less privileged sections of the community.” This,
in the context of the well-argued submissions of the witnesses, particu-
larly by the Actuarial ‘Society of India—the highest professional body of
Actuaries and the All India Insurance Employees’ Association, besides the
cogently reasoned memoranda by various organisations, is too simplistic.
The rural realities are far too grave to admit of such simplistic solutions.

Even after 36 years of independence, a minimum of 50 per cgnt of the
population live below the poverty line, There can be no question of mop-
ping up their savings. Another 15 per cent is just marginally above the
poverty line. They are concerned most with procuring the bare necessi-
ties of Life. In the remaining 30 o: 35 per cent, the LIC has made a.signi-
ficant dent in that more than one third of its new business is from the
rural areas.  The social realities in India just cannot be winked away.
With half of the population without the guarantee of two morsels of food
each day, the scope of rural husiness is limited indeed. The majority
report is good enough as a proclamation of pious intention without the
least possibility of being realised. It must be understood tha; unless the
rural economy is drastically restructured and purchasing power created
for the masses, such proclamations do not go far beyond proclamations

of pioug intentions.

Para 24 of the majority report is an example of drawing support from
a source material detaching it from the context and conveniently quoting
some findings to the exclusion of the remaining from the same material.
We fully disagree with findings and recommendations of the majority
report. The majority report speaks in a vain as if the whole problem
about rural business depends on launching a powerful publicity drive and
the saving capacity of the population is of a secondary consequence. The
same report of the National Council of Applied Economic Ruearcl: .
(NCAER), New Delhi entitled “Attitudes Towards Life Insurance Cover’

in page 9 says:
“Over 75 per
insurance,
not afford to Pay premium.
nate forms of investment.
themselves insured as no insurance agen

them.”
The above excerpt tells its own tale not only about rural insurance,
put also, in a way, about the rural economy. The market survey and the
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cent of the non-insured earners who were aware of
did not opt for this form of investment as they could
About 11 per cent preferred alter-
Around 10 per cent did not get
t had approached
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strategy and all that the majority report so prescribes are not going to
alter the grim realities. The majority report somewhat glibly speaks
about “the millions of small farmers, agricultural labour, artisans etc.”
These are the sections of our rural society which are being crushed by
grihding poverty in the socio-economic set up built up in the country.
The majority seems to have preferred to gloss over these inconvenient
realities. -

b

But are these sections really not being benefited by the fund of the
LIC? They are, as on March 31, 1983, the total amount of socially pur-
posive investment of LIC amounted to Rs. 4167 crores, These investments
are in water supply, electricity, housing, social infrastructural improve-
ments and the like. A large part of the benefit out of these investments
are flowing to the poor sections of rural masses.

Besides, the Bill stipulates in sub-clause (3) of clause 9 that the pro-
posed corporations are to function as business organisations and are to
be run on commercial line, Unless the Government relieves the LIC of
the constrains on expenses and also substantially subsidises the ‘higher
costs in rural business, the commercial and business viability of the cor-
porations is bound to be affected. And towards this, there is no provision.
Without any provision in the statute to enable the proposed corporations
to discharge these responsibilities entailing much higher cost, mere
declaration of objectives would not carry things any further,

The majority report in Para 25 seeks to put its recommendations “in
the light of the historical background” of the findings and conclusions of
two Committees of Parliament and the Krishna Menon Committee of the
Congress Party to the significant’ exclusion of several Committees appoint-
ed either by the Parliament or the Government later. It needs to be put
on record that the Government did not accept the recommendations of the
Estimates Committee (Second Lok Sabha, 1960-61) and of the Committee
on Public Undertakings (Third Lok Sabha, 1865) and retained the mono-
lithic character of LIC. The Government accepted the findings and
recommendiations of Working Group on Life Insurance Administration of
the Administrative Refroms Commission and later the Committe ‘To
enquirt into the Expenses of LIC (Morarke Committee) of 1969—both of
which rejected the proposal of splitting and strongly recommended for
retention of the structure of the LIC as prescribed in the LIC Act, 1956.
The “historical background” the majority report refers to is, at best,
partial. The LIC has grown as one monolithic organisation with the same
conditions of contract, same premia and bonus rates and with the same
security of a public undertaking and the same Government guarantee
as to safety of capital. -

The majority report seeks to wash away some of the very real pro-
blems that would confront the policyholders in the event of the present
LIC being finally split into five Corporations. The: policyholders pur-
chased Life Insurance policies from the LIC, constituted under the LIC
Act 1956, with uniform premia and bonus rates and with the liberty to
get their policies serviced by any office in any part of India. The stipula-
tion of the Bill about which the majority report does make no motion
that the policyholders would get a vne-time option to attach their policies
so any of the proposed five corporations, put the policyholders to great
disadvantage including the chance of being treated differentially in
future, makes et least two corporations immediately vulnerable, creates
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an unnecessary load of administrative work. Besides, the legality of
such a provision remains open to challenge at any time later.

The majority report, very unfortunately, does not breathe a word
about the provisions of the Bill directly relating to the employees. It
seems to approve by silence the withdrawal of the right to collective
bargaining, pushing the employees out of the purview of the labour
welfare legislations including the Industrial Disputes Act 1947 ana
deployment of legislative measure to suppress a collective bargaining
settlement method disapproved by the International Labour Organisa-
tion (ILO) as brought out in the evidence and, on top of everything,
unfettered powers of the Government to unilaterally decide the wages
and service conditions of employees and also enforcing these through
exccutive fiats. The majority report has not recommended against even
the suppression of all political rights despite a judgement of the Sup-
rerae Court in the case of Sukhdeo Singh and others vs, the Union of
India (1975 ILJI: 399) as revealed in the evidence. There is no comment
ev:n on the proposed Service Matters Tribunal—a pernicious concept.

The majority .report .in Para 12 states that the Joint Committee also
recorded the evidence of representatives of the LIC.

In reply to a question in Lok Sabha on July 30, 1982, the Government
stated that the management of LIC was opposed to the proposal of
splitting the LIC. The representatives who were examined being serv-
ing executivies, are under severe constraints and can hardly be expected
to voice opposition to a Bill introduced in the Parliament by the Govern-
ment.

The majority report has preferred to remain silent on the grave pro-
blems of actual functioning and operation of the proposed five Corpora-
tions in the context of their vastly different potential. With the passage
of time different rates of bonus to policyholders and premia are bound
to arrive. This would clbow the Western, Eastern and Central Zonal
Corporations out of competition and render them sick. The enormous
problem of transition and transfer of policies are sufficient to put the
functioning of the proposed corporations out of gear.

At a time when fissiparus tendencies are threatening the unity of the
country. the proposed splitting of LIC would be a great disservice and
would be a boon to all seeking to destroy the integrity of India.

For reasons of brevity, we do not go into several other points. 1t
would be a sad day indeed if this national institution—the LIC—is
finally dismembered. We disagree with the majority report and still
request for the abandonment of the Bill,

" New Drumr; SUNIL MAITRA
August 7, 1984 SUKOMAL SEN

Sravana 16, 1906 (S)

m

I am constrained to submit this Note of Dissent to the majority report
of the Joint Committee of Parliament to which the Life Insurance Cor-
porations Bill, 1983 (No. 109 of 1983) was referred. I disagree with the
majority report. I must state that the majority report does not reflect
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the enormous burden of the overwhelming majority of the 732 memo-
randa, listed by the Committee out of hundreds more received, and the
oral evidence tendered on behalf of the interested organisations and in-
dividuals.

The majority report in paras 19 and 20 has derived satisfaction from
the fact that “the views expressed in the memorandy as well as the oral
evidence tendered before it have unequivocally supported the objectives
of the Bill as embodied in the statement of objects and reasons”, It is so
because the objectives are laudable and unexceptionable. But the scheme
of the Bill with dismemberment of the LIC and creation of 5 corporations
as its focal point carries no reflection whatsoever of intention to’carry
out in practice any of the objectives; there is not a single provision in
the Bill that concerns itself with the attendant problems of spreading
Life Insurance to rural area; there is not one clause that seeks to relieve
the LIC of the constraints as to expenses, that are bound to be heavier,
in the promotion of business ‘n the rural areas; not one provision is to
be found as would generate any degree of dynamism and any one scan-
ning the Bill can hardly come across  single clause that concerns itself
either with the “quality of service rendered” or “better opera-
tional efficiency”. Instead, one stumbles over a plethora of clauses, buf-
tressed by numerous sub-clauses, that run in the contrary direction. The
clauses are such as yould further fortify bureaucratic stranglehold, add
a fresh fillip to Governmental interference, push up expenses, increase
top heaviness, encourage unethical practices, force attention from rural
areas to the .over saturated urban areas, deprive the employees of trade
union rights and truncate political rights. Little surprise that though
there is universal welcome for the objectives, there is scorn and frown
for the clauses. The two simply do not agree. They are not complemen-
tary. If anything, these are utterly contradictory. It looks as though
the laudable objectives are a camouflage for retrograde clauses.

Para 21 of the majority report states that the Bill seeks a reorganisa-
tion of the “Life Insurance Industry”—and comments that this has been
“misconstrued as mere decentralisation of functions.” ‘

In the numerous memoranda and in the oral evidence it has been re-
peatedly and very effectively argued that the objectives of the Bill can
very well be réalised within the frame work of the presnt LIC Act, 1956
if properly planned and phased decentralisation is carried out. No mate-
rial evidence has been brought before the Committee that can even
remotely suggest that decentralisation would not bring about the results
sought to be achieved by the Bill. It has, rather, been very correctly
emphasised that at the heart problem of improving the operational effi-
cincy and functional effectiveness with regard to both development of
business and better servicing to policyholders lies in decentralisation.
The majority report fails to take cognizance of the thrust of the submis-
sions on decentralisation which is that the objectives of the Bill can and
ghould be realised by decentralisation. The objective is to ensure servic-
ing at the polieyholders doorstep personalised servicing.

The expression ‘work culture’ is misleading. Nowhere in the Bill this
extwession appears. What is sought to be done under the spaclous ex-
‘pression “reorganisation” is to change the entire scenario of nationalised
Life Tnsurance from A to Z without leaving anv contour untouched. It
goer ar beyond any known definition of reorganisation.
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The majority report in Para 22 goes entirely against the massive heap
of facts. On the question of servicing to policyholders, it is not true to
say that the “present corporation has not been able to achieve this goal
and its actual performance in this regard has not been up to the expec-
tation.” On the contrary, the burden of evidence is that the LIC has.
achieved high levels of performance in the sphere of servicing to policy-
holders. It has been brought on record that the claim settlement per-
formance of LIC—a sure guide in a Life Insuran-e Organisation is about
the best in the world. Shri M. M. Ahuja, a very senior wholetime agent
in Delhi. who has insured 4000 persons and whose commission earning
is Rs. 1,80,000 has in his evidence acknowledge steady improvements in
servicing. Prof. Ishwar Dayal, internationally known management con-
sultant and now working as a consultant to LIC has submitted, in his evi-
dence, that “.. .as it is it functions effectively.” Given the level of insu-
rance-awareness, literacy and various other social factors, the level of
servicing of LIC is one of the best amongst the public undertakings.
The inference drawn by the majoritv that confiden~e of the community
in the ability of LIC to render satisfactory servicing needs to be built up
is not at all correct. The vast and steady improvements in servicing
and the phenomenal growth in business are unmistakable testimonies to
the tremendous confidence that the LIC has come to enjoy over the years.
However, as in any human organisation, scope for improvements shall
always be there. Greater excellence is always desirable. The reply to
the problems of weaknesses, wherever these might exist, cannot be found
by splitting the LIC. The majority has erred in that it has conceived
improvements in servicing to policyholders as being dependent upon
dismemberment of LIC. The remedy prescribed is more dreadful than

the unidentified ailment.

Para 23 seeks to underscore the coordinating role of the proposed
Life Insurance Board. The majority report has misread the true func-
tions of the Board. . The Board is envisaged more as a research body
than a body with the legal authority to enforce its decision in the matter
of coordination. As it looks, any of the proposed filve corporations,
theoretically atleast, would be free to ignore the advice tendered by the
Board. Without the statutory power to enforce its decisions, the views
of the Board would be of advisory nature, The real reins of power to
make the five corporations fall in line would remain with the Govern-
ment. Such a Board can hardly be, expected to effect any substantive
coordination far less harmonising the operations of five corporations.

The majority report has also erred in conceiving the pesent LIC as
unmanageable. The burden of the memoranda and of the evidence of
-the witnesses is totally against such a perception. In a country as vast
as India, any organisation operating on a national scale is bound to be
large. LIC cannot be an exception. Largeness by itself is not undesir-
able, If properly put to use, it is helpful, what is required is decentra-
lisation of powers, decision making and functioning.

In the same para, the majority report has preferred to record facile
comments on “spreading the message of insurance into the rural and
backward areas and to less privileged sections of the community.” This,
in the context of the well-argued submissions of the witnesses, parti-
cularly by the Actuarial Society of India—the highest professional body
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o? Af:tuaries, besides the cogently reasoned memoranda by various orga-
nisations, is too simplistic. The rural realities are far tog grave to admit
of such simplistic solutions. .

Even after 38 years of independence, a minimum of 50 per cent of
the population live below the poverty line, There can be no question
of mopping up their savings. Another 15 per cent is just marginally
above the poverty line. They are concerned most with procuring the
bare necessities of life. In the remaining, 30 to 35 per cent, the LIC has
made a significant dent in that more than one third of its new business
is from fhe rural areas. The social realities in India just cannot be
winked away. With half of the population without the guarantee of
two moresels of food each day, the scope of rural business is limited
indeed. The majority report is good enough as proclamation of pious
intention without the least possibility of being realised. It must be
understood that unless the rural economy is drastically restructured
and purchasing power created for the masses, it does not go far beyond
gimmicks.

Para 24 is an example of drawing suppori from a source material
detaching it from the context and conveniently quoting some findings
to the exclusion of the remaining from the same material. I fully dis-
agree with the findings and recommendations of the majority report.
The majority report speaks in a vain as if the whole problem about rural
business is launching powerful publicity drive and the saving capacity
of the population is of a secondary consequence. The same report of
the National Council of Applied Economic Research (NCAER), New
Delhi entitled “Attitudes Towards Life Insurance Cover” in page 9 says:

“Over 75 per cent of the non-insured earners who were aware of
insurance, did not opt for this form of investment as they could
not afford to pay the premium, About 11 per cent preferred

" alternate forms of investment Around 10 per cent did not
get themselves insured as no insurance agent had approached

them.”

The above excerpt tells its own tale not only about rural insurance,
but also, in a way, about the rural economy. The market survey and
the strategy and all that the majority report so pompously prescribes
are not going to alter the grim realities and the grimacing options. The
majority report somewhat glibly speaks about “the millions of small
farmers, agricultural labour, artisans etc.” These are the sections of our
rural society which are being crushed by grinding poverty in the socio-
economic set up bullt up in the country. The majority seems to have
preferred to gloss over these inconvinient realities.

But are these sections really not being benefited by the funds of the
LIC? They are. They derive benefit through socially purposive invest-
ments in \‘vater-supply, electricity. social infrastructural improvements
asd the like. A large part of the benefit out of these investments are
flowing to the. poor sections of rural masses.

Besides, the Bill stipulates that the proposed corporations are to
function as business organisations and are to be run on commercial line.
Unless the Government permits proper returns on investments, relieves
the LIC of the constraints on expenses and also substantially suhsiR{?M
the higher costs in rural business, the c=mmercial and business viability
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of the corporations is bound to be affected. And towards this, there is
no provision. Without any provision ip the statute to enable the pro-
posed corporations to discharge these ponsibilities entailing much
higher cost, mere declaration of objectives would not carry things any
further.

The majority report in Para 25 seeks to put its recommendations “in
the light of the historical background” of the findings and conclusions
of two Committees of Parliament and the Krishna Menon Committee
of the Congress Party to the significant exclusion of several Committees
appointed either by the Parliament or the Government later, It needs
to be put on record that the Government did not accept the recommen-
dations of the Estimates Committee (Second Lok Sabha, 1960-61) and
of the Committee on Public Undertakings (Third Lok Sabha, 1965) and
retained the present character of LIC. The Government accepted the
findings and recommendations of Working Group on Life Insurance
Administration of the Administratative Reforms Commission and later
the Commiitee to enquire into the expenses of LIC (Morarka Com-
mittee) on 1969—both of which rejected the proposal of splitting and’
strongly recommended for retention of the structure of the LIC as
prescribed in the LIC Act, 1956, The “historical background” the majority
report refers to is at best, partial. The LIC has grown as one organisa-
tion with the same conditions of contract, same premia and bonus rates
and with the same security of a public undertaking and the same Gov-
ernment guarantee as to safety of capital,

The majority report seeks to wash away some of the very real prob-
lems that would confront the policyholders in the event of the present
LIC being finally split into five corporations, The policyholders pur-
chased Life Insurance policies from the LIC, constituted under the LIC
Act, 1956 with uniform premia and bonus rates and with the liberty to
get their policies serviced by any office in any part of India. The stipu-
lation of Bill about which the majority geport does make no mention
that the policyholders would get a one-time option to attach their
policies to any of the five corporations, put the policyholders to great
disadvantage including the chance of being treated differentially in future,
and creates an unnecessary load of administrative work. Besides, the
legality of such a provision remains open to challenge at any time later.

The majority report, unfortunately, does not breathe a word about
the provisions of the Bill directly relating to the employees. It seems
to approve by silence the withdrawal of the right to collective bargain-
ing, pushing the employees out of the purview of the labour legislations
including the Industrial Disputes A’t, 1847, an industrial relations lav_l
and deployment of legislative measure to suppress a collective bargaining
settlement; and on top ol everything, unfettered powers of the Governs
ment to unilaterally decide the wages and service conditions of employcesd
and also enforcing these through excutive fiats, and that too with retros:
pective effect, a method disapproved by the International Labour Orga-
nisation (ILO) a tripartite body of the Government, the employers and
the employees. The deprivation of trade union rights of collective bar-
gaining as well as political rights of employees is unlike the conditlons
existing for similar public or private service employees in democratic
countries. There is no comment even on the proposed Service Mattete

Tribunal—a pernicious concept.
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The majority report has not recommended even removal of the sup-
pression of political rights despite a judgement of the Supreme Court
in the case of Sukhdeo Smgh and others Vs. the Union of India (1975
ILJI, p. 399).

The majority report in para 12 states that the Joint Committee also
recorded the evidence of representatives of the LIC. In reply to a ques-
tion in Lok Sabha on July 30, 1982 the Government stated that the
management of LIC was opposed to the proposal of slitting the LIC. The
representatives, being serving executives, are under severe constraints
and can hardly be expected to voice opposition to a Bill introduced in
the Parliament by the Government, particularly when their services are
dependent on the pleasure of the Government,

With a view to have more business in rural areas and weaker sections,
atleast for those individuals who can afford amongst them, the Life In-
surance has to be made attractive and, though of peculiar nature, com-
petitive with other savings media. Therefore, the report should have
made recommendations for decentralisation of powers, better returns,
improved investment and valuation policies, reduction in government
share on return on capital, exemp.ion of LIC surplus from income tax
payment and other appropriate measures.

For reasons of brevity, I do not go into several other points, It would
be a sad day indeed, if this national institution—the LIC—is finally dis-
membered,

I disagree with the majority report and still request for the abandon-
ment of the Bill.

New Devnr; DR. SHANTI G. PATEL
August 8, 1984 |
Sravana 17, 1906 (S) »e
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This commitiee was set up to elicit public opinion on the L.I.C. Bill
introduced in 1983 proposing to split the present Life Insurance Cor-
poration into five Corporatxons purportedly on the recommendations of
the Era Sezhiyan Committee, The Committee held sittings at Delhi,
Ahmedabad, Trivandrum, Madras, Hyderabad and Calcutta. It received
memoranda from large number of individuals and organisations and gave
personal hearing to over 50 Organisations and Individuals whose poinion
could be considered pertinent and vital in the context of the proposed
legislation, ”'

Amongst those who furnished evidence were, (1) Workers' Organisa-
tions, (2) Some State Government Representatives, (3) Management Ex-
perts, (4) Consumers Organisations, (5) Technical and Acturial Experts,
(6) Ex-Chairman of the L.I.C. (7) Bank Officials, (8) SC/ST Represen-
tatives, (9) Insurance Institutes, (10) Chambers of Commerce and (11)
some leading Citizens. | 4

. Support to Bill

There was opinion both in favour and against the proposition of split.
ting the L.[.C.—The following Organisations supported the Bill:—

(1) LI1.C. Employees Union (ILN.T.U.C)
(2) Representatives of the Gujarat Government.
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(3) Hepresentative of Confederation of Bank Officers Organisation,
Bombay.

(4) Life Insurance Employees Congress, Rajkot (IN.T.U.C.)

(5) Bombay Chamber of Commerce and Industry,

(6) All India SC/ST and Neo Budhist L.1.C. Welfare Employees
Association,

(7) Government of Kerala, Trivandrum.

(8) National Life Insurance Employees Association, Trivandrum
(LN.T.U.C)). .

(9) Consultative Committee of Ciity Chambers of Commerce, Madras.

(10) South Zone Life Insurance Employees Association, Madras

(LN.T.U.C.). .
(11) Insurance Corporation Employees Congress and Indian Na-
tional Insurance Employees Congress, Madras (I.N.T.UC.).

(12) Jatiya Jeevan Bima Karamchari Samiti. Calcutta.
Conditional Support

There were some witnesses who provided conditional support to the
proposition of splitting the L.I.C. They supported the basic objectives
of the Bill provided that the new Corporations were given freedom to
compete with each other in the whole of the country. They were:—

(1) Voluntary Organisation in interest of Consumer Educatien

(VOICE), New Delhi.
(2) Consumer Education and Research Centre, Ahmedabad.

(3) Consumer Protection Centre, Ahmedabad.
Opposition to Bill
The Organisations and Individuals opposing the split were:—

(1) Janvadi Mahila Samiti.

(2) National Federation of Indian Women.

(3) Shri Ishwar Dayal (Management Consultant). .
(4) Shri M. M. Ahuja (Direct Agent for 43 years).

(5) Reserve Bank Empleyees Union.
(6) Employees State Insurance Employees Corporation Employess

Union, Ahmedabad.

© (7) Shri Mohan Dharia.

(8) Acturial Society of India, Bombay.
" (9) Retired Insurance Officers Association. o

(10) All India Life Insurance Employees ‘Association, Bombay.
(11) All Indian Life Insurance Employees Federation, Bombay.
(12) Shri J. R. Joshi, Ex-Chairman, LI1C.

(13) General Insurance Employees of India. Bombay. B
(14) National Organisation of Insurance Workers.

(15) Federation of L.I.C. of India Class 1 Officers Association, Call-

cut.
(16) Madras Institute of Development Studies. !

(17) M. Abubaker—Mayor of the Corporation of Trivandrum,
1145 LS5, {

’ -
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(18) All India Trade Union Congress.
(19) J. Mathan Ex-Chairman LIC. of India,
(20) South Zone Insurance Employees Federation.
(21) Shri A. Ramachandran (Barrister-at-law) Madras.
(22) Centre of Indian Trade Unions, Tamil Nadu,
(23) Shri N. Ram Associate Editor “Hindu”,

(24) Insurance Corporation Employees Union and Representatives
of 26 Unions, Associations, Madras.

(25) Vishakhapatnam Insurance Institute.

(26) Eastern Zone Insurance Employees Association,. Calcutta.
(27) Life Insurance Agents Federation. of India, Calcutta.

(28) All India Insurance Employees Association.

(29) United Movement of Workers, Employees and Teachers,

(30) Shri Kalyan Dutt, Professor of Economics, Jabalpur University.
(31) National Federation of Insurance Field Workers of India,

It appears that the majority recommepdation of this Committee have
chosen to ignore a number of factors that were placed as evidence before
us. The valuable suggestions and deposition made by several learned
witnesses before us exposed the inherent contradictions in the structure
of bill which the honourable members constituting the majority of this
committee have sought to ignore.

Therefore, before analysing the evidence gathered during our sittings
we shall endeavour to record briefly the point of view of the various
crganisations, T

Workers Organisations

Employees of the L.I.C, were generally opposed to the Bill, But wor-
kers Organisations affiliated to the LN.T.U.C, supported the Bill, They
felt that the spread of Insurance in the rural areas has been limited
because of a monolithic set-up, and creation of five Corporations will
improve matters. Operational efficiency will also go up comparatively,
as lines of communications will he shortened.

CONSUMERS ORGANISATIONS

The Consumer Organisation that appeared before us gave conditional
support to the bill and advocated splitting of the L.1.C. only if the new
Corporations were to be competing units instead of non-competing units
as proposed in the bill.

Lr. Sriram Khanna a Lecturer at the Dellt School of Ecbnomics
representing a consumers’ Organisation named VOICE (Voluritary Orga-
nisation in Interest of Consumers Education) in his evxdenct? l?efore us
brought out the fact that requirement of Government permission by a
new Corporation to do business in another region gave a .non-t‘:ompeting
character to the new Corporation. Cross-examined on this point before
the Committee, Dr. Khanna stated that competition could be achieved
even if the premia rates of all the Corporations were centrally deter-
mined as in the case of rates of interest determincd by the Reserve Bank
of India in respect of the banking sector. He said in such a case non-
nrice competition would result in better service to the present and future



XXXV

policy holders of the L.IC. He held that the policy holders would have
been much better off even under the pre-nationalisation privately owned
Insurance companies, as some of thesec companies cur'rently operating in
foreign countries were able to provide much better rates of premia. and
even inflation-linked policies in developing as well as developed countries.

The Consumers Organisations of Ahmedabad led by Shri Manubhai
Shah while supporting the Bill wanted radical changes to be incor-
ported. According to this Organisation, the five Corperations emerging
out of a split should not have a regional character, but an All India
Character. They should compéte with each other throughout theé cour-
try. The four G.I.C. Corporations and their subsidiaries also should be
allowed to transact Life Insurance Business, and the Life Insurance
Corporations should be allowed to do General Insurance business also,
it was contended. According to Shri Shah, the Corporations should be
made absolutely independent as in U.K. and should not be pestered with
Government interference. Again Mr. Shah wanted consumer involve-
ment in the Board of Director (which should be a policy making body
and not of advisory character) and on all other committees. Nomina-
tions on the Board and the Committees according to him should not be
made by Government but by reputed agencies like National Council of
Applied Economics Research, Indian Institute of Management, Institute
of Chartered Accountants, Institute of Actuaries etc. etc,

In the matter of investment Shri Shah said that under approved
guidelines, provident fund, Superannuation Fund and even trust money
belonging to the people are allowed to be invested in annuities which
provide 11 per cent interest. L,I.C. is getting only 8 per cent interest,
The whole investment policy must be re-examined.

Bank Officers Organisation

In their eviden e. the Bank Officers Organisation made some signi-
ficant points. According to them the office of the Controller of Insur-
ance should not be subordinate to the Finance Ministry but should be
answerable to Parliament. They suggested that the Claims Tribunals
should be under the jurisdictions of the State High Courts. They also
wanted an amendment in the Bill allowing Banks to transact Insurance
business as is being done by some banks in the U.S.A. It was their
contention that with their existing set-up they could take-up insurance
upto a certain limit without incurring much expenditure.

SC/ST Organisations

‘the Scheduled Caste and Scheduled Tribes Associations supported
the Bill but mainly on the ground that in the present Corporation they
have not been given fair representation. This aspect of the problem

has got to be examined.
J. Mathan-Ex-Chairman LIC

Uhri J. Mathan, an ex-Chairman of the LIC. and an Insurance
expert stated that by splitting there will be a marginal advantage as
decisions will be taken at the Zonal levels instead of the Central level.
He, however, felt that if the five Corporations work with the same
premium rates and give the same bonus, the expenses will increase.
Working with different rates and giving different profits, according to
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him was net practicable. Splitting would not improve business procure.
ment in rural areas as creation of stable rural agency force was a very
difficult job. According to him, more incentives would have to be
provided to the rural agents and then too, the scope was limited because
50 per cent of the people in rural areas are below the poverty line.

Officc Employees Associations

Apart from the INTUC Unions, there are four All India Office
Employees Unions in the L.I.C. All these Organisations opposed the
splitting of the L.1.C. Most of them felt that the Bill was aimed at
subverting their richt of collective bargaining. There is in the Bill a
provision imposing an embargo on L.I.C. employees having any asso-
ciation with political  parties No such provision obtains in the matter -
of any other privale sector organisation. Introduction of this particular
amendment therefore has only confirmed the apprehensions and mis-
givings of the employees.

According to Shri P. P. Patil, spokesman of the All India Insurance
Employees Federation, dividing the L.I.C. into five Corporations
would lead to different bonus being paid by different Corporations. This
would result in a scramble by policy-holders to transfer their existing
ingurance or take jnsurance with the most prosperous Corporation.
This iniquity would arise not out of operational efficiency but because
of the uneven ecvnomic growth in the country. Today, policy-holder in
Bombay and North Bihar get the same bonus. But after the split, the
benus of a North Bihar Policy holder might become less than half that
paid by the Bombay-based Corporation. According to him, more of de-
centralisation, and not a split, was required.

Shri Saroj Choudhary, the spokesman of the All India Insurance
Empinyees Association, also argued on the same lines. He further

criticized the Bill for denying the right of collective bargaining to the
workers,

Prof. Ishwar Dayal (Management Consultant)

According to Prof. Ishwar Dayal, 3 Management Consultant, there
should be more decentralisation, and not splitting up of the L.I.C. He
felt that the Zonal Offices should be made autonomous. The responsi-
bility of intensified development must rest with the Branch and its
net-work should be expanded so that it is easily accessible to the
policy-holder for total service. His contention was that if Regional
Corporations opened any Branches in other areas, they would have to
open Divisional Offices to supervise them. This will increase cost ratio
of each Corporation. In reply to a question that L.I.C. Branches had
not gone to 43 Districts, while Banks were opening Branches, Prof.
Ishwar Dayal said “Banks and Insurance are not comparable. In the
Banking Organisation the Brancnh is a Unit of Production. If there is
no Branch there is no business. In insurance the Development Officer
and Agent is the unit of production. If there is no Development Officer,
no Agent. there is no business. A Development Officer need not be
posted at a branch headquarter.” Explaining the bottlenecks in policy-
holders servicing Prof. Ishwar Dayal said. “There was a centralized
system of record-keeping by ‘unit record machines. The number of
policies increased and the machines were not able to cope with the
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additiona] load. Faster information is neessary about lapsation and
various other aspects of working. New smaller machines have been

installed at Branch level which will throw up information and result in
corrective action much faster.”

M. M. Ahuja, Insurance Agent for 4} years

Shri M. M. Ahuja said that smaller units can go on becoming more
and more expensive. He said that this was obvious from the working
of the General Insurance Corporation. The third party insurance rate
eight years back was Rs. 17; now it has gone up to Rs. 48.

L.IC. as one unit is perhaps the only public sector unit which has
not increased premium rates since nationalisation, while profits have
increased per thousand insurance of whole life and endowment policies
from Rs. 12 and Rs. 15 to Rs. 34 and Rs. 42.50. This is the position
when 80 per cent of L.I.C. funds fetch and interest rate of 8} per cent.
If interest rale is increased by 1 per cent, bonus to policy holders can go
up by another 40 per cent.

Shri Mohan Dharia

Shri Mohan Dharia, while oppusing the Bill, said that the fault with
the existing setup of the L.I.C. is that it came from the Capitalistic
Sector to the bureaucratic sector. Public sector should be one
which serves the needs of society and should help social transfornia-
tion of the country. If the Corporation is split, the Southern and the
Western Corporations will be having much more business than the
other Corporations. Money collected in these zones will be required to
be spent in these areas. This may not be correct. We see fissiparous ten-
dencies that are developing in the country. The public sector undertak-
ings should cater more for the weaker sections of the country than for
the development of the urban regions of the country. It is not the Cor-
poration but the Government which has gone wrong. What is required
is taking the employees into confidence and involvement of the people.
The Corporation should be autonomous and the Zonal Offices should be

given more powers.
Acturial Society of India, Bombay

The representatives of the Acturial Society of India, an expert body
which appeared before our Joint Committee, were senior officers who
had retired as Managing Directors or Executive Directors of the L.I.C.
According to them, the objectives of nationalising life insurance could
be better achieved by providing real autonomy to, and decentralisation
of functions of, the Zonal, Divisional and Branch Offices. This could be
brought about by suitable amendment of the L.I.C. Act.

1t was their contention that if at all the split has to take place, the
L.I.C. Board should be constituted into a sixth Corporation to determine
bonus rates and premium rates. They felt that if this was not done there
would be tremendous pressure on regional corporations for investment
of Munds in their own regions by the State Govesnments. Another factor
was that unequal economic development of various regions would force
the Corporations to have unequal rates of Bonus, irrespective of opera-
tional efficiency or inefficiency-Central finances would ensure a common

rats of bonus and equitable investment.
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They were against the idea of a split but if other Corporations had to
be empowered to function in the field of Life Insurance, they preferred
the G.I.C. subsidiaries, as they had an all India character and necessary
infra-structure to do the job. What they recommended was effective de-
centralisation,

J. R. Joshi, Ex-Chairman, LI.C.

Bhri J. R. Joshi was the previous Chairman of the L.I.C. The present
incumbent is the current-in-charge and not designated as a Chairman.
According to Shri Joshi, “If you want competition you do not have to
divide the L.I.C. You can have it in a different way. The State Bank of
India has 6000 Branches. It has 2000 to 3000 Branches in the rural areas.
The Branches of the State Bank can do the work and become competitors

with the LIC.”

Shri Joshi also pointed out that it would be hard on officers who were
upto now trans.erable throughout the country to get stuck up: in" a re-
gional Corporation away from their own region or go out of job. He also
questioned the right of a third party like the Service Matters Tribunal
to decide issues arising out of differences arising between the employees

and the Management.

Federation of Lifc Insurance Corporation
.of India, Class I Oflicers Association

The working of the L.I.C. was examined by various Committees
starting with the Estimates Committee 1964-65, and followed by the Ad-
ministrative Reforms Committee, the Morarka Committee etc., etc. Both
Morarka Committee and the A.R.C. strongly opposed the idea of a split

in the Corporation. .

The Era Sezhiyan Committee's conclusions are not logical. Rural busi-
ness is dependent on verious factors in Juding the purchasing capacity of
the rural masses. Even in the banking sector which has 43,000 Branches in
the country, rural business deposit-wise and account-wise is 11 per cent

to 13 per cent.

According to them, L.1.C. was hardly a monolithic Corporation. It had
less than 1000 Branches. The smallest Bank in the public sector has 1200
Branches while the biggest Bank, the State Bank of India has 6,000

Branches.
institute of Development Studies, Madras

Splitting the L.I.C. will mean higher cost in terms of administrative
expenses. Certain jobs will have to be duplicated. There has been a study
of costs and scale of operations. As the scale of operation increase the
costs come down upto a certain stage. Objectives of the Era Sezhiyan
Committee can be fulfilled by granting more autonomy to the Zones
and not by splitting the Corporation.

Shri N. Ram, Associate Editor-Hindu (Madras)

According to Shri N. Ram, the L.IC. as a unitary organisation has
been functioning very well. Shri N. Ram further said that a few ye.ars
ago there was an unfortunate move to split C.S.LR. (Cer}tra} Scientific
Institute of Research)and attach laboratories to user min'stries. There
was a national outcry against this move. In the proposed split of the L.I.C.

we find a parallel. o
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National Federation of Insurance Field Workers of India

The spokesman of the National Federation of Insurance Field Wor-
kers of India stated that it is wrong to say that the L.I.C. has failed in
its working. According to them wrong policy decisions taken by the
Government had stifled the growth of the L.I.C. Shri M. M. Sadanah
pointed out that at a certain stage the government decided that the
institution of Development Officers was superfluous and should be elimi-
nated. Recruitment of Development Officers was stopped and their
strength came down from 8200 to 6300. Because recruiting, training,
supervising and motivation of Agents is the job of the Development
Officers, the decline in their numbers resulted in decline in the strength
of the Agents whose number came down from over 1,50,000 to 1,10,000.
According to Mr. Sadanah an even more alarming factor was that all the
existing Development Officers were in the Age Group of 45—55 years
and had a short span of service, The L.I.C. had recruited about 800 new
Development Officers from 1980 to 1983 but they were from the same
age group as they were mostly promoted from existing members of the
office staff. According to him, youngsters in their twenties were required
to be recruited by the L.I.C. to ensure a stable and progressive growth of
the institution, but this could not be done under the New Service Condi-
tions of the Development Officers as they were not allowed adequate
time of seven to eight years to mature as sales organizers in one of the
most difficult job, that of Insurance selling.

Autonomy to the Corporation

One common element in the statements of all who appeared before
the Committee either to support or oppose the Bill was that the Life
Insurance Corporation had no autonomy in the matter of day to day
functioning. Government's contention is that it takes only general policy
decisions, and that in its functioning tte LIC Board ‘s fullly autonomous.
This is however not borne out by the facts placed before us, It was
pointed out by the deposing members that even the issue of sanctioning
terrycot uniforms to the staff in place of cotton uniforms had to be
referred to government for sanction. Again, the matter of paving a
special monthly allowance to the recently trained cadre of employees
to handle sophisticated machines installed in the Branches was referred
to the government, Sanction came only after two years. These are
illustrations which show how bureaucratization has been strangling the
L.I1.C. in its growth and development.

Monolithic Structure

The L.I.C. with 980 Branches and about 60,000 employees can hardly
be termed as unmanageable, or having monolithic structure. The State
Bank of India had 6.000 Branches with lakhs of employees. The smallest
nationalized bank has 1200 Branches. The problem before us is not the
size of the institution. but to find ways and means to improve its opera-
tional efficiency, to ensure the effective spread of insurance in the rural
areas, and improvement in the quality of service renderell to the policy
holders. This purpose can be achievei by giving more autonomy to the
five zones and allowing the Life Insurance Corporation to carry on its
present programme of making the Branches full fledged “sales and ser-
vice units”, catering to all the needs of the Insuring public, This process
of decentralization from the Division to the Branches was started recent-
lv. In 1981-82 only one Division embarked on this. In 1982-83, 20
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Divisions were doing it. In 1983-84 all divisions except two have started
this job. If L.I.C, Branches in the country are converted into full fledged
sales and service units, the policy holder will not have to go from office
to office, but to his own Branch Office for all his requirements. Let the
L.IC. be helped in this process of decentralization.

Spread of Branches and rural business

One argument given is that the L.I.C. has been slow in the spread
of its network of Branches. Comparison is made with the Banks. The
Banks had in 1969 at the time of Nationalization of 1832 Branches; in 1982
they had 20,394 Branches. It is asked why the L.I.C. has only 980
Branches. The L.I.C. under the Act has been required to function on com-
mercial basis. This provision is incorporated in the present Bill also.
The L.I.C. will open Branches only if they are viable, otherwise it will
appoint a Development Officer to set up a net work of Agents. Only
when the potential is developed the L.I.C. opens Branches. Even then
the L.I.C. has reached all corners of the country. The following facts
were furnished by the Ministry of Finance:

— —

Total Distt, with Distt, without Distt, without
Distts, LIC Branches but Field Organi-
Branches with Organizations zations
420 373 37 10

Thus the total number of Districts without Branches and without
Field Organisations is 10 out of 420. The population of these Districts
without Branches and Field Force is .60 per cent which in terms of
population means about 4 lakhs out of about 70 crores.. Again it is said
that rural business is inadequate. Whereas the Committee were in-
formed that it is 32 per cent in terms of policies and 25 per cent in terms
of sum assured. In the South Zone the rural business is 42 per cent. It
is true that a large portion of our population lives below the poverty
line. We are not dealing with social Insurance which is given for the
benefit of socially down-trodden and other poor sections of society. We
are dealing with Insurance sold by a business Institution which has got
to be purchased, for which purchasing capacity has to be there. More-
over, traditionally rural masses have an inclination of investing in ma-
terial goods, be it a tractors, lands, ornaments, bullocks etc. That is
why even in Bank deposits the rural share in terms of number of depo-
sitors and total amount deposited works out to 11 per cent to 13 per cent
of the total deposits mobilized.

For the spread of rural Insurance we shall have to change the habits
of the rural masses. “This requires the services of a team of dedicated
Development Officers and Agents. We shall have to give more incentive
to rural agents and start with subsidized Rural Insurance. There should
also be more attractive plans which can look after a person during his
illness or disability and forced in action. There should also be premium
pass books issued to the policy-holders, particularly rural policy-holders,
who cannot make files of periodic receipts.
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Competition

Even though we are opposed to the present form of the Bill for
reasons enumerated above, we see weight in the argument that splitting
of L.1.C. can perhaps be instrumental in providing better scrvice to both
rural and urban consumers if each new corporation is left to compete
with each other in the tountry as a whole, Some witnesses also favoured
that the selected banks and the General Insurance Corporation be allow-
ed to compete with the L.I.C, and in turn LIC be allowed to transact
General, Insurance business. These were veryt valuable suggestions.
Even additional costs of opening divisional offices in other regions can
be more than offset by altering staffing and management patterns and
decentralisation of authority and responsibility to make each branch a
profit centre and allow only skeleton staff at the divisional office essen-
tially rfor providing support services and monitoring the performance of
branches.

Indeed, the time has come to substitute the concept of state monopoly
with state oligopoly wherein different public sector corporations in the
same nationalised industry enter into direct competition with one an-
other so that the citizen has a choice of approving or disapproving the
product or service provided by a corporation by patronising or refusing
to patronise it. The process of nationalisation is not confined merely
to substituting private ownership with state ownership but must encom-
pass a better deal for the ultimate beneficiary—the citizen, firstly through
better terms of an insurance contract and secondly, through an optimal
utilisation of investible funds in a pragmatic mix of commercial return
as well as redistributive justice. During the last three decades we have
sought to achieve efficiency in the public sector through bureaucratic
control, and have failed miserably. The time has come to grant real
autonomy to the corporation, rid it of bureaucratic contro] and allow
it to compete with other public sector corporations. Over time, only
the most efficient and professionally manaped corporations will be in a
position to expand and contribute surpluses to the public exchequer while
inefficient ones will have to curb costs, reorient management patterns
and raise efficiency levels to expand and grew. The two beneficiaries
of this competition will be the state, which shall receive all the sur-
pluses and the citizen who will have a better service. The public sector
worker will then have to adapt to a competitive environment and raise
levels of efficiency. There is no doubt that with increase in productivity
his service conditions will continue to prosper. Unfortunately, the
majority in this Committee did not find merit in these arguments and
went in favour of non-competing corporations to be formed after the
split. They have mainly relied on the Era Sezhiyan Committee Report
to derive strength in support of the argument for non-competing corpo-
rations, We feel that the views of the majority of this Committee as
well as the recommendation of the Era Sezhiyan Committee quoted in
the majority’s present report are misconceived in the context not only
of the L.I.C., but also of the Indian public sector as a whole.

S Field Force
A real re-evaluation of the role of a Development Officer in the set
up of the LIC. has to be made. Even the Era Sezhiyan Committee

disagreed with the present mode of appraisal of the work of a Develop-
ment Officer. The Era Sezhiyan Committee recommended that the work

1145 LS—8.



of a Development Officer should be.appraised not on the basis of cost
but on the basis of New Agencies made activisation of Agencies, and
addition to them from year to year, The Ers Sezhiyan Committée went
a step further and recommended incentives and disincentives to the
Development Officers on the basis, not of premium procured, but on the
basis of active, stable .agencies created: This very important recom-

mendation of the Era Sezhiyan -Committee: has’ been totally ignored by
the framers of the Bill.

A growing and expanding -productive Agency Force is a pre-requisite
of expansion and growth of business,’ and the creation of this foroe is
the responsibility of the Development Officers, In this- connection, the
Committee were informed that “Nobody -comes to buy Insurance;. In-
surance is sold only when the L.I.C. Development Officer or Agent
canvasses it.” ) Y

PR

The L.I.C. made a very big mistake by stopping the recruitment of
Development Officers in 1972, In a period of ‘ten years this:decision led
to the reduction of sales infra-structure by 30 per cemt, The reduction
in the sales force is perceptible in the following observation of the Era
Sezhiyan Committee. It was observed that the percentage of household
savings going inte LIC was 11 per. cent in 1870-71 and enly 7.4 per cent
in 1976-77. The Committee -were -also informed during .evidence- that
there might have been considerable loss: of business due to the: reduction
in the strength of the Development Officers, . In this period of ten years
the L.I.C. made bid to recruit direct career agents in urban :and rural
areas. The wrong policies of Government have’ put the L.I.C. in a very
precarious position, The bulk of its Development Officers are in the-age
group of 45—55 years The-exit rate is very fast; - This is apparent from
the following facts.

In the beginning of 1981 L.I.C. had on its' rol 6382 Development
Officers. In 1981 and 1982 it recruited 800 new Development Officers. In
1983 the number of Development Officers were reduced from 6382 to 6180,
in spite of the 800 new Recruits. In the same period 100 Development
Officers went out of service. The more alarming aspect is that these
new Development Officers are not youngmen in their twentles, but
middle aged people in their forties recruited mostly from the office staff,
and whose retirement age synchronizes with the existing Development
Officers. According to Mr. M. M. Sadanah the spokésman of the Deve-
lopment Officers Federation, “The government after having decided to
eliminate the class of the Development Officers, imposed upon them
hawsh and impractical conditions with the object of hastening their exit.”
According to him, the service conditions “have made the job contractual
and created total insecurity in the existing field Force.”

It was Mr. Sadanah’s contention: thet these service'conditions -make
it inédumbent on a Development Officer to produte premium four to five
times his gross salary faiting swhich he-facés-a drastie- cut-in salary and

termination 'y

New, young educated recruits'swhécould become the backbone of the
Industry and ensure its stable growth need at least seven to eight years
to -acquire experience and develop.the basic orgénisation from which
they can expand their operations. According to prevalent service condi-

tions they wmi be required to conform to the present work-parm from
the first year and cannot survive.
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We feel that a complete review regarding the service conditions of
Development Officers has to be made, with particular reference to the
constraints imposed by them in the way of recruitment of young fresh
energetic candidates in the Urban and Rural areas.

.Service to Consumers _

Whilé employee. service: conditions, recruitment policies and organi-
sationa] structure are important, they are not an end in themselves,
They are the.means to''an end, namely, the provision of better service,
better policies and: better returns to the state, and to the policy-holders.
In the course of the Committee’s hearings, the voice of the unorganised
policy-holders was heard time and again in the form of numerous sug-
gestions that could provide a better deal to the present and future
policy-holders. Some ‘‘of these ‘suggestions are valuable and deserve
careful consideration. These include the following:— g

A. Policy Holders Advisory Council: It was suggested that councils
be created at the branch division and corporation level on which policy-
holders could be elected by postal ballot. Such a body could be statu-
torily created for the purpose of taking up problems of L.I.C. policy-
holders with the management across the table. This idea has been
accepted by the majority only partially by including clause 13(4) in the
Bill. However, we feel that this clause is inadequate and incomplete,
It must be made mandatory to constitute Policy-holders Adyvisory Com-
mittees at the branch, division and corporation level. The mode of
representation of palicy-holders on such committees as also the function
and powers of such committees are not defined giving ample scope for
management of the new corporations. to render such committees almost

ineffective.

There must be a democratic way- to select policy-holders' represen-
tatives at the branch level and this could be done through postal ballot
every four years. .All policy-holders representatives at the Branch level
could form an electoral college for the division level and these at the
division levels would form an electoral college at the corporation level.
Some members of the. corporation Policy-holders Committees -could ‘be
nominated by the Ceniral Government on the corporations executive
committee as well as the Life Insurance Board. There is no reason why
policy-holders cannot have a representative in thg¢ management of the
corporation and the board.  After all, it is the policy-holders money
which. is managed by these bodies. Must we stop economic democracy
from entering our economic institutions?

B. Annuity certairn business: The expresasion Annuity certain Business
in' clause 9 sub-clause 2(a) ‘of the Bill must,be excluded. “Annuity
certain” popularly known as “Time Annuity”, are not connected with
human life, It.is a pure investment return proposition for a certain
period of time,  Life anmuities, that is, -anmuities dependent upon and
related to human life only ean‘legitimately be considered life insurance
business. World over Time: Annuities are being offered by financial
institutions! Banks, Pension Fends and other Trusts and mutual societies.

In the Indian context, annuity offered by Life Insurance Corporation
to. the annuitant is-just. confiscatory and expropriatory since it gives the
annuity which is less than the interest on‘their deposit offered by the
Banks or the Government companies to:the depositars; while the princi-
pal amount of deposit remains dntact. - In case.of annuity by LIC., the
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annuitant not only receives less income than the interest but also as
aforesaid, he loses his capital completely as purchase price for ax}nuity.
In fact there is need also for making corresponding changes in the
income-tax Rules governing the approval of the Superannuation Funds.

C. Rating and Mortality Committées: Representatives of consumer
organisations pleaded for the setting up of statutory committees for
deciding different premia rates, surrender and paid up values, as well as
a mortality Tables Committee to revise and review the mortality tables
periodically. There is considerable merit in these proposals.

Clause 17 should specifically provide for a Rating Committee and
Mortality Committee. Rating Committee should deal with introduction
and revision of new plans and policies to suit the changing needs of .the
people in the country, more particularly, people with inadequate means
and uncertain income. Mortality Committee should periodically review
the mortality experience. But the Committees should have a say in
the review and weightage of three relevant fatcors; mortality, yield and
expense ratio for cetermination and revision of the insurance premium
for all plans and policies at periodical intervals.

D. Insurance Disputes Tribunals: Please made before us to widen
the scope of tribunals proposed in Chapter VI of the Bill have been
completely ignored. These tritunals are confined to matters concerning
maturity or death claims only. The scope of these tribunals should be
broadened to cover all matters connected with life insurance business,
including wrongful rejection of insurance proposals, terms offered, re-
jection of loan applications etc. Therefore, in Chapter VI clauses 22 to
30, Chapter VII clauses 35 to 36 and clauses 56, 60 &.65 the expressions
“Claims “Tribunal” and “Appellate Claims Tribunal” should be substi-

tuted by “Insurance Tribunal” and “Appellate Insurance Tribunal” res-
pectively.

Since Life Insurance happens to be a monopoly business, even if
these are competing flve Corpcrations, choice will still be limited. It
is essenlial that the policy-holders and the proposers shouid have a
quick and inexpensive remedy. Litigation before the Civil Courts is
time consuming and expensive and not within the reach of ordinary
policy-holder or a proposer. Fven disputes like rejection of proposal

fcox.‘mrt by the Corporation may go outside the jurisdiction of the Civil
ourts. !

E. Independent Actuaries: Corporation must use the services of

independent actuaries under clause 42 of the Bill. Clause 42 should be

:me;ried to provide for acturial reports by team c(f independent Ac-
uaries. .

V.Vlth' a view to protect the interests of the policy-holders, such “a‘
practice is followed in other countries of the world.

F. Allocation of Surplus: Presently the Bill calls upon each Corpora-
Uon to allocate 95 per cent of the surplus to the policy-holders and rest-
to the Government. Nothing is provided to subsidise rates of premia

offerad to low inccme citizens. We fee] that th .
should be substituted by e expression 95 per cent

“97% per cent”, in cl .
proviso be added as follows: pe ause 44 of the Bill and a

!‘Provided that the 2} per cent of the surplus shall be sent by the

Corporation towards the develo
. pment of Life Insurance for
the low income grou

p people in the gou '
promotional efforts or otherwise.” Foumiry by way ot subsidy

-~ [y
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G. Pattern of Investment: The consumers representatives posed a
very pertinent issue that LIC could not provide inflation linked insur-
ance policies due to low yields on investments of the LIC. As long as
yields would not go.up, policy holders could not be offered remunera-
tive policies. A mix of one-third and two-third for socially beneficial
low-yield investments and commercially viable high yield investments
respectively, we feel, would help. In any case the permissible pattern
of investment should be at least similar to the pattern applicable to
Provident Funds, Superannuation, Gratuity and other similar trust funds
for the time being in force.

H. Liberalisation of Postal Life Insurance Scheme: LIC today has
about 1000 branches all over the country while there are 1,35,000 post
offices. Postal Life Insurance today has lower premium rates and higher
bonuses, but it is restricted to Government, ‘semi-government, University
and siinilar employees only. With 5 view to provide easy access to life
insurance to people of inadequate means in far distant places, it is essen-
tial that P.L.I. be liberalised to cover all people in the country and that
they should be directed to introduce term insurance plans, such “as,
individual, Group, level premium and guaranteed renewable term insur-
ance plans and policies. Provision could have been made in this Bill
in this direction.

Conclusion

To sum up, the problem in respect of life insurance is not the size
of the LIC, it is lack of autonomy, and over-centralisation. This Bill
solves neither of these problems.” In fact, if this Bill becomes low,
L.1.C. would be further bureaucratised, and its autonomy completely
decimated.

This Bill will satisfy no ane. As is clear from the evidence, emplo-
yees, by and large, are resolutely opposed to it. The greater tragedy
is that the policy-holder too in whose name government is eager to ride
rough over the wishes of the employees, see little merit in the Bill.

We find ourselves unable, therefore, to agree with the majority
report, Hence this Minute of Dissent.

New Devnur; SATISH AGARWAL
August 9, 1934 LAL K. ADVANI
Sravana 18, 1908 (S)

v

(Original in Hindi)

While expressing our views against the bifurcation of LI.C. and
creating five independent units thereof, we have submitted that it should
be withdrawn. We have also submitted that with a view to deliver the
benefits of the life insurance industry to the rural areas and to decen-
tralise the same; the former Act may be so amended that this industry
could prove to be more beneficial and attractive to the rural area. What
was the laxity in decentralising the same, who is at fault, what was the
laxity in its propaganda and publicity, who is at fault? I have expressed
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my opinion -on.ithis also. The views of -the departmental employees and
officers have: also been received as-to how far the -publicity.-and propa-
ganda. is benefigial. The evidemce -of the experts and amployees. makes it
clear that the bifurcation will mot be in: the public interest and 'will bene-
fit a:few only giving them luxurious life. There is no. possibility of ac-
hieving’ the objectives or suocesses for -which this Bill -has been brought
forward. The -question 'of .clause-by-clause -amendments does not. -arise,
because I-totally opposed to the ‘bifurcation.

I request that my opposition and the views expressed by me may be
indicated in the same form in the report of Joint Committee. The views
of ‘the . witnesses may also be indicated .in ‘the . repart, so ' that their
correct views and opiniona could -be: placed: beforeithe House at the time
of its presentation,

‘New DrEvrur;
August 9,°1984 . , RAM . LAL- RAHI

Sravana 18, 1906 (S)
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Bill No. 109-B of 1983

THE LIFE INSURANCE CORPORATIONS BILL, 1983
(As REPORTED BY THE JOINT COMMITTEE)

[Worde underlined or sidelined indicate the amendments suggested by
the Committee; asterisks indicate omissions.]

A
BILL

to provide, with a view to the more effective realisation of the \objectives
of mationalisation of life insurance business, for the dissolution of

the Life Insurance Corporation of India and for the establishment
of a number of corporations for the more efficient carrying on of
the said business and for matters connected therewith or incidental
thereto.
WHaEREAS the nationalisation of life insurance business in India was
3ot 1956  ryade by the Life Insurance Corporation Act, 1956 by transferring all
such business to the Life Insurance Corporation of India established
under section 3 of that Act;

S Anp wHEREAS for the more effective realisation of the objectives of
such nationalisation, it is necessary to dissolve the said Corporation and
establish, in its place, a number of corporations for the more efficient
carrying on of the said business;

Be it enacted by Parliament in the Thirty-fifth Year of the Republic

10 of India as follows —

CHAPTER 1
PRELIMINARY
1. (1) This Act may be called the Life Insurance Corporations Act,
1984, .

15 (2) 1t shall come into force on such date as the Central Gaverrment
may, by notification in the Official Gazette, appoint.

Short title
and com-
mence-
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2:::.1 ) 2. In this Act, unless the context otherwise requires,—

(a) “Appellate Claims Tribunal” means the Appellate Claims
‘Tribunal constituted under section 27;

(b) “appointed day” means the date on which this Act comes
into force;

(c) “Board” means the Life Insurance Board constituted under
section 1%;

(d) “Claims Tribunal” means a Claims Tribunal constituted
under section 22;

(e) “Corporation” means a Life Insurance Corporation estab- ;o
lished under sub-section (1) of section 4;

(f) “dissolved Corporation” means the Life Insurance Corpora-
tion of India which shall stand dissolved by virtue of section 8;

(9) “Insurance Act” meang the Insurance Act, 1938; 4 of 1938

(h) “Life Insurance Act” means the Life Insurance Corporation 15 31 of 1936
Act, 1956; ' R

() “notifi~ation” means a notification published in the Official
Gazette; .

(j) “policy of life insurance” means a contiract of insurance
upon human life and includes any other contract, the business of 20
effecting whereof constitutes life insurance business in accordance
with the provisions of clause (11) of section 2 of the Insurance Act;

(k) “prescribed” means prescribed by rules made under this
Act;

(1) “Service Matters Tribunal” means a Service Matters Tribu- 25
nal constituted under section 31;

(m) words and expressions used in this Act but not defined
‘herein and defined in the Insurance Act shall have the meanings
respectively assigned to them in the Insurance Act.
Dissolution

of Life 3. (1) On the appointed day, subject to the other provisions of this 30
_ Insuranoo Act, the l.ife Insurance Corporation of India established under section
\ of mnd

3 of the Life Insurance Act shall stand dissolved and the said Act shail
repeal. stand repealed.

(2) The capital provided to the dissolved Corporation by the Central
Government, and the officers. other employees and insurance agents 35
of, and the assets, rights and liabilities of, the dissolved Corporation
immediately before the appointed day, and all other ma‘ters relating
to the sald Corporation, shall be dealt with in accordance with th»
provisions of the First Schedule.

CHAPTER IT 40
ESTABLISHMENT OF LIFE INSURANCE CORPORATIONS AND THEIR CAPITAL

mblhb-m 4. (1) There shall be established with effect from the appointed day,
"'n:“:‘fm the following Life Insurance Corporations, namely: —

Corpssss (i) the Central Life Insurance Corporation of India, with fits
tions. Head Office at Kanpur;

45
() the Eastern Life Insurance Corporation of India, with its
Head Office at Calcutta; \

Boen -



(iii) the Northern Life Insurance Corporation of India, with its
Head Office at Delhi;
(w) the Southern Life Insurance Corporation of India, with its
Head Office at Madras;
5 (v) the Western Life Insurance Corparation of India, with its
Head Office at Bombay.

(2) Each Corporation shall be a body corporate having perpetual suc-
cession and a common seal with power, subject to the provisions of thig
Act, to acquire, hold and dispose of property, and to contract, and may by
_ 10 its name sue and be sued.

S. (1) The authorised capital of each Corporation shall be rupees five
erores,

(2) The sum of rupees one crore which, by virtue of paragraph 2 of

the First Schedule, becomes transferred to each Corporation shall be

‘15 deemed to be the paid-up capital provided to such Corporation by the
Central Government,

(3) The Central Government may, on the recommendation of a Cor-
poration, increase or reduce the paid-up capital of such Corporation to
such extent and in such manmer as that Government may determine,

20 so, however, that the amount of the paid-up capital shall not be so
" in¢reased as to exceed the authorised capital thereof.

G. (1) Each Corporation shall consist of such number of members,
not exceeding sixteen, as the Central Government may think fit to
appoint thereto, from amongst such categories of persons as possess one
or more of the prescribed qualifications, and one of them shall be

25 X Tore
~ appointed by the Central Government to be the Chairman thereof.

(2) Before appointing a person to be a member of a Corporation,
‘the Central Government shall satisfy itself that such person will have no
such financial or other interest as is likely to affect prejudicially the
30 exercise or performance by him of his functions as a member of that
Corporation, and the Central Government shall also satisfy itself, irom
time to time, with respect to every member of a Corporation that he
has no such interest; and any person who is, or whom the Central Gov-
ernment proposes to appoint as, and who has consented to be, a member
35 of a Corporation shall, whenever required by the Central Government
80 to do, furnish to it such information as that Government may consider

- necessary for the performance of its duties under this sub-section.

(3) A member of a Corporation who is in any way directly or in-

directly interested in a contract made or proposed to be made by that

40 Corporation shall, as soon as possible after the relevant circumstances

_ have come to his knowledge, disclose the nature of his interest in the

" contract to the Corporation; and such member shall not take part in any

deliberation or discussion of°'the Corporation with respect to that con-
tract.

. (4) It is heréby declared that for the purposes of sub-section (1),
any person holding the office of an Executive Director of a Corporation
may ‘be appointed as a member of such Corporation and on such appoint-
ment, such person shall function as a member of the Corporation in
addition to his duties as an Executive Director. -

Capital.
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7. (1) The Chairman and other members of a Corporation (except
where any person is appointed as an ex officio member thereof) shall
hold office for such term *** as may be prescribed, and shall be
eligible for reappointment for a like term.

(2) A casual vacancy arising from the death, resignation or other- 5
wise of a member of a Corporation may be filleq up by the fresh ap-
pointmcnt of a person as a member of the Corporation and the person
so appointed io fill the vacancy shall hold office for the remainder " of
the term of office of the member in whose place he is appointed.

(3) If the Chairman or any other member of a Corporation is, for 10
infirmity or otherwise, incapable of carrying out his duties or is absent
on leave, the Central Government may appoint another person to act
in his place for the period during which such Chairman or other mem-
ber is unable to carry out his duties or is absent on leave.

(4) The Chairman of a Corporation shall be entitled to receive such 13
salary and allowances, and shall be subject to such conditions of service
in respect of leave, pension, provident fund and other matters, as may

he prescribed, and the other members of a Corporation shall be entitled
to such allowances as may be prescribed. ‘

8. (1) No person shal] be eligible to be appointed, or to continue, as 20
a member of a Corporation, or of the Board, who—

(a) is, or at any time has been, adjudicated as insolvent or has
suspended payment of his debts or has compromised with his credi-
tors; or )

(b) is of unsound mind and stands so declared by a competent 25
court, or

(c) 1is, or has been, convicted of an offence which, in the opinion
of the Central Government, involves moral turpitude, or

(d) is, or at any time has been, convicted of an offence under
this Act, or

(e) has so abused, in the opinion of the Central Government,
his position as a member of the Corporation, or of the Board, as to
render his continuance as such member, detrimental to the interests
of the Corperation, or of the Board, as the case may be,

(2) The Central Government shall, by order in writing, remove from 85
offce any member of a Corporation or of the Board who is, or has
become, subject to any disqualification specified in sub-section (1):

Provided that no such removal shall be made unless the member

concerned has been given a reasonable opportunity of showing cause
against the proposed action. ®w

(3) Notwithstanding anything contained in sub-section (I), or sub-

(a) the Central Government may terminate the appointment of
the Chairman of a Corporation or any member appointed by it
after giving him notice in writing for not less than three months or [#5

by giving him three months’ salary, where payable, in lieu of tucl:‘
notice, without assigning any reason;



(b) the Chairman of a Corporation may resign his ofice by
giving notice to the Central Government in writing of not less than
three months without assigning any reason.

CHAPTER 111
5 FuNcTioNs OF Lirx INSURANCE CORPORATIONS

9. (1) Subject to the rules, if any, made by the Central Government
in this behalf, and the other provisions of this Act, it shall be the
general duty of each Corporation to carry on life insurance business,
whether in or outside India, and each such Corporation, ghall—

10 (@) be primarily responsible for the intensive development of
Lfe insurance business within the Zone, and, in particular, in the
Divisions within the Zone, specified, or deemed to be specified, in

the corresponding entries against its name in the Second Schedule;
and

18 (b) so exercise its powers under this Act as to secure that life
insurance business is developed to the best advantage of the com-
munity.

Explanation I—For the purposes of this sub-section, and of section

11, “Zone” means a Zone specified in the Life Insurance Corporation
2o Regulations, 1959, as in force immediately before the appointed day, and
“Division” means a Division specified against a Zone in the correspond-
ing entry in column III of the Second Schedule, and includes such other
Division as may be established, within a Zone, after the appointed day,
and on such establishment, such Division shall be deemed to be included

25 in the corresponding entry in column III of the Second Schedule.

Explanation II.—The territorial limits of each Division specified in
column III of the Second Schedule shall, until they are duly altered
under this Act, be such as were specified, immediately before the
appointed day, by the dissolved Corporation, and the territorial limits

30 of any Division established after the appointed day shall be such as
may be specified by the concerned Corporation.

(2) Without prejudice to the generality of the foregoing provisions
of this section, but subject to the other provisions of this Act, each Cor-
poration shall have power—

35 {a) to carry on capital redemption business, annuity certain
business or reinsurance business in so far as such reinsurance busi-
ness appertains to life insurance business;

(b) subject to the rules, if any, made by the Central Govern-

ment in this behalf, to invest the funds of the Corporation in such

40 manner as the Corporation may think fit and to take all such steps
as may be necessary or expedient for the protection or realisation

of any investment, including the taking over of, and administering,

any property offered as security for the investment until a suitable
opportunity arises for its disposal;

45 (c) to acquire, hold and dispose of any property for the purpose
of its business;

(d) to transfer the whole or any part of the life insurance
business carried on by it outside India to any other person or per-

sons, if in the interest of the Corporation it is expedient eo to do;

Functions
of each
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(e) to advance or lend money upon the security of any movable
or immovable property or otherwise;

(f) to borrow or raise any money in such manner and upon such
security as the Corporation may think fit;

(g) to carry on any other business in any case where such other 5
business was being carried on, immediately before the appointed
day, by the dissolved Corporation;

(h) to carry on, with the prior approval of the Central Govern-
ment, any other business which may seem to the Corporation to be
capable of being conveniently carried on in connection with its busi- 10
ness and calculated directly or indirectly to render prefitable the
business of the Corporation,;

(#) to do all such things as may be incidental, or conducive, to
the proper exercise of any of the powers of the Corporation.

(3) In the discharge of any of its functions, each Corporation shall !5
act, so far as may be, on business principles.

(4) Each Corporation shall, in the discharge of its functions under
this Act, be guided by such directions in matters of policy involving pub-
lic interest as the Central Government may give to it in writing; and if
any question arises whether a direction relates to a matter of policy 20

involving public interest, the decision of the Central Government there-
on shall be final.

10. (1) In entering into any arrangement with any concern, a Corpo-
ration may impose such conditions as it may think necessary or
expedient for protecting the interest of that Corporation and for 25

ensuring that the accommodation granted by it is put to the best use
by the concern,

(2) Where any arrangement entered into by a Corporation with
any concern provides for the appointment by that Corporation
of one or more directors of such concern, such provision and any 3°
appointment of directors made in pursuance thereof shall be valid
and effective notwithstanding anything to the contrary contained in the
Companies Act, 1958, or in any other law for the time being in force or
in the memorandum, articles of association or any other instrument re-
lating to the concern, and any provision regarding share qualification, 35
age limit, number of directorships, removal from office of directors and
such like conditiong contained in any such law or instrument, shall not

apply to any director appointed by the Corporation in pursuance of the
arrangement as aforesaid.

(3) Any director appointed as aforesaid,—

(a) shall hold office during the pleasure of the Corporation by
which he was so appointed and may be removed, or substituted by
any other person, by order in writing by that Corporation;

(b) shall not incur any obligation or liability by reason only of
his being a director or for anything done or omitted to be done in 45

good faith in the discharge of his duties as a director or for anything
done in relation thereto;

40
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(c) shall not be liable to retirement by rotation and the exist-
ence of such director shall not be taken into account while compu-
ting the number of directors liable to such retirement.

CHAPTER IV
5 e MANAGEMENT

11. (1) The Head Office of each Corporation shall be at the place
specified in relation to it in section 4,

(2) Each Corporation may establish as many Divisiona] Offices,
Branches and other offices within the Zone specified against its name in
' the Second Schedule as it may think fit:

Provided that a Corporation may establish, with the previous
approval of the Central Government, any Divisional Office, Branch
Uffice or other office at any place outside the Zone specifled against it in
the Second Schedule, -

15 12. (1) The Chairman of a Corporation shall be the Managing Direc-
tor thereof and shall, subject to such general or special directions as the
Corporation or the Executive Committee constituted under sub-section
(1) of section 13, may from time to time give, exercise all such powers
as may be exercised, and do all such acts and things as may be done, by

<0 the Corporation. -

(2) The Chairman of a Corporation shall be the President of each
Committee of the Corporation constituted under section 13 and shall,
in his capacity as the Managing Director of the Corporation, carry out
the advice of the Investment Committee, constituted under sub-section

25 (2) of section 13, in regard to investments of the funds of the
Corporation:

Provided that it shall be open to the Chairman to reserve the question

of any such advice on any particular item, for consideration by the
Corporation.

30 13. (1) Each Corporation may constitute an Executive Committee
consisting of its Chairman and not more than six and not less than four
of its other members and may entrust to that Committee the general
superintendence and the direction of the affairs and business of the
Corporation and the Executive Committee so constituted may exercise

35 all the powers and do all such acts and things, as may be delegated to it
by the Corporation by which it is constituted.

(2) Each Corporation may also constitute an Investment Commit.
tee for the purpose of advising it in matters relating to the fnvestment
of its funds, and the Investment Committee shall consist of the Chair-

40 man of the Corporation and not more than eight and not less than six
other members of whom not less than four shall be members of that
Corporation and the remaining members shall be persons (whether
members of that Corporation or not) who have special knowledge of,

and experience in, financial matters, particularly matters relating to
45 investment of funds. ‘

(3) Each Corporation may constitute such other Committees as ft
mav think fit for the purpose of discharging such of its functions as may
be delegated to them.

50' (4) Each Corporation may also conctitute such number of Policy-
holders’ Advisory Committees as it may think fit.

HH
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(5) The members of a Committee constituted under this section,

other than the members of the concerned Corporatiqn, shall be paid such
fees and allowances as may be prescribed, for attending its meetings
and for any other work of the Corporation.

(6) A Committee to which any powers or functions are delegated 5

under this section by any Corporation shall exercise those powers or
discharge those functions in the same manner and with the same effect
as if they had been conferred on such Committee directly by this
Act and not by way of delegation.

Power to 14. (1) Each Corporation may, with the approval of the Central Gov- 10
mw ernment, appoint one or more persons to be the Executive Directors of
the Corporation, and every Executive Director so appointed shall be
a whole-time officer of the Corporation.

(2) Every Executive Director shall exercise such powers and per-
form such duties, as may be entrusted or delegated to him by the Exe- '3
cutive Committee or the Corporation.

(3) Subject to the rules, if any, made by the Central Government
in’ this bhehalf, each Corporation may also employ a Secretary and such
number of other officers and employees as may be necessary for the pur-
pose of enabling it to discharge its functions under this Act. 20

(4) The terms and conditions of service of the Executive Directors,
Secretary and other officers and employees of a Corporation shall be
such as may be prescribed.

(5) Every person employed by a Corporation or whose services have
been transferred to a Corporation under this Act, shall be liable to serve 25
anywhere in India.

(6) Any Executive Director to whom any powers and duties are
delegated by any Corporation or Executive Committee thereof, shall
exercise those powers or perform those duties in the same manner and
with the same effect, as if they had been conferred on such Executive 3"
Director directly by this Act and not by way of delegation.

CHAPTER V
THE Lire INSURANCE BoOARD

Constitu- . 18. (1) The Central Government may, by notiﬁcafion, constitute a
tion of the Board, to be called the Life Insurance Board, consisting of— 3s
[I;::m (a) the Chairman of each Corporation, ex officio, and

(b) such number of other members, not exceeding eleven, as the
Central Government may think fit to appoint thereto.

(2) The office of the Board shall be at New Delhd,

(3) One of the members of the Board shall be appointed by the 4v
Central Goverrment to be the Chairman thereof.

(4) Before appointing a person to be a member of the Board. the
Central Government shall satisfy itself that such person will have no
such financial or other interest as is likely to affect prejudicialiy the
exercise or performance by him of his functions as a member thereof, 45



and the Central Government shall also satisfy itself, from time to time,
with respect to every member of the Board that he has no such interest,
and any person who is, or whom the Central Government proposes to
appoint as, and who has consented to be, a member of the Board shall,

5 whenever required by the Ceniral Government so to do, furnish to it
such information as the Central Government may consider necessary for
‘the performance of its duties under this sub-section.

(5) A member of the Board who is in any way directly or indirectly
interested in a contract made or proposed to be made by any one or
10 mcre ot the Corporation shall, as soon as possible after the relevant
circumstances have come to his knowledge. disclose the nature of his
interest in the contract to the Beard and the Ceneral Government
and such member shall not take part in any deliberation or discussion
of the Board with respect to that contract.

15 16 {I) A member of the Board, other than an ex officio member
thereof, shall hold office for such term * * * as may be prescribed and
shall be eligible for reappointment for a like term.

(2) Notwithstanding anything contained in sub-section (1) —

(a) the Central Government may terminate the appointment of
%0 a member of the Board (other than an ex officio member) at any
time before the expiry of the term of office fixed under sub-section
(1) by giving him a notice in writing of not less than three months,
and

(b) every such member (other than an ex officio member) may
25 resign his membership of the Board at any time before the expiry of
the term of his office by giving to the Central Government a notice

in writing of not less than three months,

(8) A casual vacancy arising from the death, resignation or otherwise

_of a member of the Board may be filled by fresh appointment and the

30 person appointed to fill the vacaney shall hold office for the remainder
of the term of office of the member in whose place he is appointed.

(4) If the Chairman or any other member of the Board, is, for
infirmity or otherwise, incapable of carrying out his duties or is absent
on leave, the Central Government may appoint another person to act

35 in his place for the period during which such Chairman or other
;nember of the Bdard is unable to carry out his duties or is absent on
eave.

(5) A person appointed as a whole-time member of the Board shall

be entitled to receive such salary and allowances, and shall be subject

4 to such conditions of service in relation to leave, pension, provident fund

and other matters as may be prescribed, and a person appointed as a

part-time member of the Board shall be entitled to such allowances and

shall be subject to such other conditions of service as may be determined
by the Central Government.

45 -17. (I) The Board may constitute as many Committees consisting

wholly of members of the Board or wholly of other persons or partly

- of membhers of the Board and partly of other persons and for such pur-
Poses ag it may deem fit }
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{2) The members of a Committee (other than the members of 3 Cor-
pcration or of the Board) shall be paid such fees and allowances as may
be prescribed, for attending its meetings and for attending to any other
work of the Board. : '

18. (1) For the purposes of this Act, the Board or any Committee of
the Board shall meet at such times and places and shall observe such
rules of procedure in regard to the transaction of business at its meetings
as may be prescribed.

(2) Notwithstanding anything contained in sub-section (1), a member
of the Board whc has any direct or indirect pecuniary interest in any
matter [other than a contract referred to in sub-section (5) of section 15],
coming up for consideration at a meoting of the Board or a Committee
thereof shall, as soon as possible afier the relevant circumstances have
come to his knowledge, disclose the nature of his interest in respect of
that matter at such meeting; and such member shall not take part in

any deliberation or discussion of the Board or the Committee with
respect to that matter.

19. (1) The Board may appoint a Secretary and such other officers and
employees as may be necessary for the performance of its functions,

(2) The terms and conditions of service of the Secretary and other

10

15

officers and employees of the Board shall be such as may be prescribed. -

20, (1) Subject to the other provisions of this Act and the rules made
thereunder, the Board shall, from time to time, review the functioning
of each of the Corporations and render such service to any Corporation
as it may deem fit for the promotion of such measures as are, in its
opinion, conducive to the development of life insurance business.

(2) In particular and without prejudice to the generality of the fore-
going provisions, the Board may—

(a) suggest measures for co-ordinating the working of the Cor-
porations;

(b) plan and organise training of—

(i) persons included in the management cadres and lay

down norms for trainnig of various persons in various other
cadres, and

(i) insurance agents; !
(¢) inspect at all reasonable times the offices of any Corporation;

(d) provide for research and evaluation of life insurance schemes;

(e) provide assistance and guidance in relation to the following,
namely:—

(1) mortality and actuarial investigation on all-India basis

in respect of assured lives, annuitants, impaired lives, lves

covered under group insurance and pension schemes and fixation
of underwriting standards;

(it) research and developmen! of new plans for intensive de-
Yelopment of life insurance husiness and for ‘meeting s
insurance needs of various sections of the community;

(ii1) co-ordinating the activitins in

the matter of cond
periodical actuarial evaluations; o ucting

25

30

35

0
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1
{f) review procedures and practices in the working of the
Corporations at all levels;

(g) perform such other functions as may be prescribed.

21. (1) The Central Government may, from time to time, by general
or special order and subject to any rules that may be made in this behalf,
direct each Corporation, having regard to the premium income of that
Corporation and other relevant considerations, to pay to the Board 'such
amount as it may determine for meeting the expenditure of the Board.

(2) If any default is made by any Corporation in making payment

10 to the Board of the whole or any part of the amount determined by the

Central Government under sub-section (1), such amount shall be re-

coverable in the same manner and to the same extent as if it were a

decree passed by the civil court within the local limits of whose jurlschc-
tion the Head Office of that Corporation is situated.

5 CHAPTER VI

CONSTITUTION OF TRIBUNALS

22. (I) The Central Government shall, as soon as may be after the

appointed day, by notification, constitute as many Claimg Tribunals .as

)t may deem necessary for deciding disputes wifh respect to claims under
20 Policies of life insurance.

'(2) Each Claims Tribunal shall consist of one member, or where the
Central Government is of opinion that such Tribunal shall consist of
more than one member, such number of members, not being lesy than
three, as the Central Government may think fit to appoint.

\3) Where a Claim Tribunal consists of onec member, that member
shall be a person who is holding, or has held, for not less than seven years,
a judicial office in the territory of India or is, or has been, a member
of Indian Legal Service, ‘and is holding, or hag held, a post nmot below
a post in Grade II of that Service, and where the Claims Tribunal consists
30 of more than one member, not less than one of the members of such

Tribunal shall be a person qualified as aforesaid, and the remaining
mewber or members shall be appointed from amongst serving officers of
a rank not below that of a Director to the Govenment of India or of
an equivalent rank under a State Government or an insurance corpora-

35 tion or the Board.

23

(9) Where the number of members of a Claims Tribumal is more than

one, the Central Government shall appoint one of those members to be
the President of that Tribunal, who shall preside over the meetings of
that Tribunal, and in the absence of the President, themiornoﬂme-hr

4o Of the the Tribunal shall preside over its meetings. ..

3

) Explanation I.—For the purposes of this section and of sections 27 and
31, “insurance corporation” means—

(a) the dissolved Corporatien;

(6) a Corporation established under this Act. n
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‘ (c) the General Insurance Corporation formed under the Genersl
Insurance Business (Nationalisation) Act, 1972, or any of fits subsi-
. diﬂl’ies.

.Explanation 1I.—In computing, fof the purposes of this section and of
sections 27 and 31, the period during which a person has held judicial 5
office in the territory of India, there shall be included amy period, after
he has held any judicial office, during which the person has been prac-
tising as an advocate or has held the office of a member of a tribunal or
any post under the Union or a State, requiring special knowledge of law.

.(5) Any vacancy in the membcrship of a Claims Tribunal shall be filled

10
up by the Central Government as soon as practicable.

23. (I) The Central Government shall, from time to time, define, by
notification, the territorial limits within which a Claims Tribunal
shall exercise its jurisdiction and where two or more Claims Tribunals
have jurisdiction over the same territorial limits, the Central Govern-
ment shall also provide, by notification, the distribution or allocation
of work to ke done by each of them.

(2) Each Claims Tribunal shall have jurisdiction to decide all dis-
putes with respect of maturity claims or death claims under policies of
life insurance, arising within the territorial limits of its jurisdiction. 2o

(3) Where a claimant has more than one maturity claim or death claim
under policies of life insurance, he shall, while making any claim before
u €laims Tribunal, include, in the application made by him under sec-
tion 24, all the ciaims which he is entitled to make before such Tribunal:

Provided that he may, if he so desires, relinquish any portion of his
claim

25
_Laplanation.—For the purposes of this sub-section, “maturity claim”

means a claim under a policy of life insurance in relation to which

there is no doubt or dispute as to the compliance of all the terms and

conditions of such policy of life insurance, including the payment of all g
premia payable thereunder.

(4) If the claimant fails or omits to include, in the application made
by him under section 24, all his claims or relinquishes any portion of
his claim, he shall not be entitled thereafter to make any application
relating to any claim which he has so omitted to include in the appli- g5
cation aforesaid or which he has so relinquished, and where eny appli-
cation under section 24 has been adjudicated upon by the Claims
Tribunal or the Appellate Claims Tribunal, the claimant shall be debarred
from instituting any suit or other legal proceeding in relation to any
claim which he has failed or omitted to include in such application or 49
which has been so relinquished by him.

(5) Where a claimant has made claims before different Claims Tri-
bunals, having jurisdiction, he may apply to any of the said Tribunals
to make an order, so that all the claims made by him may ®e heard by
a single Tribunal, and thereupon the Tribunal in which such applica- 45
tion (s made may by order determine which of the said Trjbunals shall
deal with all the claims and transfer to such Tribunal the -claims
pending with the other Tribunals and the Tribunal to which the claims

57 of 1972.

v
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are sn-transferred shall deal with each such claim from the stage which
was reached before the Tribunal from which the claim has been so
transferred.

24, (1) Any person aggrieved by—

(a) the decision of a Corporation rejecting the whole or any part
3 of the maturity cla.m or death claim made by him under any policy
of life insurance, or

(b) the omission or failure of a Corporation to give its decision,
within six months from the date of the application, on the whole or
any part of the maturity claim or death claim made by him under
any policy of life insurance,

may make an application to the Claims Tribunal having jurisdiction for
the determination of his claim and for the grant of such relief as the
‘Tribunal may think fit.

(2) Every application made under sub-section (1) shall be made in

3 such form, be verified in such manner, and be accompanied by such fee,

not exceeding five hundred rupees, as may be prescribed on a graded
scale depending on the value of the claim.’

10

(?) An applicaticn. under sub-section (1), for the determination of a
™ claim shall be made —

(e) in the ease of a decision referred to in clause (a) of that
sub-section, within a period of ninety days from the date on which
the decision of the Corporation rejecting the claim, whether in whole
or in part, was communicated to the applicant;

(b) in the case of any omission or failure referred to in clause
(b) of that sub-section, within a period of ninety days computed
from the date on which the said period of six months expires:

25

Provided fhat the Claims Tribunal may admit any such application
after the expiry of the said period of ninety days if it is satisfled that the
* within the said period.
(4) Any person referred to in sub-section (1) may, instead of making
att 'a_pplication to a Claims Tribunal under sub-section (1), institute a
suit or commence any other legal proceeding in a civil court having
jurisdiction for tne recovery of any amount due in respect of a maturity
claim or death claim under any policy of life insurance or for any other
relief jn relation to such claim, and where any such suit or other legal
proceeding is instituted or commenced, no Claims Tribunal shall have
jurisdiction ta entertain any application in relation to the maturity claim
0™ death claim under any policy of life insurance in relation to which
such suit or other legal proceeding has been instituted or commenced,
unless such suit or other legal proceeding is withdrawn, within the period
specified in sub-section (3), by the person by whom it was instituted
or commenced or, if he has died before the expiry of the said period by
43 his legal representative.

35

(5) Where a suit or other legal proceeding referred to in sub-section
(4) is withdrawn within the period specified in sub-section (3), the
aggrieved person may make, within the sid period, an application under
sub-section (1) to the Claims Tribunal having jurisdietion for the deter-

applicant was prevented by sufficient cause from making the application -

Applica-
tions to

Tribunals.
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mination of his claim and for the grant of such relief as the Tribunal may
deem fit "‘and on such application being made, the Tribunal shall have
jurisdiction to deal w1th the matter.

(6) No suit or other legal proceeding shall lie in a civil court in respect
of any mattler which is pending before, or which has been decxded by,a 5
Claims Tribunal or the Appellate Cla1ms Tribunal.

Benches 25. The powers and functions of a Claims Tribunal may be exercised
of Claims  and discharged by Benches constituted by the President of that Tribunal,
Tribunal.  from amongst the members thereof:

“Provided that the President of the Claims Tribunal, or any other mem- 10
ber of such Tribunal authorised in this behalf by the President of that
Tribunal, may, sitiing singly, dispose of any claim which has been allotted
to a Bench of which he is a member, where the amount of the claim does
not exceed twenty-five thousand rupees.

Orders 26. (I) A Claims Tribunal may, after giving the parties to the appli- 15

of Claims cation an opportinity of being heard, pass such orders thereon as it may

Tribunals.  think fit, confirming, modifying or annulling the decision or order
against which such application has been made or may remand the case
to the Corporation by which such decision or order was made, with such
directions as the Claims Tribunal may think fit, for fresh adjudication ,,
or decision as the case may be, of the claim, after taking additional
evidence, if necessary, or may grant such relief as may be just and pro-
per in the circumstances of the case.

. (2) A Claims Tribunal shall send a copy of every order passed By it
under sub-section (l), to the parties to the application. 25
(3) An order passed by the Claims Tribunal under sub-section (1)

shall, subject to the decision of the Appellate Claims Tribunal, if any, be
final.

Power of 27. (1) The Central Government shall, as soon as may be after the °
Central appointed day, by notification, constitute an Appellate Tribunal, to be called 30
Govern.  the Appellate Claims Tribunal, consisting of as many judicial and technical
ment to members, not being less than three, as it may think fit, for deciding appeais

::‘";t;;':tf_ preferred under section 28.
l.;:&s:ﬁ;_“ s (2 A judicial member of an Appellate Claims Tribunal shall be a person

whe kas, for not less than ten years, held a judicial office in the territory of 35
India or is, or hag been, a member of the Indian Legal Service, and is
holding, or has held, for not less than three years, a post not below a post in
Grade 1 of that Service; and a technical member of an Appellate Claims
Tribunal shall be a person who is or has been an officer of a rank not below
that of a Joint Secretary to the Government of India, or of an equivalent ,,
rank under a State Government or an insurance corporation or the Board.

(3) The Central Government shall appoint one of the members of the
Appellate Claims Tribunal to be the President thereof.

. (4) The Central Government may appoint one or mor: members of the
Appehate Claims Tribunal to be the Vice-President, or, as the case may lue,
Vice-Presidents, thereof,
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- (6) The Vice-President of the Appellate Claims Tribunal shall exercise
n‘ch of the pawers and perform sach of the functions of the President of the
Appeliate Claims Tribuna ‘as may be delegated to him by the President of
that Tribunal by a general or special order in writing.
5 chall be filled up by the Central Government as soon as practicable.
25. (‘1) .Any person aggrieved by an order passed by a Claims Tribu-

nal under sub-section (1) of section 26 may prefer an appeal to the
Appellate Claims Tribunal against such order.

(2) Every memorandum of appeal to the Appellate Claims Tribunal
shall be in such form, be verified in such manner and be accompanied by
. such fee, not exceedlng five hundred rupees, as may be prescrxbed on a
grared scale depending on the value of the claim.

(3) Every appeal under this section shall be flled within sixty days
'5 from the dale on which the order sought to be appealed against was
‘ communicated to the appellant:

Provided that the Appellate Claims Tribunal may admit an appeal
. " after the expiry of the aforesaid period of sixty days if it is satisfied that
the appellant was prevented by sufﬂcient cause from preferring -the
20-8ppeal within- the said period.
* .
29. (1) The Appellate Claims Tribunal may, after giving the parties to
" -the appeal a reasonable opportunity of being heard, pass such orders
thereon as it may think fit, confirming, modifying or annulling the order
appealed against or may remand the case to the Claims Tribunal which
25" had passéd’ suth ‘order. with such directions to the Claims Tribunal as
‘the "Appellate Claims Tribunal ‘may think fit, for fresh adjudication of
‘thé claim, atter taking additional evidence, if necessary.

(2) The Appeilate Claims Tribunal shall send g copy of every order
passed bv it unde: sub-section (I), to the parties to the appeal.

“~(3y Every order passed under sub- section (1), other than an order
r%mhhdmg the’ case to the Claims Tribunal, shall be final and shall not
‘‘be called in guestion in any court except by way of a petition under
article 32, or article 136, or article 228, of the Constitution,

¥ " 30. (1) The powers and ftinctions of the Appellate Claims Tribunal

35 may be exercided and discharged by Benches constituted by the Presi-
‘dent of thé Appellate Claims Tribunal’ from amongst the members
therhol’* )

ey

‘_Provided-th,at the President of the Appellate Claims Tribunal, or any

.. other member of such Tribunal authorised in this behalf by the President
40 of that Tibunal, may, sitting singly, dispose of any appeal which
.+ -has been ailotted to a Eench of which he is a member, where the claim

Involved in such appeal does not exceed fifty thousand rupees,

-

(6) Any vacancy in the membyrship of the Appellate Clai.ms Tribunal
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(2) Subject to the provisions of sub-section (1), and sub-section (8),
a Beanch shall consist of not less than one judicial member and not less
than one technical member.

3) Wh:are, before or after the hearing of an appeal, a Bench whether
consisting of a single member or more than one member, is satisfied that 5
surh appeal involves—

(a) a substantial question of law of general impartance, or

(b) a question which is likely to affect the interests of any Cor-
poration or the dissolved Corporation or the policy-holders general-
]y 19

.t may either of its own motion or on the application of any of the parties,
draw up a statement of the facts of the case and the point which, in its
opinion. involves any such question and refer such appeal, together with
such statement, to the President of the Appellate Claims Tribunal with

a request to him to constitute a Special Bench for hearing the appeal, and *5
on receipt of such reference, the President of the Appellate Claims
Tribunal shall constitute a Special Bench, which shall consist of not less
than three members, of whom not less than one shall be a judicial
member and not less than one shall be a technical member.

(4) The Special Bench, after hearing the parties if they appear and 2@
desire to be heard, shall decide the appeal so referred to it, and shall
transmit a copy of its order to the Bench by which the reference was
made to it. ™

(5) The cnsts (if any) consequent on a reference for the decision of
the Special Bench shall be the costs in the case. 25
31. (1) The Central Government shall, as soon as may be after the ap-

pointed day, by notification, constitute as many Service Matters Tribunak

as it may deem nccessary for dealing with the applications made under
section 32 for the rederessal of the grievances relating to service matters.

(2) A Service Matters Tribunal may consist of oné member, or where 30
the Central Government is of opinion that such Tribunal shall comsist of
more than one mem!)er, such number of members, not being less than three.
as the Central Government may think fit to appoint.

3) Where a Service Matters Tribunal consists of one member, that mem.
her shall be a person who is holding, or has held. for not. less than seven
years, a judiciul office in the territory of India or is. or has been, 2 member
ot the Indian Legal Service, and is holding, or has held, a post not below a
post in Grade II of that Service, and where the Service Matters Tribumal
consists of mmore than one member, not kess than one of the members of such
Tribunal shall be a person who is qualified as aforesaid and the remaining P
member or members shall be appointed from amongst serving officers who
have had experience in dealing with servics matters, being officers of a rank
not below that of a Director to the Governmieni of India or of an equivalent
vauk vhder p State Goyerpment of an insprance corparation gr the Board,
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than ome, the Cemtral Govermment shall appoint ouc of those members to be

10

15

20

a5

the President of that Tribuwiai, who shall preside over fhe moélings of that

Tribunal, and in the absence of the President, the seniormost member of that

Tribnaal shall preside over its meetings.

(5) The Central Government shall, from time fo time, defime, by mofifica-
tion, the territorial limits within which a Service Matters Tribunal shall exercise
its jurisdiction, and where two or more Service Matters Tribunals have jurisdic«
tion over the same territorial limits, the Central Government shall alvo provide,
by notification, the distribution or allocation of work to be done by each of them.

<«
(6) Any vacancy in the membership of a Service Matters Tribunal shall be
filled up by the Central Govermment as soon as practicable, .. )

32, (1) In this section,—

(@) “scrvice matter”, in relation to an employec of a Corporation
or of the Board, means any matter arising out of the terms and conditions
of his service;

(b) “grievance with respect to a service matter”, in relation to an
employee of a Corporation or of the Board, means a grievance of such
employce to the effect that he has not been dealt with in regard to that
gervice matter in conformity with the terms and conditions of his
service;

(c) “terms and conditions of service”, in relation to an cmployee of
a Corporation or of the Board, means the terms and conditions of service,
specified by any rule, regulation or order made under this Act, for the
time being in forcc, and applicable to him.

(2) An cmployee of a Corporation or of the Board, aggrieved by—

(a) any decision or order of a Corporation or the Board rejecting
his application or representation for the redressal of his grievance with

respect to any service matter, or

(b) the omission or failure of a Corporation or the Board to give its
decision in relation to any application or rcpresentation made by him for
the redressal of his grievance with respect to any service matter,

-may make an application to the Service Matters Tribunal, having jurisdiction,

35

4

fo * the redressal of his grievance with respect to that service matter:

Provided that no application for the redressal of any grievance with respect
to a service matter shall be entertained by the Service Matters Tribunal until
the_ applicant has exhausted all the remedies available to him under the rules,
regulations or orders relating to the terms and conditions of his service, for the
time being in force, for the redressal of such grievance:

Provided further that the. Service Matters Tribunal may, if it is satisfied
that the applicant was prevented by sufficient cause from exhausting all the re-
medies available to him under such rules, regulations or orders, entertain
the application for the redressal of such grievance even though the appli-
cant had not exhausted all such remedies.

Redressal
of the
grievance
with res-
pect to‘
service
matters.
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() An appliuﬂon under subsection (2), for the redressal of the
grievance of an employee of a Corporation or of the. Board with respect to a
service matter shall be made,—

(a) in the case of a decision or order referred to in clause (a) of
that sub-section, within a period of ninety days from the date on which 9
the decision of the Corporation or the Board rejecting his application
or Tepresentation, as the case may be, was communicated to the applicant,

(b) in the case of any omission or-failure referred to in clause
(b) of that sub-section, within a period of ninety days, computed from
the datc of expiry of the period of six months from the date ongwhich the 1o
application or representation was submitted by him to the Corporation --
or the Board, as the case may be, for the redressal of his grievance:

Provided that the Service Matters Tribunal may admit any such application
after the expiry of the said period of minety days, if it is satisfied that the
applicant was prevented by sufficient cause from making the application within 15
the said period:

Provided further that .where a person who had, before the appointed day,
filed with the dissolved Corporation, any application for the redressal of °
a grievance with respect to a service matter, and the dissolved Corporation
had not communicated to such person its decision on such application for a 20
period of not less than six months from the date on which the application was
fled by him, such person may, within ninety days from the appointed day,
make an application under this sub-section to the Service Matters Tribunal
having jurisdiction for the redressal of his grievance.

(4) An application under sub-section (2) shall be made in such form, be o4
verified in such manner and shall be accompanied by such fee, not exceeding
one hundred rupees, as may be prescribed on a graded scale depending on the
nature of the grievance.

(5) Nothing contained in this section shall empower any person to make
any application under sub-section (2)— 30

(a) if on the date on which the application is made, the institution
or commencement of any spit or other legal proceeding relating to the
service matter is barred by any law of limitation for the time being in
force; or

(b) if any suit or other legal proceeding had been instituted or com- gg
menced in any court, whether before or after the appointed day, with
respect to any service matter, unless such suit or other legal proceeding
is withdrawn before the _expiry.of the period of limitation as aforesaid.

33. The powers and functions of- a Service Matters Tribunal may be
exercised and discharged by Benches constituted by the President of that 40
Tribunal from amongst the members of such Tribunal:

Provided that the President of the Service Matters Tribunal, or any other
member of such Tribunal authorised in this behalf by the President of that
Tribunal, may, sitting singly, dispose of any application which has been allotted
to a Bench of which he js a member, if the subject-matter of such 45
application does not relate to reduction in rank. suspension, removal or dis-
missal from service.
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34. (1) A Service Matters Tribunal may, mgn; ies ]
application a reasonable opportunity of being m, % P::tders theretgn s‘"'“
as it thinks fit, confirming, modifying or,anm 3 ”, decisxpn or “order’ Iﬁ:ﬁ«: .
against which such application has been made or ;nay remand, the case to fhe " uole,
s Corporation or the Board which pmod such ' decis or htqqr with such
direction as that Tribunal may think 1it. for fresh sdjudication, or decision, as "
the case may be, after taking addmonal evidence. if necessarv. or may by order

grant such relief as may be jugt apd, proper in the. circumstances of the case.

(2) A Service Matters Tribunal'$hafl send a copy'ef “evety orderi passed
10 by it under sub-section (1), to 'the H)lﬁiés to the “applicstion:

(3) Every order passéd ﬁdd&‘ this sectiot by 4 Service ‘Matters Trlbnnal :
shall be final and shall'not ‘be” "c4lfed " question i amy court iextept by way'
" of a petition under'srticle ¥2) et artitlé: 136 or rticls 226, of ‘the' Consti-

tution.

15 ' R " CPPAPYER VAT, ‘
" PROVISIONS | APPLICABLE TO "ALL 'TRIBUNALS

35 1) For the, purposes of ‘dist ‘iﬁ funictiohs, every Tﬂtunll 'Powers or'
constituted ‘uider this Act (WHether'ft 18 &' Chum "l’ﬁbmra! or' the Appeltare’ Vribunals
Claims Tribunal or a Service Mattéfs Ttibundl) stiall Kave' the ‘same powets :° enforce

20.8s are vested in a civil court ynder the Code of Civil Procedure 1908 white ,
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Procedure 37. Where a claim or an appeal or an application relating o a grievance

where the  with respect to a servicc matter has been heard by a Claims Iribunal, or

"'mb":m_ the Appellate Claims Tribunal, or a Service Matters Tribunal, as the case

of 1‘;;‘ may be, or any Bench thereof, comsisting of more than one member and

i': their ' the members differ in their opinion on any point, the decision on such 5

opinion. point shall, where there is a majority, be according to the opinion of such
majority, and where there is no majority and the members are equally divided
in their opinion, they shall draw up a statement of the facts of the casc
and the point or points on which they differ in their opinion and make a
reference of the claim or of the appeal or of the application relating 10
to the service matter, as the case may be, to the President of such Tribunal,
and on receipt of such reference, the President of the concerned Tribunal shall
arrange for the hearing of such point or points by one or more of the other
members of that Tribunal, and such point or-points, or the appeal, shall be
decided according to the opinion of the majority of the members of the con- 15
cerned Tribunal who have heard the claim or appeal, or, as the case may be,

relating to the grievance with respect to the service matter, including those who
had first heard it.

Method of 38. In determining, for the purposes of sections 22, 27 and 31, whether

"“:’:‘t‘“" an officer of a State Government or of an insurance corporation or of the 20

xivmm Board holds any rank equivalent to that of a Joint Secretary or Director

rank. to the Government of India, regard shall be had to the scale of pay of the
post held by that officer under the Statc Government or the insurance cor-
poration or the Board, as the case may be.

Costs. 39, (1) Subject to such conditions and limitations as may be pres- 25
cribed, the costs of and incidental to all claims, appeals or applications,
filed under this Act shall be in the discretion of the Tribunal (whether it
is a Claims Tribunal or the Appellate Claims Tribunal or a Service Matters
Tribunal), in which such claim, appeal or application is filed and the Tribunal
shall have full power to dctermine by whom and to what extent such costs are 30
to be paid, and to give all necessary directions for the purposes aforesaid, and
the fact that the Tribunal has no jurisdiction to deal with the claim or applica-
tion or hear the appeal shall be no bar to the exercise of such powers.

(2) Where amy such Tribunal directs that amy costs shall not follow the
cvent, the Tribunal shall state its reasons in writing. 35
CHAPTER VIIT
) FINANCE, ACCOUNTS AND AUDIT "

Funds of 40. Bvery Corporation shall. have its own Fund and all its receipts shall

Corpora- e credited thereto and  all payments of the Corporation shall be made

tions. therefrom. a0

T E
Audit.

41. (1) The accounts of every Corporation and the accounts of the
Board shall be audited by auditors duly qualified to act as auditors of
companies under the law for the time being in force relating to com-
panies, and the auditors shall be appointed by the Corporation whose
accounts are to be so audited, or the Board, as the case may be, with 45
the previous approval of the Central Government, and shall receive

such remuneration from the cancerned Corporation, or the Board, ag the
Central Government may fix, - Ty
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(2) Every auditor in the performance of his duties shall have at all
reasonable times access to the beoks, accounts and other documents of
the concerned Corporation or, as the case may be, of the Board.

(3) The auditors shall submit their report to the Corporation or. as
5 the case may be, to the Board, by which they were appointed, and shall
also forward a copy of their report to the Central Government.

42. Every Corporation shall,.once at least in every two years cause
an investigation to be made by actuaries into the financial condition of
the life insurance business of the Corporation, including a valuation of

10 the liabilitles of the Corporation in respect therecto, and submit the re-
port of the actfiaries to the Central Government.

43. (1) Every Corporation and the Board shall, as soon as may be,
after the end of each financial year, prepare and submit to the Central
Government in such form as may be prescribed a report giving an ac-

15 count of its activities during the previous financial year and shall also.

give an account of the activities, if any, which are likely to be under-
taken by it in the next financial year.

(2) Every Corporation and the Board shall, fn relation to its func-

tiong under this Act, furnish to the Central Government such reports

20 returns, statistics, accounts and other information as the Central Gov-
ernment may from time to time, require.

44, Tf as a result of any investigation undertaken by a Corporation
under section 42, any surplus emerges, ninety-five per cent. of such sur-
plus or such higher percentage thereof as the Central Government may

25 approve, shall be allocated to or reserved for the life insurance policy-
holders of the Corporation and, after meeting the liabilities of the Cor-
poration, if any, the remainder shall be paid to the Central Government
or, {f that Government so directs, be utilised for such purposes and in
such manner as that Government may determine,

30 45. If. for any financial year, profits accrue from any business (other
than life insurance business) carried on by a Corporation, then, after
making provision for reserves and ether matters for which provision is
necessary or expedient, the balanee of such profits shall be paid to the
Central Government. ' . o

35  46. The Central Government shall cause the report of the auditors
under section 41, the report of the actuaries under section 42 and the
report under section 43 giving an account of the activities of every Cor-
puration and of the Board to be laid before both Houses of Parliament
as soon as may be after each such report is received by the Central

40 Government, ’

CHAPTER IX

MiscrLLANEOUS
47. Except as otherwise expressly provided in this Act, on and from

the appointed day, no person, other than a Corporation sghall -
45 life insurance business in Indfa. rporation, shall carry on
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48. (1) Notwithstanding anything contained in section 47 or in the
Insurance Act, the Central Government may, by order, permit any per-
son who has made an application in that behalf, to carry on life insur-
ance business in India in respect of the lives of persons ordinarily
resident outside India, subject to such restrictions and conditions as §
may be specified in the order and any such order shall be deemed to
have effect as if it were a certificate of registration issued by the
Controller to such person under section 3 @f the Insurance Act in respect
of that class of business.

(2) Nothing in sub-section (1) shall authorise any person wh> is 10
permitted to carry on life insurance business of the nature referred to
in that sub-section, to insure the life of any person ordinarily resident
outside India, during any period of his temporary residence in India.

48. Every Corporation may have for use in any Divisional Office,
Branch Office or other office or in any office outside India, an official 15§
seal which shall ' be a facsimile of the common seal of the Corporatiom,
with the addition on its face of the name of the Divisional Office, Branch
Office or other office or any office outside India, where it is to be used,

and any such official seal may be affixed to anv deed or document to

which the Corporation is a party. 20

50. The sums Assured by all policies of lifc insurance issued by, or frans-
ferred to or vested in, a Corporation including any bonuscs declared in
respect thereof, whether before or after the appointed ay, shall be
guaranteed as to payment in cash by the Central Government.

51. No provision of law relating to the winding up of companies or 24
corporations shall apply to a Corporation established under this Act,
and such Corporation shall not be placed in liquidation save by order
of the Central Government and in such manner as that Government may
direct.

52. If any person carries on life insurance business in Indja in contra- 3o
vention of the provisions of this Act, he shall be punishable with
imprisonment for s term which may extend to three years, or with fine
which may extend to ten thousand rupees, or with both, and where such
contravention is a continuing one, with further fine which shall not be
less than one thousand rupees. for every day, after the first, during g5
which such contravention continues.

53. Tf any person wilfully withholds or fails to deliver to a Corpora-
tion as required by the provisions of the First Schedule, any property
qr any books, documents or other papers which may be in his possession
or unlawfully retains possession of anv property which has been trans- 40
ferred to and vested in any Corporation under this Act or wilfully
dpplles anv such property to purposes other than those expressed in or
authorised by this Act. he shall. on the complaint of the Corporation, be
punishable with imprisonment for a term which mayv extend to ons::
vear. or with fine, or with both. tY w"“&

54. (1) Where an offence under this Act has been committed by a
company, every person who, at the time the offence was committed.
was in charge of, and was responsible to, the company for the conduct
of the business of the company, as well as the company, shall be deemed
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to be guilty of the offence and shall be Hable to be proceeded against
and punished aceordingly:
Provided ‘hat nothing contained in this sub-section shall render any
such person liable to any punishment provided in this Act, if he proves
5 that the offence was committed without his knowledge or that he had
©  exercised all due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where
any offence under this Act has been committed by a company and it is
proved that the offence has been committed with the consent or conni-

10 vance of, or is attributahle to any neglect on the part of, any director,
manager, secretary or other officer of the company, such director,
manager, secretary or other officer shal] also be deemed to be guilty of
that offence and shall be liable to be proceeded against and punished
accordingly.

15 Explanation—For the purposes of this section,—

(@) “company” means any body corporate and includes a firm
or other association of individuals; and

~ (b) “director”, in relation to a firm, means a partner in the
firm. .
~go 98, No civil court shall have jurisdiction to entertain any suit or

other legal proceeding or to adjudicate upon any matter which a Service
Matters Tribunal is empowered by this Act to adjudicate upon,

56. Any decision given or order passed or made (including any order

for costs made under section 39), by a Claims Tribunal, or the Appellate

25 Claims Tribunal, or a Service Matters Tribunal may be enforced in the

same manner and to the same extent by any civil court within the local
kimits of whose jurisdiction,—

(a) the Head Office of the Corporation against which such
decision or order is to be enforced, is located, or, where such decision
3¢ or order is to be enforced in relation to any claim ‘arising within
the area for which there fs a Branch Office or other office of the
concerned Corporation, such Branch Office or other office is located;

or

(b) the office of the Board against which such decision or order
35 is to be enforced, is located; or

(c) the place at which the person against whom such decision
or order is to be enforced, actually and veluntarily resides or
carries on business or personally works for galn, or owns any
property, '

40 83 if it were a decree passed, or order made, by such court.
~ 57. (1) Save as otherwise provided elsewhere in this Act, the folow-

Ang secticns of the Insurance Act shall, so far as may be, apply to every
Corporation as they apply to any other insurer, namely: —

Sections 2, 2B, 18, 26, 33, 38, 39, 41, 45, 46, 50, §2, 110A, 110B,
)2 110C and 119 ‘

_\ (2) The Central Government shall, as soon as may be after the
appointed day, by notification, direct that the following sections of the

of the
Insurance
Act,
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Insurance Act .shall apply to every Corporation subject to such condi-
tions and modifications as may be specified in the notification, namely: — -

Sections 2D, 10, 11, 13, 14, 15, 20, 21, 22, 28, 25, 27A, 28A, 490,
40A, 40B, 43, 44 51, 102 to 106, 107 to 110, 111, 113, 114 and 116A.

(3) Section 42 of the Insurance Act shall have effect in relation to ;5
the issue to any individual of a licence to act as an insurance agent for
the purpose of soliciting or procuring life insurance business for a
Corporation subject to the condition that the powers exercisable by the
Controller under sub-section (1) thereof may also be exercised on behalf
of the Controller, by every Corporation. 10

(4) The Central Government may, by notification, direct that all or
any of the provisions of the Insurance Act other than those specified
in sub-section (I), or sub-section (2), shall apply to every Corporation
subject to such conditions and modifications as may be specified in the
notification. £ . 18

(5) Save as otherwise provided in this Act, nothing contained in the
Insurance Act shall apply to a Corporation.

58. Notwithstanding anything contained in section 193 or section 194
of the Income-tax Act, 1961, no deduction of income-tax shall be made  43of 1986l
on any interest or dividend payable to a Corporation in respect of any go
securities or shares owned by it or in which it has full beneficial interest.

59. Nothing contained in this Act shall apply in relation to—

(a) the scheme, run by the Central Government, known as the
Post Office Insurance Fund;

(b) any insurer to whom the Insurance Act does not apply by 25
reason of the provisions contained in section 2E thereof;

(c) any approved superannuation fund as deflned in clause (a)
of section 58N of the Indian Income-tax Act, 1922, being a fund in  110t1922.
existence on the date (hereinafter referred to as the specified date)
on which the dissolved Corporation was established; 30

(d) any scheme in existence on the specified date or any
scheme framed after the specified date with the approval of the
Central Government, as the case may be, whereby, in consideration
of certain compulsory deductions made by Government from the
salaries of its employees as part of the conditions of service, the pay- gs
ment of money is assured by Government on the death of the emp-

loyee concerned or on the happening of any contingency dependent W
on his life; : '

(e) any Family Pension Scheme framed under the Coal Mines
Provident Fund, Family Pension and Bonus Schemes Act, 1948, or 40 46 of 1948,
the Employees’ Provident Funds and Miscellaneous Provisions Act,
1952, for the purpose of providing family pension and life assurance 30 ef 1952.
benefits to the employees covered by the said Scheme;

(f) any scheme of small savings run by the Central Govern-
ment whereunder payment is assured by that Government on the 45
death of the person subscribing to the scheme or on the happening
of any contingency as the Central Government may, by notification,
specify in this behalf.
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. @ No act or proceeding of a Corporation or of the Board or of any

Committeq of any Corporation or of the Board or of a Claims Tribunal,

the Appellate Claims Tribunal, or a Service Matterg Tribunal, shall be

invalid or called in question merely by reason of the existence of any
S vacancy therein or any defect in the constitution thereof.

6l. (1 ) No suit, prosecution or other legal proceeding shan lie against
any member Executive Director, or employee of a Corporation or of
the Board for anything which . is in good faith done or intended to be
done under this Act.

‘80" (2) No suit, prosecution or other legal proceedlng shall lie against
any director of any concemn appolnted 'by a Ccrporation under sub-section
{2) of section 10 for anything which is in good faith done or intended: to

e done by him as such director.
62. Every employee of a Corporation or of the Board or of a Claims

480f1880. ‘15 Tribunal or the Appellate Claims Tribunal or a Service Matters Tribunal

‘'shall be deemed to be a public servant for the purposes of Chapter IX
of the Indian Penal Code. ‘
63.: (1) No person who is, on or after thc appointed day,—
- (a) an employee of the Government; or
_(b) a holder of the office of Chairman or Director or of, any
other office in, or an employae ‘of, a statutory corporation or a
Government company, or
(c) the spouse of an employee referred fo in clause (n) or
clause (b), or, as the case may be, of the holder of an offire referred
25 to in clause {b),
shall be eligible for the issue of, or shall accept, any llcence to act as
‘4m insurance agent, and any such lcence, if issued, shall be void.
(2) The licence issued, after the appointed day, to a person to act as
an insurance agent shall beeame void dpon such person becom'ng' after
go the fssue of such licence,—
i) an employee of the nature referred to In clause (a) or
clause (b) of sub-section (1), or '
(ii) the holder of an office of the nature referred to.in clause
(b) of that sub-section:

35 . Provided that the licence to act as an lnsunneo agent {ssued to a
person who becomes, after such issue, the spouse of such employee or of
the holder of such office shall become vold,on the expiry of three months
from the date on which such person becomes the spouse of ruch emp-
loyee or the holder of such office.

(8) Every insurance agent who tmmediately before the' aunn!n*ed
day was, and continues to be on the expiry of three months from that
day, an employee of the nature referred to in clause (a) or clause (b)
of sub-section (1), or the holder of an office of the nature referred to in
: clause (b) of that sub-seection, or the spouse of any such employee or
45 of the holder of any such office shall, on the expiry of three months

from the appointed day, cease to be am insurance agent.

Explanation.—For the purposes of this sectiont —
(i) “employee of a statutory corporation® includes anv person

employed for any of the purposes of the Act by or under which
such corporation is established or constituted;

Qo
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(i) “Government company” means a Government company
within the meaning of section 617 of the Companies Act, 1856;

(iii) “statutory corporation” meang a corporation established
or constituted by or under a Central, Provincial or State Act.

64, (1) No person who is— 5

(a) an employee of a Corporation or of the Board or of a Claims
Tribunal or the Appellate Claims Tribunal or a Service Matters
Tribunal; or

‘(b) a member of a Corporation or of the Board; or

(c) a member of a Claims Tribunal or the Appellate Claims o
Tribunal or a Service Matters Tribunal,

shall be a member of, or be otherwise ‘associated with, any political
party or any organisation which takes part in politics nor shall he take
part in, subscribe in aid of, or assist in any manner, any political move-
ment or activity. 15

(2) It any question arises whether a party is a political party or
whether any organisation takes part in politics or whether any move-
ment or activity falls within the scope of sub-section (1), the decision
of the Central Government thereon shall be final,

(3) No such person as is referred to in sub-section (I) shall canvass 20
or otherwise interfere with or use his influence in connection with, or
take part in, an election to any Legislature or local authority:

Provided that—

(i) such person qualified to vote at such election may exercise
his right to vote, but where he does so, he shall give no indication 25
of the manner in which he proposes to vote or has voted;

(ii) such person shall not be deemed to have contravened the
provisions of this section by reason only that he-assists in the conduct

of an election in the due performance of a duty imposed on him
by or under any law for the time being in force. 30
() The provisions of sub-sections (1), (2) and (3) shall be deemed
to form a part of the conditions of service of the persons specified in
clause (a), clause (b) and clause (c) of sub-section (1) and any contra-
vention by any such person of any provision of sub-section (1), or, as
the case may be, sub-section (3), shall be deemed to be a breach of the 35
terms and conditions of such service and shall be dealt with accordingly. -

Explanation I.—The display by such person on his person, vehicle or
residence, of any electoral symbol shall amount to using his influence in
connection with an election within the meaning of this section.

Explanation II.—For the purposes of this section, “Legislature” 40

means—

(4) either House of Parliament,

(ii) the Legislative Assembly of a State, or in the case of a

State having a Legislative Council, either House of the Legislature
. of that State, , 45

1 of 1956,



20 of 1963.

19 of 1966.
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(iii) Legislative Assembly of a Union territory eonnﬂtutod
under the Government of Union Territories Act, 1968,

¢iv) the Metropolitan Council of Delhi constituted under
section 3 of the Delhi Administration Act, 1968, or

(v) District Councils and Regional Councils in the States of

~ Assam and Meghalaya and in the Union territory of Mizoram as

provided in the Sixth Schedule to the Constitution,

as the case may be.

65.- (1) The Central Government may, by notification, make rules to

10 carry out the provisions of thig Act.

15

20

25

45

(2) In particular, and without prejudice to the generality of the

foregoing powers, such rules may provide for all or any of the following
matters, namely: —

(a) the qualifications which a person shall possess for being
appointed as a member of a Corporation under sub-section (1) of
section 6;

(b) the.term of office of the Chairman and other members of a
Corf:?ﬁ-ation, as required by sub-section (1) of section 7, and the
salaries and allowances which the Chairman of a Corporation shall
be entitled to receive and the conditions of his service in respect of
leave, pension, provident fund and other matters and the allowances
which the other members of a Corporation shall be entitled to
receive, as required by sub-section (4) of section 7;

(¢) the matters specified under sub-section (1) of section 9" sub-
ject-t-o' which each Corporation shall carry on life insurance business
and the conditions subject to which investment of its funds shall be
made by a Corporation, as required hy clause (b) of sub-section (2)
of section 9;

(d) the fees and allowances to be paid to the members of a Com-
mittee constituted under sub-section (5) of section 13 for attending
its meetings or for any other work;

(e) the appointment of Secretary and other officers and em-
ploy:e-s, by a Corporation to enable it to discharge its functions, as
required by sub-section (3) of section 14 and the terms and conditions
of service of the Executive Directors, Secretary and other officers

and employees of a Corporation, as requlred by sub-section (£) of
section 14;

(f) ﬁaetamofomceofamemberottheBouﬂ,andthesalaﬂu

and allowances which a whole-time member of the Board shall he
entitled to receive and the conditions of his service, as required by
sub-sections (1) and (5) of section 16;

(g) the fees and allowances to be pald to members of Committees
(ot'b_e';than the members of a Corporation or of the Board) for attend-
ing meetings and for attending to -other work, as required by sub-
section (2) of section 17;

(h) the times and places at which the Board shall meet and the

procaure in regard to the transaction of business at its meetings

o
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which shall be observed by the Board, as required by sub-section (1)
of section 18;

(i) the terms apd conditions of service of Secretary and other
ofliCers ani employees of the Board, sg required by sub-section (2)
vl secuion 19,

. 5
(J) the manner in which the Board shall review the functioning

of a Corporation and the service which the Board shall render to a
Corporation, as required by sub-section (I) of section 20;
(k) the functions, other than those specified in sub-section (2) of

sect.on’ 20, which may be performed by the Board, as required by 1°
sub-section (2) of section 20;

(l) the matters sub;ect to which payment of an amount deter-
mined by the Central Government shall be made by a Corporation
‘to the Board, as required by sub-section (1) of section 21;

(m) the form in which an application under sub-section (1) of S
section 24 shall be made to the Claims Tribunal and the manner in
which such application shall be verified and the fee which shall
‘accompany such application, as required by sub-section (2) of section
24; ’

(n) the form in which an appeal shall be filed to the Appellate 20
Claims ° Tribunai, the manner in which the memorandum of such
appeal shall be venﬁed and the fee which shall accompany such
memorandum of appeal, as required by sub-section (2) of section 28;

(0) the form in which an application shall be made to the Service
Matters Tribunal, the manner in which such application shall be 25

verified and the fee which shall accompany such application, as re-
qmred by sub-section (4) of section 32;

(p) the matters subject to which. every Tribunal shall have
power T to regulate its own procedure and the procedure of the
Benches thereof, including the places at which it or its Benches 30

' “shall hold its, or their, sittings, as required by sub-section (2) of
section 35;

(q) the conditions and limitations subject to which costs may

be awarded by any Tribunal, as required by sub-section (1) of
section 89;

35
(r) the form in which a report giving an account of its activi-

ties-?. ing the previous financial year shall be submitted by a Cor-
poration and the Board, as required by sub-section €I) of section 43;
(s) the terms and, conditions of work of the insurance agents
of ﬂm-poratlon including those who become insurance agents of 40
"a Corporation on the appointed day, as required by sub-section (3)
of section 57 of this Act, read with section 48 of the Insurance Act;
o (t) such other mattars as are required to be, or may be, pres-
criB a i i "m
(3) The power to make .rules conferred by sub-section (2) shall 45
Include power— 4
(i) to give retrospective effect to the terms and conditions of

_ service of the employees or the terms and conditions of work of in-
" surance agents under guch rules;



(#) to-amend by way of addition, variation or repeal such terms
and conditions of service or work with retrospective effect,

fram a_,;latg"notj:egruer than the appointed day-

68. (1) Every Corporstion may, with the previous approval of the

s Central Government, by notification, make regulations, not inconsistent

with the provisions of this Act and the rules made thereunder, fo pro-

vide for all matters for which provision is expedient for the purpose
of giving effect to the provisions of this Act.

(2) In particular, and without prejudice to the generality of the
10 foregoing power, such regulations may provide for all or any of the
following matters, namely: —

(a) the powers and functions of a Corporation which may be
.delegated to the officers in charge of its Divisional Offices and Branch
Offices;

(b). the method of recruitment of employees and insurance
‘agents of a Corporation,

15

(c) the manner in which the Fund of a Corporation shall be
maintained; ‘

'(d) 'the maintenance of separate funds and accounts at each of
20 the Divisional Offices and Branch Offices of a Corporation;

(e) the jurisdiction of each Divisiona]l Office and Branch Office
of a Corp'gration;,

(f) the tonduet of business at meetings of a Corporation;

(g) the formation of Committees of a Corporation and the
25 delegation of powers and functions of the Corporation to such Com-
mittees, and the conduat of buuine:ss at meetings of such Committees;

(h) the form and manner in which policies of life insurance
may be issued and contracts binding on a Corporation may be
executed;

8. (i) the classification of policies of 1ife insurance, whether issued
by a Corporation or transferred to a Corporation from the dissolved
Corporation, for the purpose of declaring differential bonuses,
wherever necessary;

» (j) the manner in which and the intervals within which the
35S ' accounts of various Divisional Offices and Branch Offices of a Cor-

poration may be inspected and their accounts audited;

(k) the conditions subject to which any payment may be made
by a Corporation.

(3) The power conferred by this Act to make rules in relation to the

40 matters in respect of which regulations could be made under the Life

Tnsurance Act shall be deemed, for the purposes of this Act, to carry

with it the powers to amend, with retrospective effect from a day not

earlier than the appointed day, the regulations, if any, made under 'the

‘Life Insurance Act and in force immediately before the appointed day,
45 and such regulations, as so amended, shall have effect accordingly.
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67. Every notification made under sub-section (2), or sub-section
(4), of section 57, every rule made under section 65, and every regula-
tion made under section 66, shall be laid, as soon as may be after it is
made, before each House of Parliament, while it is in session, for a total

. period of thirty days which may be comprised in one session or in two g

or more successive sessions, and if, before the expiry of the session
immediately following the session or the successive sessions aforesaid,
both Houses agree in making any modification in the notification, rule
or regulation or both Houses agree that the notification, rule or regula-
tion should not be made, the notification, rule or regulation shall there- 10
after have effect only in such modified form or be of no-effect, as the
case may be; so, however, that any such modification or annulment shall
be without prejudice to the validity of anything previously done under
that notification, rule or regulation.

68. The provisions of this Act and the rules made thereunder shall 15
have effect notwithstanding anything contained in the Industrial Dis-
putes Act, 1947 or in any other enactmenj (other than this Act) for the
time being in force, or any judgment, decree or order of any court,
tribunal or other authority or any agreement, settlement, award or other
instrument for the time being in force.

- 69. (1) 1f any difficulty arises in giving effect to the provisions of
this Act, the Central Government may, by order, not inconsistent with
the provisions of this Act, remove the difficulty:

Provided that no such order shall be made after the expiry of a
period of two years from the appointed day.

(2) Every order made under this section shall be laid, as soon §s may
be after it is made, before each House of Parliament.

70. Notwithstanding the repeal of the Life Insurance Act, by sub-
section (1) of section 3,—

(a) ‘anything done or any aetion taken under the Act so re- 3°
pealed;

(b) any sums due to, or payable by, the"dissolved Corporation,
immediately before the appointed day;

(¢) any contract or agreement entered into, or arrangement
made, by the dissolved Corporation, and in force immediately before 35
the appointed day;
~ (d) .any rules made under the Life Insurance Act, and in force
immediately befdre the appointed day;

(e) any regulations or any other provisions with respect to the
terms and conditions of service of -employees and the férms and 4°
conditions of work of insurance agents of the dissolved Corporation,
as in force immediately before the appointed day;

(f) any other regulations, as in force immediately before the
appointed day, -
shall, in so far as they are relatable to a zonal ofice of the dissolved 45

Corporation, and the officers, employees and agents in, or attached to
such office, be deemed, without prejudice to the provisions of the First
Schedule, to have been done or taken, or, as the case may be, due to, or
payable by, or entered into, or made by, the corresponding Corpora-
tion, and every such rule, regulation, contract, agreement or .arrangemsnt 5°
shall, until it is duly altered under this Act, have effect notwithstanding
any judgment, decree or order of any court or tribunal and notwithstand-

25
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ing anything contained in the Industrial Disputes Act, 1847 or any other
law or any agreement, settlement, award or other instrument for the
time being in force.

Explanation.—For the purposes of this Act, unless the context other-
s wise requires, “corresponding Corporation”, in relation to a zonal office.
of the dissolved Corporation means the Corporation which has
its Head Office at the place at which that zonal office was located imme-
diately before the appointed day.

14 of 1947.

THE FIRST SCHEDULE
10 (See section 3)

TRANSFER OF THE CAPITAL, THE OFFICERS AND OTHER EMPLOYKES, AND THX
ASSETS AND LIABILITIES, OF THE DISSOLVED CORPORATION AND OTIHER MATTERS

1. In this Schedule, unless the context otherwise requires—

(a) “corresponding Corporation” has the meaning assigned to it
"18- in the Explanation to section 70;

(b) “paragraph” means a paragraph of this Schedule;
(c) “sub-paragraph” means a sub-paragraph of a paragraph;

(d) “zonal office” means a zonal office established under sub-
section (2) of section 18 of the Life Insurance Act and includes divi-
20 sional offices, branches and other offices in each zone.

[ .

2. Out of the capital of rupees five crores provided by the Central
Government to the dissolved Corporation, there shall stand transforred,
on the appointed day, to each of the Corporations, a sum of rupees one
crore.

25 3. (I) Subject to the other provisions of this Schedule, every officer
or other employee of the dissolved Corporation,—

(a) who was employed immediately before the appointed day in
a zonal office, shall become on and fram that day, an officer nr other
employee, as the case may be, of the corresponding Corporation;

30 (b) who was employed immediately before the appointed day,
, in any office, other than a zonal office, shall become, on and from
. the appointed day, an officer or other employee, as the case may be,
of such Corporation, as the Central Government may, by gene-
ral or special order published in the Official Gazette, specify,
35 and until any order is made with respect to any such officer or
other employee, he shall be deemed to have become, on and from
the appointed day, an officer or other employee of the Board.

Definitions.
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(2) An order under clause (b) of sub-paragraph (I) may be made
with retrospective effect from a date not earlier than the appointed
day.

(3) Tn making an order under clause (b) of sub-paragraph (1)
_ for the purpose of allocating any officer or employee to any one of the 5
Corporations, regard shall be had to the need.for the efficient discharge
of its functions by such Corporation and the public interest and other
relevant matters.

(4) Notwithstanding anything contained in the foregoing sub-para-
graphs, it shall be open to any officer or-other employee of the dissolved 10
Corporation to opt in favour of not being an officer or other employee
of the concerned Corporation by giving one month’s notice of such
option to such Corporation:

Provided that such notice shall be given,—
(z) hefore the expiry of three months from the appointed day, or 15

(b) where such officer or other employee is an officer or other
employee referred to in clause (b) of sub-paragraph (1), within
three months from the date on which an order, applicable to him,
is made under that claure.

(5) The option exercised under sub-paragraph (4) by'an officer or 20
other employee shall take effect on the expiry of the pérlod of notice of one
menth, but the taking effect of such option shall not prejudicially affect
any dicciplinary or other proceedings which may be pending against him
on the date on which the notice was given, or which may be taken against
.such officer or other -employee .in fespect of anything done or omitted to 25
be done by him hefore his option had taken effect.

(6) An officer or other employee who exercises the option referred
to in sub-paragraph (4), shall—

(a) be entitled to the payment of an amount equivalent to the
salary and allowances which he would have drawn for a period of 3°
three months if he had continued in service for that period, from
the date on which his option takes effect, but where he would have
continued in service for a period-of less than three months, such
amount shall be equivalent to the salary and allowances which he.
would have drawn for the period for which he would have continued 35
in service;

(b) be paid by way of gratuity, an amount calculated in accord-
ance with the rules which would have applied in his case if the Life
Insurance Act had not been repealed and he had retired from service
on the date on which his option took effect, and for this purpose the 4°
requirement as to the minimum period of service which should have
been rendered for becoming entitled to gratuity under those rules
shall net apply and such gratuity shall be payable on the basis of
the basic pay drawn by him immediately before the: day on which 45
his option took effect;

(¢) be entitled to such other terminal benefits, other than gra-
tuity, as would have been payable to him if the Life Insurance
Act had not been repealed and he had retired from service ‘on the
date on which his option took effect:
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Provided that in the case of any officer or other employee against
whom any disciplinary proceeding is pending immediately before the
appointed day, or against whom a disciplinary proceeding may be taken
thereafter, the payment of salary, allowances, gratuity or other terminal

5 benefits under this paragraph shall be subject to the result of the said
proceedings,

4. (1) On the appointed day, the rights and liabilities of the dissolved
Corporation in respect of the policies of life insurance issued by it, and in
force immediately before the appointed day, which were being serviced
by a zonal office shall, subject to the other provisions of this Schedule,
stand transferred to, and shall vest in, the corresponding Corporation.

(2) Save as otherwise provided in sub-paragraph (1), the assets and
liabilities of the dissolved Corporation, as on the day immediately before
the appointed day, shall be allocated amongst the corresponding

15 Corporations in such manner and to such extent as the Central Govern-
went, having regard to the recommendation made by the Committee
constituted under sub-paragraph (3), may, by order published in the
Officia] Gazette, determine and such order may provide for the retransfer
to a corresponding Corporation of any ‘assets and liabilities which had

20 been previously allocated to any other corresponding Corporation under
any provisional order made under sub-paragraph (5).

1<

-

(3) The Central Government shall constitute a Committee consisting
of not less than three and not more than five persons who, in its opinion,
have special expertise in the matter of evaluation and allocation of assets

20 and liabilities of bodies corporate, for the purpose of evaluating and re-
commending the allocation of the assets and liabilities of the dissolved
Corporation amongst the corresponding Corporations in accordance with
the provisions of sub-paragraph (4).

(4) The Committee shall—

25 (a) determine the value of the assets of the dissolved Corpora-
tion; and in determining such value, the Committee shall have due
regard to the net yield from loans and investments,

(b) determine. in accordance with the actuarial principles, the

liabilities in respect of the life insurance policies, which, by virtue

30 of this Act, stand transferred to, and vested in, each corresponding
Corporation,

and on such determination, make a recommendation to the Central
Government for the allocation, in an equitable manner, of such asscts
amongst the corresponding Corporations, having regard to the liabflities

3s Which, by virtue of this Act, stand transferred to. and vested in, each
corresponding Corporation:

Provided that the allocation of the assets and liabilities of the dis-
solved Corporation amongst the ‘corresponding Corporations shall be so
made as to ensure that immovable properties are allocated, as far as

4o Practicable, on “ag is where is” basis and such allocation sl’uall be so0
made as to ensure that the deficiency, if any, in the value of any immov-
able property allocated to a corresponding Corporation is made good by
the allocation to it of other assets of the dissolved Corporation,

Transfer
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(5) The Central Government may, if it considers necessary or ex-
pedient so to du for the efficient transaction of business of the corres-
ponding Corporations, pending the making of an order under sub-para-
graph (2), by a provisional order published in the Official Gazette,
allocate amongst the corresponding Corporations the assets and liabilities §
of the dissolved Corporation referred to in sub-paragraph (2), and such
provisional order shall cease to have effect on and from the date of
publication in the Official Gazette of the order made wunder sub-para-
graph (2), except as respects things done or omitted to be done under
such provisional order. 10

(6) Any person aggrieved by the order made by the Central Govern-
ment under sub-paragraph (2) may, within thirty days from the date
on which the order is published in the Official Gazette, make a represen-
tation to the Central Government for the review of the order on any
of the grounds specified in sub-rule (/) of rule 1 of Order XLVII of the 15
First Schedule to the Code of Civil Procedure, 1908, and on receipt of
such representation the Central Government shall, after giving the
person making the representation an opportunity of being heard, dis-
pose of the representation as expeditiously as possible, and where, on
such review, the Central Government is of opinion that it is necessary 2o
so to do, it may modify .the order made by it under sub-paragraph (2)
and publish the order ag so modified in the Official Gazette.

(7) All transactions and other acts which immediately before the
appointed day could have been entered into or done by a zonal office
in relation to any assets, liabilities, business or any other matter of, 25
or pertaining to, the dissolved Corporation, may, on and from that day,
be entered into or done in respect of such assets, liabilities, business
or other matter by the corresponding Corporation as if such assets,
liabilities, business or cther matter were, by virtue of this sub-paragraph,
the assets, liabilities, business or other matter of, or pertaining to, the 30
corresponding Corponration,

(8) All agreements, arrangements, contracts and covenants entered
into and in force immediately before the appointed day, by any office of
the dissolved Corporation, other than a zonal office, and all transactions
entered into, and in force, immediately before the appoin‘ed day per- 35
taining to any office, other than the zonal office, and all assets, liabilities,
business or any other matter of, or pertaining to, any office of the dis-
solved Corporation, other than a zonal office, shall be deemed, on and
from the appointed day, to have been entered into or made by such cor-
responding Corporation and shall become, on and from that day. the 40
assels, liabilities, business or any other matter, as the case may be, of

such a corresponding Corporation, as the Central Government may, by
orJer, direct,

(9) No suit, appeal, application, execution or other legal proceeding
by, or against, the dissolved Corporation which is pending immediately 45
before the appointed day shall abate or be discontinued or be in any
way prejudicially affected by reason of the transfer of the rights, assets
und liabilities of the dissolved Corporation to the corresponding Corpo-
ration or of anything contained in this Act and every such suit, appeal,
epplication, execution or other legal proceeding may be continued, so
prosecuted or enforced by or against the corresponding Corporation to
which such rights, assets and liabilities have been transferred and
vested in under this Act.

s of 1904,
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Explanation.—For the purposes of this sub-paragraph, “legal proceed-
ing” includes any proceeding before an Arbitrator or before any tribunal
constituted under the Life Insurance Act or any other law for the time

being in force.

b (10) The business of the dissolved Corporation outside India, imme-
diately before the appointed day, and the assets, rights, liabilities and
obligations of the dissolved Corporation in relation to such business and
the officers, other employees and insurance agents, if any, employed by
the dissolved Corporation in connection with such business, immediately

10 before the appointed day, and all other matters relating to the said
business shall, in relation to the Branch specified in column 1 of the
Table below become the assets, rights, liabilities and obligations or
business, or, as the case may be, officers, other employees and insurance
agents of the Corporation specified against its name in the correspond-

15 ing entry in column 2 of the said Table:

TABLE .
e | 2
1. London Branch """ The Northern Lifc Insurance Corporation
of India.
20 2. Mauritius Branch The Western Life Insurance Corporation
of India.
3. Fiji Branch The Central Life Insurance Corporation
' of India.

(11) If, according to the laws of any country outside India, the pro-

2« visions of this Schedule and of any scheme made thereunder are not

effective to transfer to, and vest in, a Corporation specified in column

2 of the Table under sub-paragraph (10), any asset situated in that country

or liability incurred therein which formed immediately before the

appointed day, a part of the business of the dissolved Corporation, the

3o affairs of the dissolved Corporation in relation to such asset or liability

shall, on and from the appointed day, stand entusted to such officer of

such Corporation (being a Corporation mentioned in the said Table),

as the Central Government may, by notification, appoint in this behalf,

and the ofiicer so appointed may exercise all powers and do all acts and

35 things as may be required by the laws of such country for the purpose

of effectively transferring or vesting such assets or liabilities in the

Corporation of which he is an offirer and may either himself or through

any person authorised by him in this behalf realise such asset and
discharge such liability for and on behalf of such Corporation.

40 5. (1) The rights and liabilities of the dissolved Corporation in
respect of a policy of life insurance which stand transferred to, and
vested in, under sub-paragraph (I) of paragraph 4 to a corresponding
Corporation, shall be the rights and liabilities, respectively, of such
corresponding Corporation and such -corresponding Corporation shall

45 exercise such rights, or, as the case may be, shall be liable in respect
of such policy of life insurance to the same extent and in the same manner
as the dissolved Corpora‘ion was entitled to exercise such rights, or, as
the case may be, liable, and shall do all such acts and things in respect
of such policy of life insurance as the dissolved Corporation would have

50 been required to do in respect thereof if this Act had not been passed.

(2) Notwithstanding anything contained in sub-paragraph (I) of
this paragraph, or in sub-paragraph (1) of paragraph 4, the correspond-
ing Corporation to which the liability in respect ‘of a policy of life
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insurance stands transferred to, and vested in, under this Act, shall, if the
holder of such policy of life insurance makes, within six months from the
appointed day, an application to such Corporation for the transfer of the
liability in respect of such policy of life insurance to any other Corpora-
tion established under this Act, transfer such liability to such dther Cor- 5
poration and sach other Corporation shall be bound to accept such
transfer:

Provided that the benefits admissible to an insurance agent in re-
lation to the policy of life insurance so transferred, shall continue to be
admissible to him and the corresponding Corporation to which the 10
policy of life insurance is so transferred shall be liable to make such
benefits available to that insurance agent.

(3) The option exercised by a policy-holder by making an applica-
tion under sub-paragraph (2), shall be final.

6. (1) Subject to the other provisions of this paragraph, every I5
person who immediately before the appointed day is an insurance agent
of the dissolved Corporation shall, on and from the appointed day,
become an insurance agent of the corresponding Corporation in relation
to the zonal office in the branch whereof the records of his work as an
insurance agent are maintained immediately before the said day, and 20
shall continue to function as such insurance agent on the same terms
and conditions as would have been applicable to him if this Act had not
been passed and shall continue to do so unless and until his appointment
as such insurance agent of such corresponding Corporation is terminated
or until such terms and conditions of his work as an insurance agent 25
are duly altered under this Act.

(2) The period of work rendered by an insurance agent in the dis-
solved Corporation shall be counted towards the, period of his work in
the corresponding Corporation of which he becomes an insurance agent
under sub-paragraph (1) in the same manner as it would have been 30
counted in the dissolved Corporation if this Act had not been passed.

(3) An insurance agent of the dissolved Corporation shall not be
entitled to claim any compensation by reason of his becoming, by virtue
of the provisions of sub-paragraph (1), an insurance agent of the corres-
ponding Corporation or by reason of any alteration of his terms and3;
conditions of work as prnvided in that sub-paragraph and no such
claim shall be entertained by any court, tribunal or other authority.

THE SECOND SCHEDULE
{See section 9)
THE ZOMES AND DIVISIONS WITHIN THE ZONES IN WHICH INTENSIVE 40
CEVELOPMENT OF LIFE INSURANCE BUSINESS IS TO BE MADE
: Bt THE CORPORATIONS
Name of the Corporation Zone Divisions within
— v the Zone

I I 111 _ 45

s '{m Central Cmme i © Kanpur
nsurance rat
of Indis. poration Lucknow




Name of the Corporation Zone

I

Davisions within the
Zone

2. The Eastern Life Insurance ' (o WY
Corporation of India,

8. The Northern Life Insurance Delhi
Corporation of India.

4. The Southern Life Insursnce Mzdras
Corparation of India.

5. The Western Life Insurance Bombay
Corporation of India.

Calcutta
Asansol
Cuttack'
Gauhati

- Jalpaiguri
Jamshedpur
Muzaflarpur
Putma
Silchar. .

Coimbatore
Hyderabad

Madurai
Masulipatnam

" Trivandrum
Udupi
Thanjavur
Dharwad
Konhikode
Visakhspatnam
Cuddapah,

Bomhay |

Nagpur
Nauk

Rajhet
Satara
Surmt,
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APPENDIX 1
(V.de paragraph 2 of the Report)

Motion in Lok Sabha for reference of the Bill to the Joint Committee

“That the Bill to provide, with a view to the more effective realisa-
tion of the objectives of nationalisation of life insurance business, for the
dissolution of the Life Insurance Corporation of India and for the
establishment of a number of corporations for the more efficient carry-
ing on of the said business and for matters connected therewith or
incidental thereto, be referred to a Joint Committee of the Houses con-
sisting of 30 members, 20 from this House, namely:—

(1) Shri Satish Agarwal

(2) Shri M. Arunchalam

(3) Shri Dileep Singh Bhuria -

(4) Shri Mool Chand Daga L
(5) Shri Nurul Islam :
(6) Shri Bhiku Ram Jain

(7) Shri Kamel Nath Jha )
(8) Shri Ghayoor Ali Khan ~
(9) Shri Sunil Maitra

(10) Shri K. Mallanna

(11) Shri Braja Mohan Mohanty

(12) Shri Kusuma Krishna Murthy

(13) Shri Ram Pyare Panika

(14) Shri Janardhana Poojary

(15) Shri Ram Lal Rahi

(16) Shri K. A. Rajan

(17) Shri Ratansinh Rajda .

(18) Shri M. 8. K. Sathiyendran

(19) Shri Natvarsinh*lanki hd
(20) Shrimati Sukhbuns ¥aur ’

and 10 from Rajya Sabha;

That in order to constitute a sitting of the Joint Committee the
quorum shall be one-third of the total number of members of the Joint
Committee; * :

A

That the Committee shall make a report to this House by the last
day of the first week of Budget (1984) Session of Lok Sabha;

That in other respects, the Rules af Procedure of this House relating
to Parliamentary Committees shall apply with such variations and modi-
fications as the Speaker may make; and

That this House do recommend to Rajya Sabha that Rajya Sabha
do join the said Joint Committee and communicate to this House the

names of 10 members to be appointed by Rajya Sabha to the Joint
Committee.” ‘ '

. i

4
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APPENDIX 11 '
(Vide paragfaph 3 of the Report)
Motion in Rajya Sabha for reference of the Bill to the Joint Commitiee

“That this House concurs in the recommendation of the Lok Sabha
that the Rajya Sabha do jein in the Joint Committee of the Houses on
the Bill to provide, with a view to the more effective realisation of the
objectives of nationalisation of life insurance business, for, the dissolu-
tion of the Life Insurance Corporation of India and for the establish-
ment of a number of corporations for the more efficient carrying on of
the said business and for matters connected therewith or incidental

thereto and resolves that the following 10 Members of the Rajya Sablw,
namely,

1 Shri Lal K. Advani

2. Shri Sukomal .Sen

3. Shri Era Sezhiyan -
4. Shri R. Ramakrishnan

5. Shri Vithalrao Madhavrao Jadhav

6. Shri Ghayoor Ali Khan

7. Shri Nand Xishore Bhatt
8
9
0

-

. Shri B. Ibrahim
. Shri Akshay Panda, and

10. Shri Pranab Mukherjee P

be nominated to serve on the said Joint Committee."



APPENDIX I

MINUTES OF THE SITTING OF THE JOINT COMMITTEE ON
THE LIFE INSURANCE CORPORATIONS BILL, 1983

I
First Sitting
(24-1-1984)

The Committee sat on Tuesday, 24 January, 1984 from 1000 to 1100

PRESENT

Shri Mool Chand. Daga—-Cﬁairman
MEMBERS
Lok_Sabha

. Shri Satish Agarwal

. Shri M. Arunachalam

. Shri Bhiku Ram Jain

Shri Kamal Nath Jha

Shri Ghayoor Ali Khan

. Shri Suni] Maitra

. Shri Braja Mohan Mohanty
. Shri Ram Pyare Panika

. Shri Janardhana Poojary

. Shri Ram Lal Rahi

. Shri Ratansinh Rajda
.-Shri M. S. K. Sathiyendran
. Shri Natvarsinh Solanki

Rajya Sabha

bd ek ek ek ek
WO I AW

15. Shri Lal K. Advani

18. Shr; Nand Kishore Bhatt

17. Shri B. Ibrahim

18. Shri Vithalrao Madhavrao Jadhav
19. Shri Akshay Panda

20. Shri R. Ramakrishnan

21. Shri Era Sezhiyan

SECRETARIAT

1. Shri H. G. Paranjpe—Joint Secretary
2 Shri S. D. Kaura—Chief Legislative Committee Officer.
3. Shri T. E. Jagannathan—Senior Legislative Committee Officer.

P tPRESENTATIVFS OF THE MINISTRY OF FINANCE (Deprr. oF EcoNoMre
Arrams) (INSurance Drvistown)

1. Shri P. K Kanl—Secretary
2 Shri H M. S. Bhatnagar—Additional Serretaty
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- . “ )

3. Shri R. K. Mahajan—Controller of Insurance
4. Shri A. S. Gupta—Current Incharge & MD, LIC

REPRESENTATIVES OF THE MINISTRY OF LAw, JUSTICE AND COMPANY
AFFAIRS (LEGISLATIVE DEPARTMENT)

-y

1. Shri S. K. Maitra—Consultant, \
2. Shri Jagdishwar Narain—Deputy Legislative Counsel.

2. At the outset, the Chairman welcomed the Members of the Joint
Committee and referred to the importance and urgency of the task before
the Committee.

3. The Committee then considered their future programme of work
and decided that a Press Communique inviting memoranda containing
comments|suggestions on the provisions of the Bill by 14 February, 1984
from the State Governments|Union Territory Administrations, Bar
Councils/Bar Associations, . other Organisations, individuals, etc. inter-
ested in the subject matter of the Bill for their consideration be issued.
They also desired that the contents of the Press Communique be given
, wide publicity by broadeasting/telecasting through All Indla Radio/Doon

darshxm Kendras. -
° .
The Committee also decided that an advertisement incorporating the

contents of the Press Communique in brief might be inserted in the
newspapers on payment basis.

4, The Committee also deetded that a Circular letter might be addres-
sed to all State Governments/Union Territory Administrations and Bar

Councils/Bar Associations, requesting them to send their comments/
suggestions on the provisions of the Bill by 14 February, 1984.

5. The Committee further decided that oral evidence of the interested
parties might be taken on the provisions of the Bill. The Committee
authorised the Chairman to select parties/individuals, etc. for oral
evidence.

6. The Committee also decided that the Ministry of Finance might be
requested to furnish the following documents for their consideration:

(i) Synopsis of all Reports of various Committees/Panels on the
working of the Life Insurance Corporation such as Morarka
Committee: Vishwanathan Committee and similar other Com-

VA mittees;
(ii) Note on the Life Insurance Corporation and its set-up; and

(iii) (a) Total amount received from Policy-holders during the last
four years: ,
(b) Total amount paid to Policy-holders on maturity during the

same period;

(c) Total amount of Claims not paid bv LIC to Policy-holders
during the same period with reasons t_herefor;

(d) Total amonnt and numher of policies lapsed during the same
period; and

(¢) The total amount of overtime allowance paid to LIC employees

during the same period.
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7. The Committee also decided that the Ministry of Finance might be
requested to supply a list of Organisations/Associations/experts, etc. who
might be requested to send memoranda containing comments/suggestions
on the Bill for their consideration.

8. The Committee then decided to hold their next series of sittings
on Wednesday, 8 February, at 1500 hours, on Thursday, 9 February at

1100 hours, on Thursday, 16 February at 1500 hours and on Friday, 17
February, 1884 at 1100 hours to consider the memoranda that might be
received and to hear oral evidence on the provisions of the Bill.

9. The Committee then adjourned.
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Second Sitting
(8-2-1984)

The Committee sat on Wednesday, 8 February, 1984 from 1500 to. 1600
hours.

PRESENT
Shri Mool Chand Daga—Chairman

MEMBERS

Lok Sabha

2. Shri Satish Agarwal
3. Shri Nurul Islam

4. Shri Bhiku Ram Jain
5. Shri Kamal Nath Jha
6. Shri Ghayoor Ali Khan

7. Shri Sunil Maitra

8. Shri Braja Mohan Mohanty
9. Shri Kusuma Krishna Murthy
10. Shri Rém Pyare Panika
11. Shri Janardhana Poojary
12. Shri Ram Lal Rahi

13. Shri Ratansinh Rajda

14, Shri Natvarsinh Solanki

Rajya Sabha

15. Shri Lal K. Advani

16. Shri Nand Kishore Bhatt

17 Shri Vithalrao Madhavrao Jadhav
18. Shri Sukomal Sen

SECRETARIAT

1. Shri D. C. Pande—Joint Secretary
2. Shri R. S. Mani—Senior Legislative Committee Officer

REPRESENTATIVES OF THE MINISTRY OF FINANcE (DeerT. OF EcoNoMmic
Arrarrs) (INSURANCE Dr1visioNn)

1. Shri H. M. S. Bhatnagar—Additional Secretary
2, Shri R. K. Mahaian—Controller of Insurance
3. Shri S. D, Raheja—Under Secretary

REPRESENTATIVES OF THE MINISTRY OF LAW, JUSTICE AND C'owmm
AFrraIRS (LECISLATIVE DEPARTMENT)

1. Shri S, K. Maitra—Consultant
2. Shri Jagdishwar Narain—Deputy Legislative Counsel.
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2. At the outset, the Chairman informed the Members that as per
their decision taken at the sitting held on 24 January, 1984, a Press
Mease, an advertisement in the Newspapers and circular letters to
various InstitutionsfAssociations eté. inviting memoranda containing
eoritiients/stdggestions -on the provisions of the L.I.C. Bill, 1983 and
requests for oral evidence had been issued. He also informed the
Members that requests from various Associations/Organisations and
ihdividuals had been recéived for extension of time for submission of
memaranda.

3. The Committee, after some discussion, felt that as they have yet to
receive memoranda on the Bill, hear oral evidence on the provisions
of tive Bil}, take up clause-by.clause consideration of the Bill and have
%o vomgplete other stages of the Bill, it would not be possible for them
to present their Report by the stipulated date i.e. last day of the 'first
week of the Budget Session, 1984 ie. 24 February, 1984. The Committee,
theretore, décided ‘to seek an extension of time for presentation of their
Rewrt up to the last day of the first week of the Monaoon Session

The Committee authorised the Chairrimn and, in his absence
Shri Satish Agarwal to move necessary motion in the House in this
behalf on 24 February, 1984.

4. The Committee also decided that in view of the requests received
from various Associations/Organisations, individuals, etc., the last date,
subject to extension being granted by the House, for receipt of memo-
randa containing comments/suggestions on the provisions of the Bill
might be extended up to 15 March, 1984,

5. The Committee further decided that the Ministry of Finance
might be requested to prepare a Questionnaire on the provisions of the
Bill and also a supplementary Questionnaire on the basis of memoranda
that might be received for their benefit.

6. The Committee also decided that the Ministry of Finance might
be requested to supply the requisite information on the following points
for their consideration:

(i) List of pending service matter cases in the High Courts,
Supreme Court and Industrial Tribunals, divisionwise;

(i) Number of suits filed by small policy-holders having a
policy up to Rs. 10,000/-, divisionwise;

(iif) Number of Claims not settled so far, divisionwise;

(iv) A detailed Note on the growth of LIC business in respect of
Non-residents and foreigners, countrywise, rates of premium
charged from each separately, the mechanism to attract busi-
ness, the premium growth in those countries together with
the statistics showing results achieved and whether they are
commensurate with the expenditure incurred, mechanism of
growth and efforts made by the Life Insurance Corporation.
The Note should also state as to what is contemplated after the
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restructuring of LIC in so far ag the LIC' branches abroad are
concerned; and

(v) Regionwise investment of funds made by the Life Insurance

Corporation in the proposed five regions up to 31 January,
1984.

;T

7. The Committee also desired that a representative of the Life
Insurance Corporation, either the Managing Director or the Executive
Director, who can give information on behalf of LIC, should also be

present at the sittings of the Committee for providing necessary assis-
tances.

8. The Committee then held preliminary general discussion on the

Bill with reference to the memoranda received and the working of the

Life Insurance Corporation.

() g
9 The Committee further decided that the sittings of the Committoe

proposed to be held on 16 and 17 February, 1984 might be cancelled.

L RS S, J£5) )
10. The Commxttee then adjoumed to meet at 1100 hours on Thurs-

day, 9 February, 1884.
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Third Sitting
9-2-1984

The Committee sat on Thursduy, 9 February, 1984 from 1100 to 1130
hours.

PRESENT

Shri Moul Chand Daga—Chairman
‘ MEMBERS
Lok Sabha

. Shri Satish Agarwal

. Shri Kamal Nath Jha

. Shri Ghayoor Ali Khan

. Shri Sunil Maitra

. Shri Kusuma Krishna Murthy
. Shri Ram Pyare Panika

. Shri Janardhana Poojarj

. Shri Ram Lal Rahij

. Shri K. A. Rajan

11. Shri Ratansinh Rajda

12. Shri M. S. K. Sathiyendran
13. Shri Natvarsinh Solanki

14, Shri Nurul Islam

SwoaS oW

Rajya Sabha

15. Shri Lal K. Advani ‘
16. Shri Nand Kishore Bhatt

17. Shri Vithalrao Madhavrao Jadbav

18, Shri Akshay Panda

SECRETARIAT

1. Shri D. C. Pande—Joint Secretary.
2. Shri R. S. Mani—Senior Legislative Committee Officer.

RrresENTATIVES OF THE MINISTRY or Financk (DzeiT, or Ecowoaae
Arrams) (INsuRANcE Divisron)

1. Shri H. M. §. Bhatnagar—Additional Secretary,
2. Shri R. K. Mahajan—Controller of Insurance.
8. Shri S. D. Raheja—Under Secretary.

RepresenTATIVES OF THE MINISTRY OF Law, Justice anp ComMpANy
AFrams (LECISLATIVE DEPARTMENT)

1. Shri 8. K. Maitra—Consultant,
2. Shri Jagdishwar Narain—Deputy Legislative Counsel.
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2. The Cominittee resumed preliminary general discussion on the Bill
with reference to the Memoranda received and the working of the Life
Insurance Corporation of India.

3. The Committee then authorised the Chairman to fix the date and
time for their next round of sittings for the purpose of hearing oral
evidence at New Delhi.

4, The Commiitee then adjourned.
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Fourth Sitting
(21-3-1984)

Committee sat on Wednesday, the 21st March, 1984 from 1300

to 1740 hours.

CDID T W

10.
11.
12,
13.

1
2,

PRESENT
Shri Mool Chand Daga—Chairman
MEMBERS

Lok Sabha

. Shri Satish Agarwal

Shri M. Arunschalam

. Shri Dileep Singh Bhuria

Shri Bhiku Ram Jain
Shri Ghayoor Ali Khan
Shri Sunil Maitra

. Shri Kusuma Krishna Murthy
. Shri Ram Pyare Panika

Rajya Sabha’

Shri Lal K. Advani

Shri Nand Kishore Bhatt
Shri R. Ramakrishnan
Shri Sukomal Sen

SECRETARIAT

Shri S. P. Gupta—Chief Personnel and Executive Officer.
Shri R. S. Mani—Senior Legislative Committee Officer.

REPRBSENTATIVES OF THE MINISTRY OF FINANCE (DErFrT. OF Economnc

1.
2.
3.

4.

5,
8.

AFFATRS) (INSURANCE Drvision)

Shri H. M. S. Bhatnagar—Additional Secretary.
Shri R. K. Mahajan—Controller of Insurance.
Shri S. K. Purkayastha—Director (Insurance).
Shri S. D. Raheja—Under Secretary. .
8hri A. S. Gupta—Current-in-Charge and Managing Director
Shri Hariharan—Executive Director (Pers"'onnfel), .

REPRESENTATIVES OF THE MINISTRY OF LAW, JUSTICE AND COMPANY

1.
2

r

Arrams (LEGISLATIVE DEPARTMENT)
Shri S. K. Maitra—Consultant. S
Shri Japdishwar Narain—Deputy Legislative Counsel.

T8y
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2, At the outset, the Chairman informed the Committee that
Shri A. Rajagopalan, ex-Chairman of the General Insurance Corpora-
tion of India, Bombay has requested for oral evidence at New Delhi
only and desired that he might be paid TA/DA including air fare to
and from Delhi. The Committee decided that in the first instance he
might be requested to send a brief memorandum on the provisions of
the Bill for their consideration,

3. The Committee then considered their future programme of work
including the requesis for hearing of oral evidence on the provisions
of the Bill from intcrested parties, received from different parts of the
country, who were not in a position to come to Delhi.

4, The Committee, after some discussion, decided to hold their
formal sittings for the purpose of hearing oral evidence at the follow-
ing selected places in two rounds during the ensuing inter-session
period subject to the permission being granted by the Hon’ble
Speaker:

First round: Ahmedabad, Bomkay, Trivandrum and Madras
(from 16 to 25 May, 1984)

Second round: Hyderabad, Calcutta and Kanpur
(from 12 to 21 June, 1984),

5. Before the Committec proceeded to hear the oral evidence of the
representatives of the following Union and Organisations, the Chair-
man drew their attention to the provisions contained in Direction 58 of
the Directions by the Speaker under the Rules of Procedure and Con-
duct of Business in I.ok Sabha:

I Lire Insurance CorporaTioN EmerovEes Unton  (NZ) 11/H,
CoNNAUGHT PrLacF, TropicaL BurLpING, NEw DrLHI-1.

Spokesmen:

(i) Shri V. P. Anand,
General Secretary.
(i1) Shri H. S. Sahni,
Prasident.
(iil) Shri M. R. Kapur,
Joint Secretary.
(1515 to 1625 hours)
II. JANWADI Mmm.g Samrty, 3 VITHALBHAT House, RAF! m, "Nsw

Druyr-l.
Spokesmen: =

‘ (i) Shrimati Ranjana Niryla,
Vice-President.

(i) ‘Shrimati Rita Karat, .
General Secretary.

(iii) Shrimati Indu Agnihotri,
Member.

-

(1625 to 1700 hrs.)
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III. NATIONAL FEDERATION OF INDIAN WoMeEN, 1002, ANsAL BHAvAN,
16, KASTURBA GANDHI MARG, NEw DixvLHI-1.

Spokesmen:
(i) Shrimati Vimla Farooqi,
General Secretary.
(ii) Shrimatj Maya Lahiri,
Member,
(1700 to 1730 hrs.)
7. A verbatim record of the proceedings was kept.

8. The Committee then adjourned to meet again at 1500 hours on
Thursday, 22 March, 1984
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Fifth Sitting
(22-3-1984)

The Committee sat on Thursday, the 22nd March, 1984 from 1500 to

180 hours.
PRESENT

Shri Mool Chand Daga-—-Chairman
MEMBERS
Lok Sabha

. Shri Satish Agarwal

. Shri M. Arunachalam

. Shri Dileep Singh Bhuria
Shri Rhiku Ram Jain

. Shri GGhayoor Ali Khan
Shri Sunil Maitra

. Shri Ratansinh Rajda

Rajya Sabha

9. Shri Lal K. Advani '
10. Shri Nand Kishore Bhatt
11. Shri Vithalrao Madhavrao Jadhav

< - Y I N )

SECRETARIAT

Shri S. P. Gupta—Chief Persosnel and Executive Officer.
Shri R. 'S. Mani—Senior Legislative Committee Officer.

REPRESENTATIVES OF THE MINISTRY oF FINANCE (DEPTT. oF EcONOMIC
ArtrAIRS) (INSURANCE Di1vVisION)

1. Shri H. M. S. Bhatnagar——Additional Secretary.

2. Shri R. K. Mahajan—Controller of Insurance.

3. Shri S. G. Subrahmanyan—Executive Director (Invcatment).
4. Shri S. K. Purkayastha—Director (Insurance).

5. Shri S. D. Raheja—Under Secretary.

REPRESENTATIVES OF THE MINISTRY oF LAw, JUSTICE AND COMPANY
AFFATRs (LEGISLATIVE DEPARTMENT)

1. Shrj S. K. Maitra~Consultant.
2 Shri Jagdishwar Narain—Deputy Legislative Counsel.

2. At the outset. the Chairman informed the Committee that
although the last date for submission of memoranda was 15 March,
1984 yet a large number of memoranda on the provisions of the Bill
continue to be received. After some discussion, the Committee decided
that memoranda received after 15 March, 1984 need not be circulated,

1 54 e e '
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3. Before ithe Committee proceeded to hear the oral evidence of the
representatives of the following Association, individuals, etc.,, the Chair-
man drew their attention to the provisions contained in Direction 58
of the Directions by the Speaker under the Rules of Procedure and
Conduct of Business in Lok Sabha:

I. Prof. Ishwar Dayal,

International Management Institute, New Detlhi.
(1510 to 1640 hrs.)

II. Shri M. M. Ahuja,
Direct Agent, Life Insurance Corporation of India, New Delhi.
(1645 to 1725 hrs.)

IIL Representatives of Reserve Bank Employees’ Association, C/o
RBL, Mew Delhi.

Spokesmen:

(i) Shri Harish Sharma,
Secretary.
(ii) Shri Chander Shekhar.

(1) Shri M. L. Malkotia.
(1730 to 1800 hrs.)

4. A verbatim record of the proceedings was kept.

5. The Committee then decided to hold their next round of sittings
for the purpose of hearing oral evidence at New Delhi on 10 and 11
April, 1984 at 1500 hours daily.

6. The Committee then adjourned. i
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Sixth Sitting
10-4-1984
The Committee sal on Tuesday, 10 April, 1984 from 1500 to 1625 hours.
PRESENT '
Shri Mool Chand Daga—Chairman
MEMBERS
Lok Sabha

. Shri Satish Agarwal

. Shri M. Arunachalam

Shri Dileep Singh Bhuria

. Shri Nurul Islam

Shri Sunil Maitra

. Shri Braja Mohan Mohanty
. Shri Ram Pyare Panika
Shri Ratansinh Rajda

Rajya Sabha

D0 =IDM U e WD

10. Shri Lal K. Advani

11, Shri Nand Kishore Bhatt

12. Shri Vithalrao Madhavrao Jadhav
13. Shri Sudhakar Pandey

14. Shri Sukomal Sen

SECRETARIAT
ol

Shri S. P. Gupta—Chief Personnel and Executive Officer.
Shri R. S. Mani—Senior Legislative Committee Officer.

RePRASENTATIVES OF THE MINIsTRY OF FINANCE (DEPTT. OF ECcONOMIC
AFFAIRSs) (INSURANCE Di1vismon)
1. Shri H. M. S. Bhatnagar—Additional Secretary.
2. Shri A. S. Guota—Current-in-Charge and Managing Director,
LIC.
3. Shri R. K. Mahajan—Controller of Insurance.
4. Shri S. K. Purkayvastha—Director (Insurance).
5. Shri S. D. Raheja—Under Secretary.

REPRESENTATIVES OF THE MINISTRY OF LAW, JUSTICE AND COMPANY
' ArrAaIRs (LEGISLATIVE DEPARTMENT)
1. Shri Jagdishwar Narain—Deputy Legislative Counsel.
2. Shri A. C. Mahapatra—Attoche (Orissa).
3. Shri K. N. Gopinathan Nair—Attache (Kerala).
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2. At the outset, some members of the Committee informed thd
Chairman that as they were receiving a large number of memoranda on
the provisions of the Bill daily, it was very difficult for them to go
through the same and formulate their views. They suggested that a
gist of all the memoranda circulated so far and the Ministry’s comments
thereon might be supplied to them.

The Committee, after some discussion, decided that the Ministry of
Finance (Department of Eiconomic Affairs) (Insurance Division) might
be requested to tabulate the memoranda (identical memoranda being
clubbed together) received so far by the Committee in a tabular form
indicating therein the memorandum No. and the gist of various points
made/raised therein together with their comments thereon for their
consideration.

3. Before the Committee proceeded to hear the oral evidence of the
representatives of the following Federation/Association, the Chairman
drew their attention tc the provisions contained in Direction 58 of the
Directions by the Speaker under the Rules of Procedure and Conduct of
Business in Lok Sabha:

I. Arr INDIA NATIONAL LIFE INSURANCE EMPLOYEES' FEDERATION, NEw
DELHI-1,

1. Shri N, Chakravorty--General Secretary.
2. Shri V. K. Sharma,
(1505 to 1600 hrs.)
II. Aur INpIA N. . AUDIT AND ACCOUNTS ASSOCIATION, NEw DELHI-60.
Shri S. K. Vyas—President,
(1800 to 1625 hrs.)
4. A verbatim record of the proceedings was kept.

5. The Committee then adjourned to meet again at 1500 hours on
Wednesday, 11 April, 1964.
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Seventh Sitting
11-4-1984

The Committee sat on Wednesday, April, 1984 from 1500 to 1620

PRESENT
Shri Mool Chand Daga—Chairman

MEMBERS
Lok Sabha

. Shri Satish Agarwal

. Shri Dileep Singh Bhuria
. Shri Nurul Islam

. Shri Sunijl Maitra

. Shri Ram Pyare Panika

Rajya Sabha

. Shri Lal K. Advanj

. Shri Nand Kishore Bhatt

. Shri Vithalrao Madhavrao Jadhav
. Shri Sudhakar Pandey

. Shri Sukomal Sen

SECRETARIAT

Shri S. P. Gupta—Chief Personnel and Executive Officer.
Shri R. S. Mani—Senior Legislative Committee Officer.

REPRESENTATIVES OF THE MINISTRY OF FINANCE (DEPTT. OF EcoNomc

1

2.
3.
4,

ArrAmrs) (INSURANCE DIVISION)
Shri A. S. Gupta—Current.in-Charge and Managing Director,
LIC.
Shri R. K. Mahajan—Controller of Insurance.
Shri S. K. Purkayastha—Director (Insurance).
Shri S. D. Raheja—Under Secretary.

REPRESENTATIVES OF THE MINISTRY OF LAw, JUSTICE AND COMPANY

1
2.
3.

AFFAIRs (LEGISLATIVE DEPARTMENT)
Shri Jagdishwar Narain—Deputy Legislative Counsel,
Shri A. C. Mahapatra—Attache (Orissa).
Shri K. N. Gopinathan Nair—Attache (Kerala).

2. At the outset, the Committee considered the request of the repre-
sentative of the Centrc of Indian Trade Unions, New Delhi, who on
account of illness had expressed his inability to appear before the Com-
mittee today and had asked for some other date for the purpose of
tendering oral evidence. The Committee decided that the represen-
tative of the Centre of Indian Trade Unions might be invited for tender-
ing oral evidence at their future sitting to be held for the purpose at

s8
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New Delhi after the conclusion of their proposed formal sittings to be
held outside Delhj during May/June, 1984.

3. Before the Committee proceeded to hear the oral evidence of the
representatives of the following Federations, the Chairman drew their
attention to the provisions contained in Direction 58 of the Direc-
tions by the Speaker under Rules of Procedure and Conduct of
Businees .in Lok Sabha.

1. DemounaTic YoUuTH FEDFRATION OF IND1A, V. P. House, NEw Dsgrur,
Spokesmen:

(i) Shri Hannan Mollah, M.P.
General Sccretary.
(ii) Shri M. A. Baby,
Joint Secretary, .
(1500 to 1530 hrs.)

1I. ELECTRICITY EMPLOYEES' FEDERATION OF INDIA, NEw DELHI

(1) Shri Jogendra Sharma
(ii) Shri Jagdish Chand.
(1535 to 1615 hrs.)

4. A verbatim record of the proceedings was kept.

5. The Committee then adjourned.
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Eighth Sitting
16-5-1984
The Committee sat on Wednesday, the 16th May, 1684 from 1000 to
1230 hours in Circuit House, Gandhi Nagar, Ahmedabad .
PRESENT
Shri Mool Chand Daga—Chairman

MEMBERS
Lok Sabha
. Shri Satish Agarwal
. Shri Nurul Islam
Shri Ghayoor Ali Khan
. Shri Braja Mohan Mohanty
Shri Janardhana Poojary
. Shri Ram Lal Rahi
. Shrji M. S. K. Sathiyendran
Shri Natvarsinh Solanki

Rajya Sabha
10. Shri Vithalrao Madhavrao Jadhav.

SECRETARIAT T
Shri R. S. Mani—Senior Legislative Committee Officer. y

o o

(4,

©mao

REPRESENTATIVES OF THE MINISTRY OF FINANCE (DrrrT. OF BroNoMic
Avvarrs) (INSURANCE Division)
1. Shri H. M. S. Bhatnagar—Additional Secretary.
2. Shri R. K. Mahajan—Controller of Insurance.
3. Shri S. D. Raheja—Under Secretary.
4. Shri A. S. Gupta—Current Incharge and MD, LIC.
5. Shri N. Kalyanaraman—Zonal Manager.

2. Before the Committee proceeded to hear oral evidence of the
representatives of the following State Govt. and organisations, the
Chairman drew their aitention to the provisions contained in Direction
58 of the Directions by the Sepeaker.

1. GOVERNMENT CF GUJARAT, (GANDHINAGAR.
Spokesmen:

1. Shri Arun Sinha,
Secretary, Exp.

2. Shri L. Man Singh,
Directer of Institutional Finance.

3. Shri K. K. Baxi,
Director (Bureau of Public Enterprises).

4. Shri C. P. Sampat,
Director '(Budgetary Resources).

C s 6o



6. Shri R. M. Doctar,
Director of Insurance
(1000 tp 1100 hrs.)
II. (a) CoNSUMER EDUCATION AMD RESEARCH Cr:TRE, AHMEDABAD
Spokesmen:
i '], 8hrf Manubhei Sheh, : e
Managing Trustee ;

2. Shri 1. R. Oza
3. Ms U. Dharmadhikari

(b) ConNsuMERs' PROTECTION AssocIATION, C/o P. N. LNSTITUTE oOF
MEeDICAL SCIENCES, HIMATNAGAR

Snolkesmen:
1. Dr. Niranjan Nath

2. Shri Madhu Sudan Mehta
(1105 to 1238 hrs.)

3. A verbaiim record o the evidence was kept.

4. The Commtitee desired tha. the Ministry of Finance might be re-
quested to furnish the dctails regarding the Convertible Individual
Term Insurance Scheme; date on which the scheme was introduced;
number of policies taken under this Scheme so far, etc. for their consi-
deration.

5. The Committee then adjourned to meet again at 1000 hours on
Thursday, 17 May, 1984,



Ninth Sitting
17-5-1984

The Committees at on Thursday, 17 May, 1984 from 1000 to 1100 hours
in Circuit House, Gandhi Nagar, (Ahmedabad).

PRESENT
Shri Mool Chand Daga-—Chairman

MEMBERS
Lok Sabha
. Shri Satish Agarwal !
. Shri Nurul Islam
. Shri Ghayoor Ali Khan '
. Shri Braja Mohan Mohanty AR
. Shri Ram Lal Rahi
. Shri M. S. K. Sathiyendran
. Shri Natvarsinh Solanki

Rajya Sabha
9. Shri Lal K. Advani
10. Shri Vithalrao Madhavrao Jadhav

SECRETARIAT
Shri R. S. Mani—Senior Legislative Comm'ttee Officer.

REPRESENTATIVES OF THE MINISTRY oF FINANCE (DEPTT. OF EcoNomic
ArrAarms) (INSURANCE DIVISION)

1. Shri H. M. S. Bhatnagar—Additional Secretary.

2. Shri R. K. Mahajan—Controller of Insurance.

3. Shri S. D. Rakeja—Under Secretary.

4, Shri A. S. Gupta—Current-in-Charge and Managing Director.
5. Shri N. Kalyanaraman--General Manager.

DO IDD A WON

2. Before the Committee proceeded to hear the oral evidence of the
representatives of the following orpgan’sation, the Chairman drew their

attention to the provisions contained in Direction 58 of the Directions
by the Speaker:—

EMpLOYEES' STATE  INSURANCE CoORPORATION EmpLovEEs’ UNION,

AHMEDABAD

Spokesmen:
1. Shri Mahendra Shakarabhai Patel
2. Shri Daya Shanker Vidyarthi
3. Shri Amrutlal Chunilal Raval

(1000 to 1045 hours)
3. A verbatim record of the evidence was kept.

4. The Committee placed on record their warm appreciation to the
Government of Guijarat for the hospitality extended and the valuable

assistance rendered to them during the course of their visit to Gandhi
Nagar (Ahmedabad).
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5. The Committee also placed on record their warm appreciation for
the haspitality extended., the valuable assistance rendered, all arrange-
ments made for holding their sittings and making their stay comfortable
during the course o’ their visit to Ahmedabad by Shri R. T. Shah, Addi-
tional Divisional Maunager, Shri K. K. Talati. Manager, (Sales) and
other officers and staff members of the LIC of India under the able
guidance of Shri M. B. Desai, Senior Divisional Manager.

6 The Comunitice then adjourned to meet again at 1500 hours at
Vidhan Bhavan, Room No. 2001, Bombay, on Friday, the 18th May, 1984.
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Tenth Sitting
18-5-1984

The Committee sat on Friday, the 18th May, 1984 from 1500 to 1825
brs. at Vidhan Bhavan Room No. 2001, Bombay.

PRESENT
Shri Mool Chand Daga—Chairman

MEMBERS
Lok Sabha

. Shri Satish Agarwal
. Shri Nurul Islam
. Shri Ghayoor Ali Khan

Shri Braja Mohan Mohanty

. Shri Kusuma Krishna Murthy
. Shri Ram Pyare Panika
. Shri Bapusaheb Parulekar

Shri Janardhana Poojary

. Shri Ram Lal Rahi
. Shri K. A. Rajan
. Shri M. S. K. Sathiyendran

Rajya Sabha

. Shri Lal K. Advani
. Shri Vithalrao Madhavrao Jadhav

Shri Rameshwar Thakur

SECRETARIAT
Shri R. S. Mani—Senior Legislative Committee O ficer.

REPRESENTATIVES OF THE MINISTRY OF FINANCE (DEePTT. OF ECcoNoMic

1.

AFFAIRS) (INSURANCE DiIVISION)
Shri H. M. S. Bhatnagar—Additional Secretary.

2. Shri A. S. Gupta—Current-in-Charge and Managing Director.
3. Shri R. K. Mahajan—Controller of Insurance.

4.
5.
6.

Shri S. K. Purkayastha—Director (Insurance).
Shri S. G. Subrahmanyan—Executive Director (Investment).
Shri S. D. Raheja—Under Secretary.

2. Before the Committee proceeded to hear the oral evidence of the
representatives of the following organisations, State Government and
individual, the Chairman drew their attention to the provisions contained
in Direction 58 of the Directions by the Speaker:—

I. ALL INpiA LIC EMPLOYEES FEDERATION, BOMBAY:
Spokesmen:
1. Shri P. P. Patil,

General Secretary.

2. Shri A. V. Nachane,

Joint Secretary.
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3. Shri Pradip Ranjan Paul

(1500 to 1605 hrs.)
IT. GOVERNMENT OF MAHARASHTRA, FINANCE DEPARTMENT, BOMBAY

Spokesmen:

1. Shri A. B. Palekar—Secretary Finance
2. Shri'R. H. Kumavat—Deputy Secretary
3. Shri V. B. Nane—UDirector of Insurence
4. Shri J. D. Jadhav—Secretary, Rural Development Deptt.

(1610 to 1630 hours) »
1. Shri J. R. Joshi,
Ex-Chairman, LIC,
Surashree, 1146, Lakaki Road,
Pune.
(1631 to 1710 hours)
IV| GENERAL INSURANCE EMPLOYFES' ALL INDIA ASSOCIATION, Bomsay,

Spokesmen:

1. Shri K. S. B. Pillai, General Secretary. .
. Shri J. G. Kothare
Shri P. P. Ravindranathan
Shri K. S. Samant
Shri V. R, Deshpande
. Shri M. S. Upadhyay
(1712 to 1730 hours)
V. NaTIONAL ORGANISATION OF INSURANCE WORKERS, 3AB, HasHIM BurLdrng,
Fort, BoMBAY.

S X

Spokesmen:
1. Shri B. S. Logra, General Secretary.
2. Shri M. S, Moghe, Organising Secretary.
3. Shri S. D. Kulkarni, Vice President.
(1730 to 1806 hours)
VI. ALL Inp1a SC/ST, Neo Buppxist LIC EMPLOYERS WELFARE ARSOCIATION,

. Pagare, President
b, Jayant, Geneml Secretary
. Thakur, Membe+

. Turkane, Office-Secretary
. Meshram, Auditor,

(1805 to 1825 hours)
3. A verbatim record of the evidence was kept.

4. The Committee then , adjourned to meet again at 1000 hours at
Vidhan Bhavan, Room No. 2001, Bombay, on Saturday, the 19th May,

1964 .
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Eleventh Sitting

19-5-1984
The Committee sat on Saturday, 19th May, 1984 from 1000 to 1325
hours in Room No, 2001, Vidhan Bhawan, Bombay
PRESENT
Shri Mool Chand Daga—Chairman

MEMBERS
Lok Suabha
2. Shrj Satish Agarwal
3. Shri Ghayoor Ali Khan
4. Shri Braja Mohan Mohanty
5. Shri Kusuma Krishna Murthy
6. Shri Ram Pyare Panika
7. Shri Bapusaheb Parulekar
8. Shri Janardhana Poojary
9. Shri Ram Lal Rahi
10. Shri K. A. Rajan
11. Shri M. S. K. Sathiyendran
12. Shri Natvarsinh Solanki
Rajya Sabha
13. Shri Lal K. Advani
14. Shri Vithalrao Madhavrao Jadhav
15. Shri Rameshwar Thakur
SECRETARIAT
Shri R. S. Mani—Senior Legislative Committee Officer.
REPRESENTATIVES OF THE MINISTRY OF FINANCE (DepTT, OF ECcOoNOMIC
Av¥rAIRs) (INSURANCE Division)
1 H. M. S. Bhatnagar—Additional Secretary
2, Shri R. K. Mahajan—Controller of Insurance.
3. Shri A S. Gupta—Current-in-Charge and Managing Director,
4 Shri S. K. Purkayastha—Director (Insurance)
8. 8hri S. D. Raheja—Under Secretary.
6. Shri S. G. Subrahmanyan—Executive Director (Investmant).
2. Before the Coramittee proceedad i heatthe evidence of Yra followe
lng representatives of the Orgenisations, individual, ete, the Chairman

drew their attention to the provisiowus eontained in:Direction 58 of the
Directions by the Speaker: —
I Shri Mohan Dharia,

Vijaynqgar. Poona.

. Shri

(1005 to 1065 horrs)
Il Acrtribrar Socrtts of Innta, BonpAy.
Spokesmen:
AL SN N Newe

2. Sorl LML Nehnta
3. Shri R. K. Daruwslla
(1100 to 1143 hours)
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II. AL INDIA CONPEDERATION OF BANK OFYFICERS’ ORGANISATIONS, PANDYAN
Housz, Frere RoAp, BoMsay.
Spokesmen:
1. Shri L. V. Subramaniam
2. Shri Visu Viswanath
(1145 to 1215 hours)

IV. RETIRED INSURANCE OFFICERE ASSOCIATION, BOMBAY.
1. 8hri S. N. Pandya
2. Shri T. P. Panthkey
3. Shri C. D. Jhamb.
(12@_ to 1252 haurs)

V. Bompray CHAMBER oF COMMERCE, AND INDUSTRY.
Spokesmen:
Shri . J. M. Panikar
Shri B. P. Gunaji—Secretary
Shri Uday Khanna
Shri C. M. Manian
Shri C. S. Shah
Shri S. M. Billimoria
Shri K. D. Patel
Shri N. H. Thonawalla
(1255 to 1300 hours)

V1. Au1. INDIA LiFE INSURANCE EMPLOYEES ASSOCIATION, BOMBAY
Spokesmen:
1. Shri R. A. Menezes
2. Shri R. D. D’'Souza
3. Shri G. R. Kurtarkar
(1310 to 1315 hours)
VII. Lire INsurancE EMPLOYEES’ CoNGRESS (WZ), RAJKOT
Spokesren:
1. Shri Madhusudan Sawant,
General Secretary.
2. Shri M. G. Gohil,
Joint Secretary.
(1315 to 1825 hours)
3. A verbatim record of evidence was kept.

4. The Committee placed on record their warm appreciation for the
hospitality extended and the valuable assistance rendered o them by the
Government of Maharashtra and the Maharashtra Legislature during the
course of their sittings held at Bombay.

& The Committee also placed on record their warm apprecistiony for
the hospllality extended, the valuable assistance rendered. arrangemen?s
made for bolding thelr sittings and making their stay comfortable duning
the cpurse of their sittings held at Bombay by the officers and staff

roerobers of the LIC of India under the able guidance of Shei A. S Gunta.
Currentin-Chatge and MManaging Direckor.

2. The Committes than, - adjmarned o toee w,\\n 2 WA Tate W
Mascot Hotel, Trivandrum.

L I O SR
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Twelfth Sitting
22-5-1984

The Committee sat on Tuesday, 22 May, 1984 from 1500 to 1640 hours
in Mascot Hotel, Trivandrum.

PRESENT
Shri Mool Chand Daga—Chaimggan

MEMBERS
Lok Sabha

. Shri Satish Agarwal

Shri M. Arunachalam

Shri Ghayoor Ali Khan

Shri Bapusaheb Parulekar

Shri Janardhana Poojary

Shri Ram Lal Rahi

Shri K. A. Rajan

Shri M. S. K. Sathiyendran

Shri Natvarsinh Solanki

Rajya Sabha
11. Shri Lal K. Advani
12. Shri Vithalrao Madhavrao Jadhav

SECRETARIAT
Shri R. S. Mani—Senior Legislative Committee Officer.

REPRESENTATIVES OF THE MINISTRY OoF FINANCE (DEPTT. oF Economic
AFFAIRS) (INSURANCE DIvVISION)
1. Shri R. K. Mahajan—Controller of Insurance,
2. Shri S. G. Subrahmanyan—Ezxecutive Director (Investment),
3. Shri S. K. Purkayastha—Director (Insurance),
4. Shri S. V. Narayanan—Zonal Manager, LIC, Trivandrum.

2. Before the Committee proceeded to hear the evidence of the follow-
ing representatives of the Organisation individuals, etc.,, the Chairman
drew their attention to the provisions contained in Direction 58 of the
Directions by the Speaker: —

I. Shri M. Abubaker,
Mayor, '
Corporation of Trivandrum,
Trivandrum.

SoENSoswN

—

(1510 to 1530 hours)
II. Dr. Jacob Eapen,
Syndicate Member,
Univerdity of Kerala,
Trivandrum.
' (1580 -to 1855 -hours) N
68
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IIT. NATIONAL LiFg INSURANCE EMPLOYEES' ASSOCIATION, KOZHIKODE

1. Shri K. Anandan Nair
2. Shri A. Bhagavatheeswaran

(1555 to 1630 hours)
3. A verbatim record of evidence was kept.

4. The Committee then adjourned to meet again at Mascot Hotel,
Trivapdrum on 23rd May, 1984.



Xm
Thirtcenth Sitting
23-5-1984
The Committee sat on Wednesday, 23 May, 1984 from 1000 to 1250 hours
in Mascot Hotel, Trivandrum, .
. PRESENT
Shri Mool Chand Daga—-Chairman

MEMBERS
Lok Sabha
Shri- Satish Agarwal ‘
Shri M. Arunachalam ,
Shri Ghayoor Ali Khan
Shri Bapusaheb Parulekar
Shri Janardhana Poojary
Shri Ram Lal Rahi .
Shri K. A, Rajan
Shri M. S. K. Sathiyendran
. Shri Natvarsinh Solanki

Rajya Sabha

SO®I Do p W

—

11. Shri Lal K. Advani
12. Shri Vithalrao Madh;ayrao Jadhav

SECRETARIAT
Shri R.'S. Mani—Senior Legislative Committee Officer.

REPRESENTATIVES OF THE MNINISTRY OF FINANCE (DzrTT. oF EcoNomic
ArraIRs) (INsURANCe DiIVISION)
1. Shri R. K. Mahajan—Controller of Insurance.
2. Shri S. G. Subrahmanayan—Executive Director (Investment).
3. Shri S. K. Purkayastha—Director (Insurance). '
4. Shri S. V. Narayanan—Zonal Manager, LIC, Trivandruq.

2. Before the Committee proc.eded to hear the evidence of the follow-
ing representatives of the Government of Kerala. Organisations, etc., the
Chairman drew their attention to the provisions contsined in Direction
38 of the Directions by the Speaker: —

P GovERNMENT oF KERALA, TRIVANDAUM
Spoliesmen:
1. Shri M. P. Ramakrishnan Nair,
Director of Insyrance Deptt.
2. Shri A. G. Zachariah,
Joint Secretary,

Finance Department. Government of Kerala,
(1000 to 1020 hours)

LIESE SR
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11. FEDERATION OF THE LIFe INSURANCE CORPORATION OF INDIA, CLass I
OFFICERS ASSOCIATION, CALICUT
Spokesmen: .
1. Shri G. N. Sridharan,
General Secretary.
2, Shri Dharmendra Kumar
3. Shri R. Rajagopalan
(1020 to 1155) hours)
III. NATIONAL LiFE INSURANCE EMPLOYEES' ASSOCIATION, TRIVANDRUM
Spokesmen: ) '
1. Shri V. Indusekharan Nair,
Working President.
2. Shri K. Gopalakrishnan Nanpiar

3. Shri P. K. Ninan
(1157 to 1240 hours)

3. A verbatim record of evidence was kept.

4. The Committee placed on record their warm appreciation to the
Government of Kerala for the hospitality extended and the va'uable
assistance rendered to them during the course of their visit to Trivandrum.

5. The Committee also placed on record their warm appreciaiion for
the hospitality extended arrangements made for holding their sittings
and making their stay at Trivandrum comfortable by the officers and staf?
members of the Life Insurance Corporatiop of India.

6. The Committee ‘hen adjourned to meet again at 1000 hours at Con-
ference Hall, 10th Floor, New Secretariat Building, Madras, on Thursday.
the 24th May, 1964 '
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Fourteenth Sitting

24-5-1984

The Committee sat on Thursday, 24 May,

1984 from 1000 to 1315 hours

at Conference Hall.-10th Floor, New Secretariat Building, Madras.

PLLESENT
Shri Mool Chand Daga—Chnairman

MEMBERS

3 Lok Sabha
2, Shri Satish Agarwal

3. Shri M. Arunachalam

4. Shri Ghayoor Ali Khan

5. Shri K. Mallanna
. 6. Shri Braja Mohan Mohanty

. +7. Shri Kusuma Krishna Murthy

8. Shri Ram Pyare Panika-

9. Shri Bapusaheb Parulekar

10. Shri Janardhana Poojary

11. Shri Ram Lal Rahi

12. Shri K. A. Rajan

13. Shrj M. S. K. Sathiyendran

14, Shri Natvarsinh Solanki

Rajya Sabha

15 Shri Nand Kishore Bhatt

16. Shri Vithalrao Madhavrao Jadhav
17. Shri R. Ramakrishnan

18. Shri Rameshwar Thakur

SECRETARIAT

Shri R. 8. Mani—Senior Legislative Committee Officer.

RePRESENTATIVES OF THE MINISTRY OF FINANCE (DEPTT. oF EcoNoMict
AFFAIRS) (INSURANCE Divismon)

1. Shri H. M. S. Bhatnagar—Additiontal Secretary

2. Shri R. K. Mahajan—Controller of Insurance.

3. Shri S. G. Subrahmanyan—Exécutive Director (Investment).

4. Shri S. K. Purkayastha—Director (Insurance)

5. Shri A. S. Gupta—Current-in-Charge and Managing Director, LIC.

2. Before the Committee proceded to hear the evidence of the follow-
ing representatives of Organisations and individuals, etc. the Chairman
drew their attention to the provisions contained, in Dlrectmn 58 of the

Directions by the Speaker:—

1. MADRAS INSTITUTE oF DEVELOPMENT STUDIES, MADRAS'

Spokesmen:
1. Dr. K. Nagaraj . r
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2. 8hri K. Bharathan

3. Shri V. K. Ramachandran
(1000 to 1125 hours)
I1. Souty ZoNE INSURANCE EMpLOYEES' FEDERATION, MADRAS
Spokesmen:
1. Shri N. M. Sundaram, Co
General Secretary.
2. Shri S. Rajappa,
Joint Secretary.
3. Shri T. Rajarao,
Joint Secretary.
(1125 to 1245 hours)

III. Shri A. Ramachandran, ,
Barrister-at-Law, f
Row and Reddy Advocates
Madras.
(1245 to 1315 hours)

3. A verbatim record of evidence was kept. . .

4. After gsome deliberations the Committee reconsidered their pro-
gramme of sittings in their second round and decided to cancel the
sittings at Kanpur and instead hold the sittings at Shillong. As per
revised programme, the Committee decided to hold their sittings at
Hyderabad, Calcutta and Shillong from 12 to 20 June, 1984.

5. The Committee then adjournefl to meet again at 1000 hours on
Friday, the 25th May, 1984 at Conference Hall, 10th Floor, New Secretariat

Building, Madras.
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Fifteenth Sitting

25-5-1984

The Committee sat on Friday, 25 May, 1984 from 0900 to 1300 hours at
Conterence Hall, 10th Floor, New Secretariat Building, Madras,

ek

—
.‘"

13.
. Shri Sudhakar Pandey
. Shri Rameshwar Thakur

h
[

— O m=IC W W N

PRESENT
Shri Mool Chand Daga—Chairman

MEMBERS
Lok Sabha

. Shri Satish Agarwal
. Shri M. Agunachalam

. Shri Gh:;!)

. Shri Braja Mohan Mohanty

. Shri Kusuma Krishna Murthy

. Shri Ram Pyare Panika

. Shri Janardhana Poojary

. Shri Ram Lal Rahi

. Shri K. A. Rajan .

or Ali Khan

Shri Natvarsinh Solanki

Rajya Sabha

Shri Nand Kishore Bhatt
Shri Vithalrao Madhavrao Jadav .

SECRETARIAT '
Shri R. S. Mani—Senior Legislative Committee Officer,

REPRESENTATIVES OF THE MINISTRY OF FINANCE (DEPTT. OF EcoNoMic

1.
2.

‘ Avwvrams) (INSURANCE Division)

Shri H. M. S. Bhatnagar—Additional Secretary
Shri R. K. Mahajan—Controller of Ins@rance a

3. Shri S. G. Subrahmanyan—Execut.ve Director (Investment)

4,

Shri S. K. Purkayastha—Director (Insurance).

2. Before the Committee proceeded to hear the evidence of the follow-
ing representatives of Organisation|Association, Trade Union, Chambers
of Commerce, individuals, etc., the Chairman drew their attention to the
provisions contained in Direction 58 of the Directions by the Speaker:—

1. CENTRE or INDIAN TRADE UNioNs, TAMIL NADU STATE COMMITTEE,

MaAbpras

Spokesman:
Shri V. P, Chintan, Vice-President,

(0915 to 1030 hours)

11. Tue HiNpu, Mabras:
Spokesman: .
Bhn N. Ram, Associate Editor.

(1030 to 1130 hours)
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III. INSURANCE CORPORATION EMPLOYEES UNION AND REPRESENTATIVES oF 26

UNIONS, ASSOCIATIONS, MADRAS:

Spokesmen:

1. Shri K. Natarajan
2. Shri A, V. Venkataraman
3. Shri K. Chandru '
(1130 to 1220 hours)
IV. ConsuLTATIVE COMMITTEE OF CITY OF CHAMBERS OF COMMERCE, MADRAS
Spokesmen:
1. Shri C. D. Vidyasankar
2. Shri V. Soundararajan
3. Shri T. G. Krishnamurthy
4. Shri M. S. Sambasivson
5. Shri J. Prasad Davids
6. Shri Vasudevan
" (1225 to 1235 hours) .
V. Soutn ZonE Lire INSURANCE EMr1oYEES” CoNaress, TRIVANDRUM

Spokesmen:

1. Shri K. O. Thomas

2. Shri V. Ambalam

3. Shri S. Varadan

4. Shri M. V. S. Mani .

' (1235 to 1300 hours)

3. A verbatim record of the evidence was kept. ‘

4. The Committee placed® on record their appreciation to the Govern-
ment of Tamilnadu for making available the Conference Hall for holding
their sittings at Madras. '

5 The Committee also placed on record their warm appreciation for

the hospita'ity extended. arrangements made for holding their sittings
and making their staw verv comfortable by the nfficers and staff me:nbers

nf the Life Insurance Corporation of India at Madras.
The Committee then adjourned.
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Sixteenth Sitting
12-6-1984 , R
The Committee sat on Tuesday, 12 June, 1984 from 1000 to 1250 hours.
in Committee Room, Andhra Pradesh Legislature Building, Hyderabad.
PRESENT
Shri Mool Chand Daga—Chairman
MEMBERS
Lok Sabha

. Shri Satish Agarwal .
. Shri Ghayoor Ali Khan -
Shri Sunil Maitra

. Shri Kusuma Krishna Murthy

Shri Janardhana Poojary T
Shri Ram Lal Rahi

. Shri K. A, Rajan

. Shri M. S. K. Sathiyendran

. Shri Natvarsinh Solanki

Rajya Sabha

11. Shri Nand Kishore Bhatt
12. Dr, Shanti G, Patel
LOK SABHA SECRETARIAT
Shri G. L. Bhatt—Senior Examiner of Questions.
REPRESENTATIVES OF THE MINISTRY oF FINANCE (DEPTT. OF EcOoNOMIC
ArrAIRs) (INSURANCE DIVISION)

1. Shri R. K. Mahajan—Controller of Insurance
2. Shri S. V. Narayanan—Zonal Manager, LIC, Madras.

2. Before the Committee proceeded to hear oral evidence of the repre-
sentatives of the following organisations and individual, the Chairman
drew their attention to the provisiohs contained in Direction 58 of the
Directions by the Speaker: — . ’

1. ALL IND1A TrADE UNoN CONGRESS. 24, CANNING LANE, NEw DELHI-1.

Spokesmen:

1. Dr. Raj Bahadur Gour, Secretary.
2. Shri S. K. Sanyal, Secretary.
- (1000 to 1140 hours)
II. Shri J. Matthan, Ex-Chairmah, LIC of India, No, 7, Papanna Street,
Off. St. Marks Road. Bangalore-560001.
(1141 to 1245 hours)
III. Arr IND1A ScuEDULED CASTFS, SCHEDULED TRIBES AND NEO-BUDDHISTS’
L.I.C. EMPLOYEES' WELFARE ASSOCIATION, MADRAS

SOETM YW

P

Svokesmen: .
1. Shri P. Kadirvelu, All India Vice-President

2. Shri S. Sundaraj. All India Joint Secretary.
3. Shri A. Thirumalaisamy. South Zone Organising Secretary.
(1246 to 1250 hours)

3. A veratim record of the evidence was kept,
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4. The Committee, thereafter, considered their programme of sittings
to be held at Calcutta from 14 to 16 June, 1984. The Committee felt that
since they had to leave for Gauhati by air on 168 June, 1984, they had very
little time for holding the sitting on that day. The Committee, therefore,
decided that the sitting proposed to be held on 16 June, 1984 might be
cancelled and the witness invited on that day might be invited to appear
before the Committee on 16 June, 1984.

5. The Committee then adjourned to meet again at 1000 hours on 13
dune, 1984.
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Scventeenth Sitting
13-6-1984~

The Committee sat on Wednesday, 13 June, 1984 from 1000 to 1315
hours in Committee Room, Andhra Pradesh Legislature Building,
Hyderabad.

PRESENT
Shri Mool Chand Daga—Chairman

MEMBERS
Lok Sabha
. Shri Satish Agarwal
Shri Ghayoor Ali Khan
Shri Sunil Maitra
Shri Ram Pyare Panika
. Shri Janardhana Poojary
Shri Ram Lal Rahi
Shri K. A. Rajan
. Shri M. S, K. Sathiyendran
Rajya Sabha
10. Shri Lal K. Advani
11. Shri Vithalrao Madhavrao Jadhav
12. Shri Saudhakar Pandey
13. Shri Sukomal Sen ..
SECRETARIAT
- Shri G. L. Bhatt—Senior Examiner of Questions
REPRESENTATIVES OF THE MINISTRY oF FINANCE (DEPTT. OF ECONOMIC
ArFAIRs) (INSURANCE DIVISION)
1. Shri R. K. Mahajan—Controller of Insurance.
2. Shri S. G. Subrahmanyan—Mangging Director, LIC
3. Shri S. V. Narayanan—Zonal Manager, LIC, Madras.

2. Before the Committee proceeded to hear the oral evidence of the
representatives of the following Organisations, the Chairman drew their
attention to the provisions contained in Direction 58 of the Directions by
the Speaker: —

I. VISARHAPATNAM INSURANCE INSTITUTE, C/0 JEEVAN PrRAXASH, LIC OF INDIA,
Drvisionan Orrice, P.B. No. 411,
VISAKHAPATNAM-530004
Spokesman: ,
Shri V. S. Prakasa Rao, Honorary Secretary.
(1000 to 1200 hrs.)
I1. INSURANCE CORPORATION EMrrovEms' CONGRESS, 8-3-404/4, YELLAREDDI~
GUDA, HYDERABAD-500873.
Spokesmen: .
1. Shri K. V. Appa Rao, Working Committee Member

2. Ch. Subba Rao, General Secretary.
(1225 to 1300 hrs.)

CRIAN L WP

-
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3. A verbatim record of the evidence was kept.

4. The Committee placed on record their warm appreciation for the
valuable assistance rendered to them by the Andhra Pradesh Legislature
building for holding their sittings in the Assembly building at Hyderabad.

5. The Committee also placed on record their warm appreciation for
the hospitality extended, the valuable assistance rendered, arrangements
made for holding their sittings and making their stay comfortable during
the course of the sittings held at Hyderabad by the officers and staft
members of the LIC of India under the able guidance of Shri S. V.
Narayanan, Zonal Manager, LIC, Madras and Shri P. R. Venugopal, Senior

Divisional Manager, LIC, Hyderabad.

6. The Committee then adjourned to meet again at 1000 hours in Room
No. 46, West Bengal Legislative Assembly building, Calcutta on Thursday,

14 June, 1984.



XVinn
Eighteenth Sitting

14-6-1984
'}1‘he Committee sat on Thursday, 14 June, 1984 from 1000 to 1300
hours and again from 1500 to 1730 hours in Committee Room No, 46, West
Bengal Legislative Assembly Building, Calcutta, |
PRESENT-
Shri Mool Chand Daga—Chairman

MEeMBERS
Lok Sabha

. Shri Satish Agarwal

. Shri Ghayoor Ali Khan

. Shri Sunil Maitra

. Shri Braja Mohan Mohanty
Shri Ram Lal Rahi

Shri K. A. Rajan

. Shri M. S. K. Sathiyendran
. Shri Natvarsinh Solanki

Rajya Sabha
10. Shri Lal K. Advani
11. Shri Vithalrao Madhavrao Jadhav
12. Shri Sudhakar Pandey
13. Shri Sukomal Sen
14. Shri Rameshwar Thakur

SECRETARIAT
Shri G. L. Bhatt—Semior Examiner of Questions.

REPRESENTATIVES OF THE MINISTRY OF FINANCE (DEPTT. OF EcoNomic
AFrAIRs) (INSURANCE DIVISION)
1. Shri H. M. S. Bhatnagar—Additional Secretary.
2. Shri R. K. Mahajan—Controller of Insurance
3. Shri S. G. Subrahmanyan—Managing Director, LIC
4. Shri S. D. Raheja—Under Secretary.

2. Before the- Committee proceeded to have oral evidence of the -repre-
sentatives of the following organisations, the Chairman drew their atten-
tion to the provisions contained in Direction 58 of the Directions by the
Speaker: —

I. ALL INDIA NATIONAL INSURANCE OFFICERS’ CONGRESS, 88, PicNic GARDEN
Roap, CALcUTTA-700039.
Spokesmen:
1. Shri K. K. Banerjee
2. Shri A. K. Chakraborty

3. Shri J. J. Santra, General Secretary.
(1000 to 1125 hours)

80
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II. Bagreay ZONE INSURANCE EMpLOYEES' Asaocuﬁom 24 CHITTRANIAN
AVENUE, CALCUTTS.
Spokesmen.:
1. Shri Ranjit Ghosh, President
2. Shri_Shanti Bhattacharjee, General Secretary
8. Shri Saradindu Bagchi, Committee Member.
(1125 to 1600 hours)
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8. The Committee then adjourned and reassembled at 1500 hours.

4. Before the Committee proceeded to hear oral evidence of the
representatives of the following Organisations, the Chairman drew their
attention to the provisions contained in Direction 58 of the Directions
by the Speaker:

I Jativa JmBAN BiMA KARMACHARI SaMiTi  (PURABANCHAL), 127/M|8,
MANICHTALA MAIN RoAD CALCUTTA-T00054

Spokesmen:

1. Shri K. P. Chakraborty, General Secretary
2. Shri Bibhuti Bhusan Das
3. Shri Bibhuti Bhusan Basu
4. Shri Santosh Kumar Mukherjee.
(1500 to 1605 hours)

II. Lirg INSURANCE AGENTS' FEDERATION OF INDIA, 8, BEcHU CHATTERJER
STREET, CALCUTTA-700009,

Spokesmen; )

1. Shri A. K. Purkayastha, Secratary General,

2. Shri K. L, Thukral, President, New Delhi.

3. Shri N. C. Chandak, Vice-President, Nagpur,

4. Shri M. R. Das, Member Secretary, Calcutta,

5. Shri R. N, Malhotra—Member, Central Secretariat,
6. Shri A. Pal—Member, Central Secretariat,

(1625 to 1730 hours)
5. A verbatim record of the evidence was kept,

6. The Committee were informed that on account of heavy rains there
have been landslides in between Gauhati and Shillong and it would not
be advisable to visit Shillong under such conditions, The Committee,
after some discussion, decided to cancel their sittings to be held at
Shillong on 18 and 19 June, 1984.

7. The Committee decided that the Ministry of Finance, Deptt. of
Economic Affairs, Insurance Division, might be requested to furnish
uptodate figures|information on the following points for their considera-

tion: —
(1) Total number of districts covered by LIC in India and the
total population thereof.

(2) Total number of districts not covered by LIC and total popu-
lation of each district,

(8) Total number of policies and total number of persons insured.

(4) Complaints pending in Central and Zonal Offices, etc.

(5) Number of Policy Claims pending alongwith break-up of
death claims, Maturity claims and unadjusted amount. (Divi-
sion-wise).

(6) The guidelines given by the Government to the LIC so far as
the investments are concerned. How much should be invested

in government securities and how much in other related gov-
ernment securities and how much in other related govern-

ment projects. | S
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(7) The directive regarding investment in Public Sector and co-
operative sector. Out of this how much of investment has
been made to meet the social objectives like drinking water,
sewerage, electricity, transport and other public utilities?

8. The Committee also decided to hold their sitting on Saturday, 16
June, 1984 at 0980 hours to consider their future programme of work.

8. The Committee then adjourned to meet again at 1000 hours on
- Friday, 15 June, 1984.
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Nineteenth Sitting
15-6-1984

The Commititee sat on Friday, 15 June, 1984 from 1000 to 1315 hours
In Committee Room No, 46, West Bengal Legislative Assembly Build-
ing, Calcutta, ' )

PRESENT
Shri Mool Chand Daga—Chairman

MEMBERS
Lok Sabha
. Shri Satish Agarwal
. Shri Ghayoor Ali Khan
. Shri Sunil Maitra
. Shri Braja Mohan Mohanty
. Shri Kusuma Krishna Murthy
Shri Ram Pyare Panika
. Shri Ram Lal Rahi
. Shri K. A. Rajan \
. Shri M. S. K. Sathiyendran
. Shri Natvarsinh Solanki |
Rajya Sabha

HOORNavnewn
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. Shri Lal K. Advani
. Shri Nand Kishore Bhatt
. Shri Vithalrao Madhavrao Jadhav
. Shri Sudhakar Pandey
. Shri Sukomal Sen
. Shri Rameshwar Thakur
SECRETARIAT
Shri G. L. Bhatt—Senior Exomincr of Questions

REPRESENTATIVES OF THE MINISTRY OF FINANCE (DeprrT. OF EcoNomic
Avrams) (INSURANCE DIVISION)

1. Shri H. M. S. Bhatnagar—Additional Secretary
2. Shri R. K. Mahajan—Controller of Insurance
3. Shri S. G. Subrahmanyan—Managing Director
4. Shri S. D. Raheja—Under Secretary.
2. Before the Committee proceeded to hear oral evidence of the
represehtatives of the following organisations, individual, the Chairman
drew their attention to the provisions contained in Direction 58 of the

Directions by the Speaker:— i
*I. PeERLESs EMpLOYEES’ UNION, 29|1A, CHANDNEY CHAWK, STREET, CAL-
CUTTA-T00072.
Spokesmen:
1. Shri Jahor Lal Mookherjee
2. Shri Shyamal Dutta Gupta, Secretary

3. Shri S. N. Bhowmik, Vice-President.
(1000 to 1120 hrs.)

b ek ek bk ped ek
NG

*Witnesses desired that their evidence should be treated a5 _confl-

dential. :
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i1. AL Inpra INSURANCE EMPLOYERS' ASSOCIATION, 24, CHITRANJAN AVENUE,
Top FrooR, CALCUTTA-700012,
Spokesmen: c -
1. Shri Chandrasekhar Bose, President
2. Shri B. S. Sharma, Vice-President
3. Shri Saroj Chaudhuri, General Secretary.
+(1120 to 1250 hrs)

II1. UNTTED MOVEMENT OF WORKERS, EMPLOYERS AND TEACHERS, WEST BaNaaL,
249, BEPIN BEHART GANGULY STREET, CALCUTTA-12
Spokesmen:
1. Shri Bhabatosh Roy, Working Committee Member

2. Shri Barada Bhattacharya, Working Committee Member,
(1250 to 1255 hrs.)

IV. Shri Kalyan Dutt, Professor of Economics, 64|1|10, Belgachia Road,
Calcutta-700037

.-

(1255 to 1315 hrs.)
3. A verbatim record of the evidence was kept.

4. The Committee then adjourned to meet again:at 0930 hours on Satur-
day. 16 June, 1984 to consider their future programme of work.
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Twentieth Sitting
16-6-1984

The Committee sat on Saturday, 16 June, 1984 from 0930 to 1030 hours
in Room No, 46, West Bengal Legislative As-sembly Building, ‘Calcutta,

. PRESENT
’ Shri Mool Chand Daga—Chairman

MeMBERS
Lok Sabha
. Shri Satish Agarwal
Shri Ghayoor Ali Khan
. Shri Sunil Maitra
Shri Braja Mohan Mohanty
Shri Kusuma Krishna Murthy
. Shri Ram Pyare Panika
. Shri Ram Lal Rahi
. Shri M. S. K. Sathiyendran
. Shri Natvarsinh Solanki

Rajya Sabha
11. Shri Nand Kishore Bhatt
12, Shri Vithalrap Madhavrao Jadhay

13. Shri Sukomal Sen
14. Shri Rameshwar Thakur '

SECRETARIAT L
Shri G. L. Bhatt—Sonior Examiner of Questions.

REPRESENTATIVES OF THE MiNIsTRY OF FINANCE (DEPTT, OF EcoNoMiIC
A¥FAIRS) (INSURANCE DIVISION) __
1. Shri H. M. S. Bhatnagar—Additional Secretary.
2. Shri S. D. Raheja—Under Secretary.

2. At the outset, the Committee took up conslderahon of their future
programme of work,

3. The Committee, after some discussion, felt that since they could not
visit Kanpur and Shillong, the witnesses invited at these places might be
requested to come to New Delhi for the purpose of giving evidence on the
provisions of the Bill. The Committee authorised the Chairman to select
expert witnesses for the purpose of giving oral evidence before them.

4. The Committee also authorised the Chairman to fix the date and time
for the next sitting to be held at New Delhi for the purpose of taking
evidence. ,

5. The Committee placed on record their warm appreciation for the
valuable assistance rendered to them by the West Bengal Legislative
Assembly Secretariat in holding their sittings in the Assembly Buildinz

e.

at Calcutta. v R
]
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6. The Committee also placed on record their warm appreciation for
the hospitality extended, the valuable assistance rendered, arrangements
made for holding their sittings and making their stay comfortable during
the course of the sittings held at Calcutta by the officers and staff members
of the LIC of India under the able guidanee of Shri D. Basu, Zonal Mdna-
ger and Shri A. K, Roy, Secretary (Administration).

7. The Committee also placed on record their thanks to the officers of
the Ministry of Finance and the Life Insurance Corporation of India, who
have been instrumental in making all the arrangements for holding their
sittings and comfortable stay at various places, under the able guidance of
Shri H. M. S. Bhatnagar, Additional Secretary.

v

8. The Committee then adjourned. \ )
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Twerrty-First Sitting
( 6-7-1984

Thie Committee sgt on Friday, 6 July, 1884 from 10.00 to 11.00 hours
and again froni 15.08 to 17.00 hours, '
PRESENT
Shri Mool Chand Daga—Chairman
MEMBERS
Lok Sabha

O

2. Shri Satish Agarwal

3. Shri M, Arunachalam

4. Shri Dileep Singh Bhuria
5. Shri Bhiku Ram Jain

6. Shri Kamal Nath Jha

7. Shri Ghayoor Ali Khan

8. Shri K. Mallanna

9. Shrimati Kailash Pati
10. Shri Braja Mohan Mohanty
11. Shri Kusuma Krishna Murthy
12. Shri Ram Pyare Panika

13. Shri Janardhana Poojary
14. Shri Ram Lal Rahi

15. Shri Natvarsinh Solanki

Rajya Sabha

16. Shri Vithalrao Madhavrao Jadhav
17. Shri Akshay Panda

18. Shri Sudhakar Pandey

19. Shri R. Ramakrishnan

20. Shri Sukomal Sen

21. Shri Rameshwar Thakur

SECRETARIAT

1. Shri S. D. Kaura—Chief Legislative Committee Officer
2. Shri R. S. Mani—Senior Legislative Committee Officer
“REPRESENTATIVES OF THE MINISTRY OF FINANCE (DEPTT. OF EconoMic
ArFAIRS) (INSURANCE DIVISION)
1. Shri H. M. S. Bhatnagar—Additional Secretary
2. Shri R. K. Mahajan—Controller of Insurance
3. Shri S. K. Purkayastha—fDireétor (Insurance)
4. Shri S, D. Raheja—Under Secretary
5. Shri A. S. Gupta—Current-in-Charge and Managing Director
(LIC)
6 Shri S. G. Subrahmanyan—Managing Director ‘

2. As the witnesses, who were to come from Gauhati for tendering
evidence before the Committee, had not come, the Committe.e, after wait-
ing for some time, adjourned their sitting sithout transacting any busi-
ness.

3. The Committee re-assembled at 1500 hours.

ST ]
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4. Before tha Committee proceaded. to hear. the evidence of the repre-
sentatives of the following Federation, the Chairman drew their atten-
g;: ‘lt‘o the provisions contained in Direction 58 of the_Directions by the

eaker: —

CENTRAL ZoNg INSURANCE EMPLOYEES’ FEDERATION, KANPUR
Spokesmen;

(1). Shri- Ramji- Ram, President

(2) Shri K. G. Tewari, General Secratary

(3) Shri R. M. Mighra, Joint Secretary.
(1500 to 1635 hours)

3. A verbatim record of evidenog was. kept.

6. Thereafter, the Committee considered their future programme of
work and decided that the notices of amendments to various clauses of
the Bill, both from the members of the Committee and the Government,
might be invited by 1300 hours on Friday, 13 July, 1984.

7. The Committee also decided that the representatives of the Life
Insurance Corporation of India might be invited to give evidence on
the provisions of the Bill before them at 1500 hours on Monday, 16 July,
1984, . . B )

8. The Committee further decided to hold their sittings from 17 to
19 July, 1984 for the purpose of holding general discussion on the pro-
visions of the Bill with reference to memoranda received and the evi-
dence tendered before them and also to take up clause-by-clause consi-
deration of the Bill.

9. The Committee also decided that the Ministry of Finance might be
requested to furnish the documents/information on the following points
for their consideration: :

(i Report of the survey conducted by the Natlonal Institute of
Applied and Economic Research on LIC;

(i) Brief note on the proposals submitted by the Life Insurance
Corporation of India to the Government for approval during
the last five years for improving the functioning of LIC and
Government’s reaction thereto;

(ili) Brief note on the directions given by the Government under
section 21 of the LIC Act, 1956 and also on the directions
given from time to time for spreading insurance in rural
areas;

(iv) Brief note on the evaluation of the functioning of LIC by the
Government or any other body appointed therefor together

b with suggestions made for fits general fmprovement. opera-
Rk tional efficiency etc. and reasons which promoted the Govern-
ment to bring forward the present Bill;

(v) Brief note on the processing of the recommendations made

' in the Era Sezhivan Committee Report. which was submitted
. in September, 1980, and how far the recommendations made
' fherein have been implemented;
Note on the investment of LIC funds in Government Securi-
ties during the last 10 years percentage of total rate of inte-
rest paid by Government and return on‘ other investments;

(i)
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(vii) Note on (1) Investment pattern of LIC compared with other
financial institutions;

(2) Reduction of premium rates and the amount reduced
during the last 10 years; and

(3) Amount of bonus paid to policy holdefs year-wise during
the last 10 years.

10. The Committee also deciaed that the ra;presentatives of the
National Federation of Insurance Field Workers of India, if present in
Delhi, might appear before them for evidence at 1100 hours on 7 July,
1984 .

‘ .
11. The Committee then adjourned to meet again at 1100 hours on
Saturday 7 July, 1984.
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Twenty-Second Sitting
7-7-1984
‘The Commlttee sat on Saturday, 7 July, 1984 from 11.00 to 13.20 hours.
PRESENT
Shri Mool Chand Daga—Chairman

MeMBERS
Lok Sabha

FS

. Shri Satish Agarwal

Shri M. Arunachalam

. Shri Bhiku Ram Jain

. Shri Ghayoor Ali Khan

. Shri Braja Mohan Mohanty
. Shri Ram Lal Rahi :
Shri ‘M. S. K. Sathiyendran '

- Rajya Sabha

9. Shri Lal K. Advani ; _, ‘
10. Shri Nand Kishore Bhatt :

11. Shri Vithalrao Madhavrao Jadhav

12. Shri Akshay Panda ] *
13. Shri Sudakar Pandey '

14, Shri Sukomal Sen

PNDenh N

-——

SECRETARIAT :

1. Shri S. D. Kaura—Chief Legislative Committee Officer
2. Shri R, S. Mani—Senior Legislafive Committee Officer

REPRESENTATIVES OF THE MINISTRY OF FINANCE (DEPTT, OF EcoNoMic
A¥FAIRS) (INSURANCE DIVISION)

i H. M, S. Bhatnagar—Additional Secretary
1 B. K. Mahajan—Controller of Insurance

i S. K. Purkayastha—Director (Insurance)

i S. D. Raheja—Under Secretary
. Shri A. S. Gupta—Current-in.-Charge and Managing Director

(LIC)
6. Shri S. G. Subrahmanyan—-Monagmg Director

2. Before the Committee proceeded to hear the oral evidence of the
following Member of Parliament|representatives of Organisation|Fede-
ration, the Chairman drew their attention to the provisions contained

in Direction 58 of the Directions by the Speaker:—

Shri Bhubonuwar Bhuyan, M.P.
r (1100 to 1148 hours)
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11, VOICE (VOLUNTARY ORGANISATION IN THE INTEREST OF Consuuil
EbucATION) .
Spokesmen: ) ’

Dr. Sri Ram Khanna (Convénor), Lecturer in Commerce, Delhi
School of Economics, Delhi
(1147 to 1223 hours)

I11. NATIONAL FEDERATION OF INSURANCE ‘FIELD WORKERS OF INDIA, SHINDE
CHHAVANI, GWALIOR,
ety “’,;Q ]\“!

Spokesmen: ‘ . L
1. Shri M. M. Sadanah, Vice-President
2. Shri P. S. Ahuja, Vice-President (Delhi Divisiony
3. Shri K. N. Modawal, Resident- Secretary,
(1225 to 1310 hours)
3. A verbatim record of the evidence was kept.
4. The Committee then adjourned.
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Twenty-Third Sitting
16-7.1984

The Committee sat on Monday, 16 Jul houry
] ¢ ) Yy, 1984 from 1500 to 1730
in' Committee Room ‘C’, Ground Floor, Parliament House Annexe, New

, PRESENT
Shri Mool Chand Daga—Chairman
MxaBirs
Lok Sabha
2, Shri Satish Agarwal
3 Bhiku Ram Jain
4, Shri Kamal Nath Jha
5, Shri Ghayoor Ali Khan
6. Shri Janardhana Poojary
7. Shri Ram Lal Rahi

Rajya Sabha
8. Shri Nand Kishore Bhatt
9. Shri Sudhakar Pandey
10. Dr. Shanti G. Patel
11, Shri Rameshwar Thakur
SECRETARIAT
1. Shri S, D. Kaura—Chief Legislative Committee Officer
2. Shri R. S. Mani—Senior Legislative Committee Officer

MATIVES oF THE MINISTRY OoF FINANCE (DEPTT. OF EcoNoMIC
Arrams) (INSURANCE DIvisioN)

1. Shri H. M, S. Bhatnagar—Additional Secretary.
2. Shri R. K. Mahajan—Controller of Insurance
3. Shri S. K. Purkayastha—Director (Insurance)
4. Shri S. D. Raheja—Under Secretary
2. Before the Committee proceeded to hear the oral evidence of the
following representatives of the Life Insurance Corporation of India, the
Chairman drew their attention to the provisions contained in Direction
58 of the Directions by the Speaker:—
Lire INSURANCE CORPORATION OF INDIA, CENTRAL OFFICE, ‘YOGARSHEMA'
Jezvan BiMa MArG, BomBay-400021.
Spoleesmen:
1. Shri A. S. Gupta—Current-in-Charge and Managing Directon
9. 8hri S. G. Subrahmanyan—Managing Director
3. Shri S. Hariharan—Executive Director
(1500 to 1730 hrs))
The witnesses desired that their evidence should be treated as
CONFIDENTIAL. - .
3. A verbatim record of the evidence was kept.

4, The Committee then adfourned to meet agsin at 1100 ,ﬁo'un on

Tuesday. 17 July 1984
93
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Twenty-Fourth Sitting
17-7-1984

The Committee sat on Tuesday, 17 July, 1984 from 11.00 to ‘1300 hoars
and again from 15.30 to 17.40 hours.

. PRESENT"
Shri Mool Chend Daga—Chairman

MEMBERs
Lok Sabha

. Shri Satish Agarwal

. Shri Dileep Singh Bhuria

. Shri Bhiku Ram Jain

. Shri Ghayoor Ali Khan

Shri Sunil Maitra

Shri Kusuma Krishna Murthy
. Shri Janardhana Poojary

. Shri Ram Lal Rahij

©® oo @ W

Rajya Sabha

10. Shri Lal K, Advami

11. Shri Nand Kishore Bhatt

12, Shri Sudhakar Pandey

13. Dr. Shanti G. Patel

14. Shri Sukomal Sen

15. Shri Rameshwar Thakur
SECRETARIAT

" 1. Shri S. S. Chawla—Senior Legislative Committee Officer
2. Shri R. S.”Mani—Senior Legislative Committee Offcer

REPRESENTATIVES OF THE MiNisTRY oF FINANcE (DEPTT. OF EcoNomic
AyrFAIRs) (INSURANCE DIVISION)

1. Shri H: M. S. Bhatnagar—Additional Secretary
2. Shri R. K. Mahajan—Controller of Insurance
3. Shri S. K. Purkayastha—Director (Insurance)

4. Shri S. D. Raheja—Under Secretary
S. Shri A S Gupta—-Current-m-C‘harge and Managing Director

o - (LIC)
8. Shi S. G Su’orahmanvnn—»Managmg Director
ntmsm-mnvss OF THE Mrms'mv oF LA, "JUSTICE. AND Cmom
AFPATRS (Lmzsmm Dtnn-mnn)

L Shri 8. K. Mniu-.—cmuultant
2. Shri Jagdishwar Narain—Deputy Legzslative C.'wnul

2. The Committee he¥d a .general-discussian on the provisions of*‘t‘hé
BT with réference to memoranda received, evicfencc gemed and-litera-
ture made available to them.

%
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3. The Committee then adjourned at 13.30 hours and reasserabled at
15.30 hours,

4. The Committee resumed further general discussion on the provisions
of the Bill with reference to memoranda received, evidence tendered and
literature made available to them, The discussion was not concluded.

5. The Committee then adjourned to meet again at 1100 hours os
“Wedusgday 18 July, 1084.
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Twenty-Fifth Sitting
18-7-1984

The Committee sat on Wednesday, 18 July, 1984 from 1100 to 1380
hours ana again from 15.30 to 16.30 hours. ' '

PRESENT
Shri Mool Chand Daga—Chairman

MEMBERS
Lok Sabha

. Shri Dileep Singh Bhuria

Shri Bhiku Ram Jain

. Shri Ghayoor Ali Khan

. Shri Sunil Maitra ‘

Shri Kusuma Krishna Murthy

Shri Janardhana Poojary

. Shri Ram Lal Rahi

. Rajya Sabha
9. Shri Nand Kishore Bhatt
10, Shri Vithalrao Madhavrao Jadhav
11. Shri Akshay Panda
12. Shri Sudhakar Pandey
13. Dr. Shanti G. Patel
14. Shri Sukomal Sen 2
15. Shri Rameshwar Thakur

SECRETARIAT
Shri R. S. Mani—Senior Legislative Committee Officer.

REPRESENTATIVES OF THE MINISTRY oF FINANCE (DrrrT. OF ECONOMIC
AFrAIRS) (INSURANCE DIVISION)
1. Shri H. M. S. Bhatnagar—Additional Secretary
2. Shri R, K. Mahajan—Controller of Insurance
3. Shri S. K. Purkayastha—Director (Insurance)
4, Shri S. D. Raheja—Under Secretary ,
5. Shri A. S. Gupta—Current-in-Charge and Managing Director
I (LIC) y
6. Shri S. G. Subrahmanyan—Managing Director .
REPRESENTATIVES OF THE MINISTRY OF LAw, JUSTICE AND COMPANY
ArraiRs (LEGISLATIVE DEPARTMENT)
1. Shri S, K. Maitra—Consultant .
2. Shri Jagdishwar Narain—Deputy Legislative Counsel

2. The Committee resumed further general discussion on the provisions
of the Bill with reference to memoranda received, evidence tendered and
literature made available to them,

" 3. The Committee then adjourned at 13.30 hours and reassembled at
15.30 hours.

CuG o W

96 . - N



97 ‘

4 The Committee resumed further discussion on the provisions of the
-Bill with reference to memoranda received, evidence tendered and lite-
rature made available to them.

The discussion was concluded.

5. The Committee then decided that the record of evidence tendered
before them might be printed and laid on the Tables of both the Houses
of Parliament.

6. The Committee further decided that two sets of Memoranda con-
taining comments|suggestions on the provisions of the Bill, received by
the Committee might be-placed in the Parliament Library, after the
Report had been presented for reference by the Members of Parliament.

7. The Committee then adJourned to meet again at 11.00 hour, on
Thursday 19 July, 1984
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Twenty-Sixth Siﬁﬁg
19-7-1984

The Committee sat on Thursday, 19 July, 1984 from 1100 to 1380 hrs.

PRESENT
Shri Mool Chancé Daga—Chairman

MEMBERS
Lok Sabha

-2. Shri Dileep Singh Bhuria

Shri Bhiku Ram Jain -

Shri Ghayoor Ali Khan

. Shri Sunil Maitra

. Shri Braja Mohan Mohanty

. Shri Janardhana Poojary

Shri Ram Lal Rahi

. Shri M. S. K. Sathiyendran

Rajya Sabha

10. Shri Nand Kishore Bhatt

" 11. Shri Vithalrao Madhavrao Jadhav
12. Shri Akshay Panda )
13. Shri Sudhakar Pandey
14, Dr. Shanti G. Patel
15. Shri R. Ramakrishnan
16. Shri Sukomal Sen

* 17. Shri Rameshwar Thakur
18. Shri Pranab Mukherjee

SECRETARIAT t
Shri R. S. Mani—Senior Legislative Committee Officer

REPRESENTAIIVES OF THF, MINISTRY OF FINANCE (DEPTT. OF EcoNomrc
ArrAIRS) (INSURANCE DIVISION)

" 1. Shri H. M. S. Bhatnagar—Additional Secretary
2. Shri R. K. Mahajan—Controller of Insurance
3. Shri S, K. Purkayastha—Director (Insurance)
4. Shri S. D. Raheja—Under Secretary

-8, Shri A. 8. Gupta—Current-in-Charge and Managing Director

(LIC)

6. Shri S. G. Subrahmanyan—Managing Director

REPRESENTATIVES OF THE MINISTRY OF LAw, JUusTicE AND COMPANY
Arrairs (LEGISLATIVE DEPARTMENT)

1. Shri. S. K. Maitra—Consultant
2. Shri Jagdishwar Narain—Deputy Legislative Counsel. °
2. The Committee took up clause-by-clause consideration of the Bill.

3. Clauses 2. 3, 4 and 5—The clauses were adopted without any amend-
ment.

ook W
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4. Clause’ 6.—The following amsndment was acceptedt--
‘Pape 3, line 24,
for “appoint thereto”
substitute “appoint thereto, from amongst such categories of persons
as possess one or more of the prescribed qualifications.”

The clause, as amendded, was adopted.

5. Clause 7.—The following amendment was accepted:
Page 4, line 3,
omit “not being less than three years.” |

The clause, as amended, was .adopted. ‘ ,

6. Clause 8.—The following amendment was accepted: —
Page 4, for lines 43—45 - R

substitute “(a) The Central Government may --terminate - the.
appointment of the Chairman of a-Corporation or any member
appointed by it, after giving him notice in writing for not less
than three menths or by giving him three months' "’ salary,
where payable in lieu of such notice, without auigning any

reason.”
The clause, as amended, was adopted.

7. Clause 9, 10, 11 and 12.—The clauses were adopted without any
_amendment,
8. Clause 13.—The following amendment. was accepted: —
Page 7, after line 48,

insert “(4) Each Corporation may also constitute such number of
Policy holders Advisory Committee as it may .tl_'xlpk fit.”

The clause, as amended, was adopted.
9. Clauses 14 and 15.—The clauses were adopted without any amend-

ment,
10. Clause 16.—The following amendment was accepted: —

Page 9, lme 16,
omit “not being less than three years.”

.

The clause, as. amended. was -adopted. .

11. Clauses 17, 18 19;°20, 21, o2, 23, 23, 25, 267 27; 29’29&”” 1, 32, al
34, 35, 36, 37, 38, 39, 40, 41, 42, 43, 4445, 48, 47,48, A4, m,.-51, 52; 58,
84, 55, 56, 57, 58, 59 and 60.—The clauses were adopted without any am

ment.
12. Clause 61.—The following amendments were accepted: —

Page 25, (i) line 6, .
fO'r “81”
substitute “61(1).”

(ii) after line 9,
tsert “(2) No suit, prosecution or other legal proceeding shall lie

against any director of any concern appeinted by a Corporation
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under sub-section (2) of section 10 for anything which is in
good faith done or intended to be done by him as such director.”
The clause, as amended, was adopted,

13. Clauses 62, 63, 64, 65, 66, 67, 68, 69 and 70.—The clauses were adopted
without any amendment.

14. The First Schedule and the Second Schedule.—The Scheduleg were
adopted without any amendment.

15. Clause 1.—The clause, subject to a verbal change, was adopted
without any amendment.

16. Enacting Formula.—The Enacting formula, subject to a verbal
shange, was adopted without any amendment,

17. Long Title—The Long Title was adopted without any amendment.

18. The amendments and general suggestions, received from Members
of the Committee which were considered and not accepted by the Com-
mittee are given in the Annexure.

19. The Committee felt that since they had still to complete other
stages of the Bill, it would not be possible for them to present their"
report by the stipulaed date viz. last day of the first week of Monsoon
Session, 1984 i.e. 27 July, 1984. The Committee, therefore, decided to seek
fu.rther extension of time for presentation of the Report upto Tuesday,
14 August, 1984,

The Committee authorised the Chairman and, in his absence, Shri
Braja Mohan Mohanty to move necessary motion in this behalf in the -
House on Wednesday, 25 July, 1984.

20. The Committee authorised the Legislative Counsel to correct patent
errors and also to carry out amendments of a verbal and consequential
nature in the Bill,

21. The Chairman then drew the attention of the Members to the pro-
visions contained in Direction 87 of the Directions by the Speaker regard-
. ing Minutes of Dissent.

92. The Committee then decided, subject to extention being granted
by the House, to hold their next sitting on Thursday. 2 August, 1984 to
consider and adopt their draft Report.

£23. The Minister of Finance (Shri Pranab Mukherjee) thanked the
‘Members of the Committee for extending their cooperation in completing
the work of the Committee within the shortest possible time.

94. The Committee then adjourned.



ANNEXURE

JOINT COMMITTEE ON THFﬁIﬁFE INSURANCE CORPORATIONS
» 1083

LlstofAnundm/Gmnl Suggestions received fromi Members of
which were considered and not accepted by the Com-
lnmu at their sitting held on 19 July, 1984.

(Vide para 18 of the Mmutes)

S.No. Name of Member and text of amendment/general suggestion

1 2

Clause o
SHRI SUNIL MAITRA:
DR. SHANTI G. PATEL:
Page 2, omit lines 25-26

Clause 6
SHRI SUNIL MAITRA:

2. Page 3, forlines 2225,

substitute  *‘Each Corporation shall consist of not more than sixteen
members but not less than ten members at any time and
one of them shall be appointed by the Central Govern-
ment te be the Chairman thercof and shall include two
bn;;ﬁ\sse.ntatiw:s of the employes to be clected by secret
ot."”

DR. SHANTI G. PATEL:

3. Page 3, lincs 23-24,

SJor  ‘“‘as the Central Government may think fit to appoint
thereto.”

L]

substitute  ‘‘selected by the Central Government on the basis of their
expertisc in related fiolds such as acturial, acccuntancy

law, medicine, personnel management, etc. »
4. Page 3, line 25,
after  “‘Chairman’
insert  ‘“‘cum-Managing Director,”
5. Pages, aflrline g5,
add “Provided 2 of them will be representatives of labour.”
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2

Clause xx
SHRI SUNTL MATTRA:
6. Page 4, omit lines 1—14
Claus 14 ’
SHRI SUNIL MAITRA:
7. Page 8, lines 10-11,
omit “‘with the approval o f the Central Government.”
DR. SHANTI G. PATEL:
8. Page 8, omit lines 21—a3,
: SHRI SUNIL MAITRA:
9. Page 8, line 23,
For “prescribed”
Substitute ““laid down by a Corporation”
Clause 15
DR. SHANTI G. PATEL:
10. Page 8,line 36,
aftr  “Chairman”
insert ‘“‘cum-Managing Director*’
11, Page 8,linc 3748,

Jor  “as the Central Government may think fit to appotnt
thereto”

substitute  *‘Selected by the Central Government on the basis of their
expertisc in related fields such as acturial, accountancy
law, medicine, personnel management, etc.

Clduse 19
DR. SHANTI G. PATFL:
12. Page 10,
omit lines 20-21
“HRI SUNIL MAITRA:
13- Page 10, line 21,
Jor “shall be such as may be prcscriﬁed"

Substituts  *‘Shall beidentical with the termsand oondit.ions of scmoe
of other Corporations as may obtain from time to time.”

T T
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Clause an
SHRI SUNIL MAITRA:
14. Page 11, for lines ags—3s,

L4

substitute  *(3) where a Claims Tribunal consists of one member,
that member shall be a person who is or has been a
judgeofa High Court or who is or has been a District
Judge or a Sessions Judge for a period of not less
than three years and where the claims Tribunal
consists of more than one member, one of the mem-
bers shall be as aforesaid and the other shall be one
whoisor has been an officer of syper time scale of'the
Indian Administrative Service (IAS) or who is or
who has beena member of the Higher Judicial
Service for not less than three years.”

Clause ay

SHRI SUNIL MAITRA:
DR. SHANTI G. PATEL:

15 Page 14, for lines 30—gg,

substitute  ““(2) A member ofan Appellate Claims Tribunal shall be
a persons who is or has been for not less than five
years a Judge of a High Court in India.”

Clause gz
SHRI SUNIL MAITRA:
DR. SHANTI G. PATEL:

@@16. Pages 16-17,
omit clause g1x

Clauss ga
@@:17. Pages 1718,
omit clause 32
Clause
SHRI SUNIL MAITRA:
DR. SHANTI G. PATEL:
@@18.1 Page 18, omil clause 33
Clouss 84
@@19- Page 19, omit clauscisy

@@8tands for general suggestion
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DR. SHANTI G. PATEL:

20, ‘Pug: 19, afterl inc 14,

add  ‘‘(4) Theemployeecanrepresenthimsel for tﬁowgh trade

union registered under the Indian Trade Unions
Act before Service Matters Tribunal.”

Clause 4n
SHRI SUNIL MAITRA:

a1, -Page 21, after line 11,

add “‘Provided, however, the report on bicnnial valuation of
any Corporationshallnot prescribc bonusto policy-hol ders
at rates different’ from any other Corporation.”

Clause 44
SHRI SUNIL MAITRA:

22, Page 21, for lines 22—29,

whstitute  ““(44) If as a result of any actuarial dnvaq'fuion by a

Corporation undet Section 42, any surplus emerges;
the Central Government shall ’soallomte the surplus

-as to take an amount equivalent to 20 per cent of the

paid up capital provided to a Corporation and
to ocate  nincty five per cent. of the
surplus for life insurance policy-holders and
the balance to bepaid to a fund to be maintained by
a Corporation_for .develppment of Life: insurance
business with particular emphasis on rural areas.*”’

DR. SHANTI G. PATEL:

28. Page 21, lines 27—29,

JSor “‘paid to the Central Government or if that Government so
directs, be utilised for such purposes and in such manner
as that Government may determine.”

substitute  “‘utilised to form a spécial fund to develop LIC business,
particularly in rural arcas after paying 209, of she capital
invested by the Central Government.’
Clauss 45

DR. SHANTI G. PETAL:

24; Page a1, line 33-34,

Jor “paid to the Central Government.”
substituts  “allocated to or reservdd for the” LIG policy-holders.”
Clause 83

SHRI SUNIL MAITRA:

‘DR. SHANTI. G. PATEL:
@@as. Page 23, omit clause 55

"

@@ Stands for genoral suggestion,
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1 2
Clause 37
SHRI SUNIL MAITRA:
26. Page 24, linc 4, omit “‘40B™ -
Clause 63
@ @27. Page 25-26, omit clause 63
Clause G4

SHRI SUNIL MAITRA:
DR. SHANTI G. PATEL:
@@a8. Pages . 26-27, amit . clause G4
Clause 63
SHRI SUNIL -MAITRA:
DR. SHANTI G. PATEL:
29. Page 27, omit lines 20—34
DR. SHANTI G. PATEL:
go Page 28, omit lines 3—s5
SHRI SUNIL MAITRA
31. Page 28, for lines 3—5
substitute  “The terms and conditions of service of Secretary and

other officers and other loyees of the Board shall be
identical with those of eggpoutim."

DR. SHANTI G. PATEL:
$2. Page 28, omit lines 24—a7
83. Page 28, omit lines g9—y2
34. Page 28, omit lines 45—49
85. Page 29, omit lines 1—3

Clanse €8

SHRI SUNIL MAITRA:

DR. SHANTI G. PATEL:

@@36. Page 50, omit clame 68

@@ Stands for general suggestion.
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Clause 70
DR. SHANTI G. PATEL:
87. Page 30, omit lines 43-44
The First Sehedule
SHRI SUNIL MAITRA:
38. Page 31, fir lines 30—37

substitute  **(b) s}]:al_l be placed in the respective Corporation of his
choice,

The list of officers and other employees shall be
published after the officers and employces have exercised
the'i’r option and the samc arc acted upon and given effect
to.”” -
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Twenty+Seventh Sitting

(2-8-1984)

The Committee sat on Thursday, 2 August, 1984 from 1500 to 1545 hrs,

bt

Hobﬂdapl.p_wm

PRESENT

Shri Mool Chand Daga—Chairman
MemsERS
Lok Sabha

. Shri Satish Agarwal

Shri M. Arunachalam

. Shri Dileep. Singh Bhuria

Shri Ghayoor Ali Khan

. Shri Sunil Maitra

. Shrimati Kailash Pati

. Shri Braja Mohan Mohanty
. Shri Ram Pyare Panika

. Shri Janardhana Poojary

. Shri K. A. Rajan

Rajya Sabha

. Shri Lal K. Advani
13.
14.
15.
16.
17.
18.
19.

Shri Nand Kishore Bhatt

Shri Vithalrao Madhavrao Jadhav
Shri Sudhakar Pandey

Dr. Shanti G, Patel

Shri R. Ramakrishnan

Shri Sukomal Sen

Shri Rameshwar Thakur

,

SECRRTARIAT

Shri N. N. Mehra—Joint Secretary

Shri S. D. Kaura—Chief Legislative Committee Officer

Shri R. S. Mani—Senior Legislative Committee Officer.

REPRESENTATIVES C¥ THE MINISTRY OoF FINANCE (DEprr. or EcoNoMiIC

Arrams) (INSURANCE Dmgxoxt)

1. Shri H. M. S. Bhatnagar—Additional Secretary

2. Shri R. K. Mahajan—Controller of Insurance

3. Shri S. K. Purkayastha—Director (Insurance)

4 Shri A. S. Gupta—Current-in-Charge and Managing i

rootoF

REPRESENTATIVES OF THE MINISTRY oF LAw, JUSTICE AND COMPANY

A¥rARs (LRGISLATIVE DEPARTMENT)

1. Shri S. K. Maitra--Consultant

2. Shri Jagdishwar Narain—Deputy Legislative Counsel

3. Shri B. K. Sharma—Joint Secretary and Legislative Counsel
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,..‘4. Shri Prakash Chandra—Deputy Lagislative Counsel
- B *Shri A. C. Mahapatra—Attache from the Government of Orissa

5 -@ Shri K. N. Gopinathan Nair—Attache from the Government of
Kerala

2. The Committee considered and adepted: the Bill as amended.
‘3. The Committee, thereafter, considered and adopted the draft Report.

43‘"’1'__}1‘e Chairman then drew the attention of’ the Members to the pro-
visions contained in Direction 87-of the Directions by the Speaker regard-
ing Minute of Dissent and announced that the Minute of Dissent by the
Members, if any, might be sent to the Lok Sabha Secretariat in triplicate
preferﬂbly typed by 10.00 houm on Thursday, 9 August, 1984.

. The Committee authonsed the Chairman and, in his absence, Shri
Braja Mohan Mohanty to present the Report and lay the record of evi-
dence o the T'able of the House on Tuesday, 14 August, 1984

6. The Committee also authorised Shri Lal K. Advani and, in his
absenoe Shri Vithalrao Madhavrao Jadhav to lay the Report and the
record of evidence on the Table of Rajya Sabha on Tuesday, 14 August,
1984, »

7. The Chairman thanked the members of the Committee for extend-
ing their full co-operation in conducting the proceedings of the Com-
mitteg in a most congenial atmosphere.

' §.. Gommittee then placed on record: their appreciation and thanks to
the Hén'ble Minister of Finance (Shri Pranab Mukherjee) and.the Deputy

ter of Finance (Shri Janardhana. Poojary) for their assistance as
well as their guidance to the Gommittee during their deliberations at
various stages of the Bill.

9. The Committee placed on record their appreciation for the eoopera-
‘tion and assistance rendered by the Legislative Counsels and. other officers
of the-Ministry of Law, Justice and Company Affairs.

10, The Committee also placed on record their warm appreciation to
the officers of the Ministry of Finance (Department of Economic Affairs,
Insurance Division) and the officers of Life Insurance Corporation of
India whe had made all efforts to assist the Committee by furnishing
necem information and documents required by them from time to time.

11,. The Committee also placed on record their appreciation to the
ofﬂeerg and staff of the Lok Sabha Secretariat for their valuable assistance

in facilitating the work of the Committee and in finalisation of the Report
on the Life Insurance Corporations Bill, 1983.

12..The Membere of. the Cammittee also placed on record their high
appreoiation and thanks to the Chairman for conducting the proceedings
very ably and impartially and in guiding the deliberations of the Com-
mittee.

13. The Comruiittee then adjourned.





